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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Original Application No. 88/2023/EZ

IN THE MATTER OF:

\
™2 J

WILDLIFE SOCIETY OF ORISSA ...Applicant

Versus
STATE OF ODISHA & OTHERS ...Respondents
Additional Affidavit on behalf of Respondent Nos. 9 & 10 i.e,, Qi
National Wetlands Committee, MOEF&CC and Regional Office,
Bhubaneswar, MoEF&CC E
|, Shri M. Rajeshwar Prasad, s/o Shri M. Bhaskar Rao, aged about 57 9
years currently working as Scientist ‘C’ in the Ministry of Environment, %g
Forest and Climate Change (MoEF&CC), Regional Office Bhubaneswar, év
A/3, Rail Vihar, Chandrasekharpur,751023 do hereby solemnly affirm S
and state as under: -
1. That, | am, the above-named Deponent, authorized and well
conversant with the facts and circumstances of the present case
and thus competent to swear the present Affidavit.
2. It is humbly submitted that the answering respondent has filed an
additional affidavit in the present matter on 18.10.2024, inter-alia,
apprising the Hon’ble tribunal that a meeting was convened under

the chairpersonship of Additional Secretary, MoEF&CC on

NOTARY
CUTTACK TUWN
Regd. No.ON-20/012




12.09.2024, to review the eco-tourism infrastructure proposal for
Tampara Lake, Odisha under Rule 4(2) of the Wetlands Rules,
2017, wherein it was decided that further action would depend on
the receipt of necessary documents from the concerned agencies.
That vide order dated 11.12.2024, the Hon’ble Tribunal observed
that the National Wetlands Committee (NWC) has not taken any
conscious decision with reference to the letter of the MoEF&CC
dated 12.07.2024 and directed the Secretary, MOEF&CC who is
also stated to be the Chairperson of the National Wetlands
Committee to take a decision within 15 days and file a categorical
affidavit with regard to the action taken in this regard within further
15 days.Copy of order dated 11.12.2024 is annexed as Annexure-
R9/1.

That in compliance of the aforesaid order, a meeting of NWC was
convened on 27.12.2024. The instant proposal i.e. Permission for
development of tourism infrastructure at Tampara Lake, District
Ganjam, Odisha by Department of Tourism, Government of Odisha
(Post-facto) was placed before the NWC as Agenda No. 4a. Copy of
the minutes of the meeting are annexed as Annexure-R9/2.

The following decisions were taken on the subject proposal:

* Approval for such construction activities cannot be granted in a

routine manner without applying the rigor of comprehensive
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assessment. The Integrated management Plan (IMP)/
Environmental management Plan (EMP) is a pre-requisitefor
considering the proposal. The said IMP/EMP of Tampara Lake
should be comprehensive and shall, inter-alia, address the impact
of the construction activities already undertaken and
recommendations to minimize the adverse impacts on the
wetland ecosystem.

A copy of the Forest Clearance shall be submitted along with the
approved IMP.

Department of Tourism, Government of Odisha shall submit
details of various components of the project vis-a-vis those
sanctioned by Ministry of Tourism, those sanctioned in other
schemes along with their sanctioned budget, the expenditure
incurred and latest photographs of all the construction works
undertaken.

District Collector, Ganjam shall submit the justification for issuing
the show-cause notice dated 23.09.2023 to the Addl. General
Manager, M/s Engineering Projects India (Ltd.) along with its

current status.

6. That, a letter dated 04.01.2025 was received from the Department

of Tourism, Government of Odisha (project proponent) submitting a

comprehensive report on the proposal with details as sought in the

-
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preliminary meeting dated 12.09.2024 and the NWC on 27.12.2024.
Copy of the letter dated 04.01.2025 is annexed as Annexure-R9/3.

7. That the project proponent inter-alia, submitted the following vide
the aforestated report:

. Regarding the Forest Clearance, the application was submitted
on 02.01.2025 by the State Secretary to MoEF&CC on
PARIVESH 2.0.

. The final IMP is expected to be finalized by February 2025 and
accordingly, the same shall be submitted to MoEF&CC/NWC.
Hence, it is requested to grant time till February 2025.

8. In view of the aforesaid submission by the project proponent, it is

humbly submitted that the proposal shall be placed again before the
NWC after receipt of the Forest Clearance, IMP and any other

hald —

relevant communication along with.

g - DEPONENT
7, £\ L“;?" > o J
& 'ﬂ[?:. M.R. Prasad
s SCIENTIST ‘C’
- ; Gouwt. of India
inistry of Environment, Forest & Climate Cha
VERIFICATION Integrated Regional Office i

Bhubaneswar

Verified at Bhubaneswar on January ,2025, that the contents of
Paragraphs of the aforesaid affidavit are true and correct to the best of

my knowledge and belief and nothing material has been suppressed or

old

concealed therein.

DEPONENT
“he deponent being igentified b: M.R. Prasad
e A [Clerk—— SSIENTIST G

> solem | firms ——Ministry of Environment, Forest & Climate Ch
swfears ai oz{;“ & a/ﬁf 0Y7,7| : IntegraBtﬁd Regional Ofﬁcl:r:ae Age
before me onGii___/ ubaneswar
that the facts stated above_are true

'o his/her knowledge
J ,A““%génggzg

Notary for Cuttack Town
Govt. of Osissa
Regr No. ON-29/03




Item No.04

Annexure-R9/1.

Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.88/2023/EZ

Wildlife Society of Orissa Applicant(s)

State of Odisha & Ors.

Versus
Respondent(s)

Date of hearing: 11.12.2024

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s) : Mr.
Mr.

For Respondent(s): Mr.
Mr.
Mr.
Mr.
Mr.

Sankar Prasad Pani, Adv. a/w
Ashutosh Padhy, (in Virtual Mode) Adv.

Sanjib Swain, Adv. for R-1 to 6 (in Virtual Mode),
Shakti Prasad Panda, AGA for R-8 (in Virtual Mode),
Apurba Ghosh, Adv. for R-9 & 10,

Ashok Prasad, Adv. for R-13,

Sibojyoti Chakrabarti, Adv. for R-14 (in Virtual Mode)

ORDER

Mr. Sankar Prasad Pani, learned Counsel assisted by Mr. Ashutosh
Padhy, learned Counsel (in Virtual Mode) is present on behalf of the
Applicant.

Composite rejoinder affidavit dated 09.12.2024 has been filed by
the Applicant; the same is taken on record.

Affidavit dated 06.12.2024 has been filed on behalf of the
Respondent No.12, Odisha Tourism Development Corporation,
Bhubaneswar; the same is taken on record.

Mr. Sanjib Swain, learned Counsel is present (in Virtual Mode) on
behalf of the Respondent Nos.1 to 6, State Respondents,
Government of Odisha. When the case is next listed, the name of
Mr. Sanjib Swain shall be printed in the cause list as the Counsel

for the Respondent Nos.1 to 6.
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In the affidavit of the Respondent Nos.9 and 10, National Wetland
Committee dated 18.10.2024, the previous order of this Tribunal
dated 16.07.2024 has been quoted. This order refers to the letter of
the MoEF&CC dated 12.07.2024 addressed to Mr. Apurba Ghosh
wherein it is mentioned that “it has been decided to place the
proposal before the National Wetland Committee (NWC) for their
inputs under proviso to Rule 4(2) of Wetlands (Conservation and
Management) Rules, 2017

We expected the National Wetlands Committee to have addressed
this issue raised in the letter dated 12.07.2024. On the contrary,
the affidavit has referred to the minutes of the meeting held on
12.09.2024 conducted by the Ministry of Environment, Forests and
Climate Change (MoEF&CC) with the representative of Ministry of
Tourism, Government of India, Department of Environment, Forest
& Climate Change, Government of Odisha, State Wetlands
Authority, Odisha (SWAO), District Magistrate & Collector, District
Ganjam, Divisional Forest Officer, Brahmapur Forest Division and
Wetlands International South Asia (WISA) for consideration of the
proposal for Eco-tourism Development in Tampara Lake by
Department of Tourism.

After that what has happened, has not been indicated. What is
stated is “Further action including placing the proposal before the
National Wetlands Committee would be taken based on the receipt of
the above said requisite information/documents”.

This means that the National Wetlands Committee has not taken
any conscious decision with reference to the letter of the MoEF&CC
dated 12.07.2024. Question is why has no decision been taken for

the last five months on such an important issue ?
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9. We may also observe that no affidavit has been filed till date by the
Respondent No.4, Chairperson, State Wetland Authority, Odisha.

10. We, therefore direct the Secretary, Ministry of Environment, Forests
and Climate Change (MoEF&CC) who is also stated to be the
Chairperson of the National Wetlands Committee to take a decision
within 15 days and file a categorical affidavit with regard to the
action taken in this regard within further 15 days.

11. List on 07.01.2025.

Dr. Arun Kumar Verma, EM
December 11, 2024,

Original Application No.88/2023/EZ
SKB
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Annexure-R9/#48

Minutes of the 4" Meeting of National Wetlands Committee (NWC) held on
27.12.2024 at 4:00 PM (hybrid mode)

The 4"meeting of the National Wetlands Committee (NWC) was held on 27.12.2024 under
the chairmanship of Special Secretary, MOEF&CC and Vice-Chairperson of NWC. The list of
Participants is Annexed.

At the outset, the Chair welcomed the participants, followed by a brief introduction of the
members and other participants. Further, Joint Secretary, Wetlands Division, MOEF&CC made
a brief presentation apprising the participants about the agenda items of the meeting.

Agenda Item 1: Confirmation of minutes of 3@ meeting of NWC

Since no comments were received, minutes of the third meeting of NWC were confirmed.

Agenda Item 2: Action taken report on the decisions taken during the last meeting
i.  Permission for sewage inflow in East Kolkata Wetlands (EKW)

The proposal was deferred in the last meeting for want of additional
information/studies. No further communication has been received from the State Govt.
of West Bengal.

ii.  Permission for the continuation of solid waste disposal in Dhapa area for EKW without
construction or filling up of any water body & Permission for construction activities in
settlement areas and Permission of public works in EKW areas without net loss of
water body in the area

The proposal was recommended in the last meeting specifying that the IMP of EKW
with mitigation measures for these agenda items would be cleared for sanction subject
to agreement of third-party appraiser. Accordingly, the IMP of EKW received from the
State Govt. was sent for third party appraisal. Based on the appraisal report, the IMP
was sanctioned on 18.07.2022.

Recommendations/Decision: A mechanism may be developed to monitor the physical and
financial progress of the sanctioned projects. A dedicated digital application may be developed
to facilitate inspections. The 'App" should have the facility to upload geo-referenced photos
and videos, providing verifiable evidence of on-ground developments. The collected data to
be integrated with a centralised portal, enabling stakeholders to seamlessly access, review,
and evaluate project updates. This system aims to streamline reporting, enhance
transparency, and support data-driven decision-making in managing approved projects
effectively. The possibility of Third-Party Audit of such projects may also be explored.

iii.  Proposal for formation of the Technical Committee of NWC to take up technical
discussions intermediary to the larger NWC meetings.

A Technical Appraisal Committee (TAC) was constituted vide O.M. dated 10.06.2024
for providing technical/scientific support to the NWC/MoEF&CC in implementation of
the Wetlands Rules, 2017, formulation of national policies on wetlands conservation,
notification of trans-boundary wetlands, evaluation of Framework Management Plans
(FMPs); review of the Integrated Management Plans (IMPs) of Ramsar Sites etc. The
first meeting of TAC is scheduled on 17.01.2025.

Further, MOEF&CC has assigned Knowledge Partners for each State and Union
Territory to assist in ground-truthing of wetlands within their jurisdiction. Further, to



facilitate the States/UTs in the process of ground-truthing, an app named ArcGIS
Survey 123 has been developed by MoEF&CC.

Agenda Item 3: Initiatives taken and important developments since the last meeting

The
participants:

following salient initiatives/important developments were shared with the

The No. of Ramsar Sites has increased from 26 to 85 in the last 10 years. 15
more sites are at various stages of appraisal. Currently, India stands 1%'in Asia
and 3™in the world in terms of the number of Ramsar Sites. Three nominations
for Wetland City Accreditation (WCA) under the Ramsar Convention were
submitted for the first time i.e. Indore (Madhya Pradesh), Bhopal (Madhya
Pradesh) and Udaipur (Rajasthan).

‘Mission Sahbhagita’ was launched in May, 2022 for people and stakeholders’
participation in the wetlands conservation and management. Nine Regional
Workshops were organized for wetlands conservation with States/UTs, Ramsar
Site Managers, Knowledge Partners and Wetland Mitras. Several other
workshops on specific subject matters were also organized.

The India Wetland Coalition was launched in May, 2022 to enable business
partnerships for Wetlands Conservation, addressing the risk of nature loss and
building resilience to climate change. A Memorandum of Cooperation has been
signed between the Indian Business and Biodiversity Initiative and the MOEF&CC
to foster participation of corporates in wetlands management and conservation
efforts.

Following the philosophy of Sahbhagita, MOEF&CC launched ‘Save Wetlands
Campaign’ during World Wetlands Day (WWD) 2023 for spreading mass
awareness about conservation and management of wetlands in the country, with
target-based outputs in collaboration with State/UT Wetlands Authorities.

Under the campaign, till date, more than 2.1 million people were sensitized,
ground truthing of more than 93,000 wetlands was done, health cards for more
than 6,200 wetlands were prepared and more than 8,90,000 people have taken
pledge as Wetland Mitra or registered as Wetland Mitras. Moreover, carbon stock
assessment was carried out for 39 Ramsar Sites under this campaign.

Acknowledging the importance of conservation of Ramsar Sites, the Government
of India has announced ‘Amrit Dharohar’ initiative as part of the Budget
announcement of 2023 to promote unique conservation values of Ramsar Sites.
Amrit Dharohar Implementation Strategy was launched on World Environment
Day, 2023 by MoEF&CC. The Implementation strategy is centred around four
components i.e. Species and Habitat Conservation, Nature Tourism, Wetlands
Livelihoods, and Wetlands Carbon. The salient achievements, component wise,
are as follows:

Species and Habitat Conservation:

a. Revised NPCA Guidelines incorporating the two-step management process
i.e. Framework Management Plan (FMP) and Integrated Management Plan
(IMP) issued.
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Floral and Faunal inventory of Ramsar Sites published by BSI and ZSI
respectively.

People's Biodiversity Registers (PBRs) for Ramsar Sites updated.
Video on Bird call of flagship species of Ramsar sites of India released.

“‘Wetland Wise Use-An implementation framework” released, which
aims to clarify the term and provides an implementation framework for
achieving wetland-wise use for wetlands in India.

In collaboration with Central Institute of Educational Technology (CIET),
NCERT, MoEF&CC has developed a series of educational videos
focusing on different level of school students on the importance of wetlands
conservation and management. These videos are being circulated through
the educational channels of NCERT and the Wetlands of India portal for
nation-wide dissemination and sensitisation of school students. Jal Bhoomi
video has jointly won the best entry in the preparatory /middle category from
government organisations in All India Children's Educational e-Content
Competition (AICEeCC) (2023-24) held at NERIE Shillong on 15-16 March,
2024.

The ‘Management Effectiveness Tracking Tool (METT) for Indian
Wetlands’, Practitioner's Guide was released. It is a self-appraisal tool to
support adaptive wetland management and assess progress over time.
Workshops are also being organised to train the Ramsar Site Managers in
using the tool. Till date, METT Assessments for 22 Ramsar Sites has been
done.

Nature Tourism & Wetlands Livelihoods:

a.

MoEF&CC has collaborated with Ministry of Tourism for eco-tourism/high-
value nature tourism development. Curriculum developed for training
programs on nature tourism and wetlands livelihoods. Training programs on
Alternate Livelihood Program (ALP) held at five Ramsar Sites and
Paryavaran Naavik Certificate (PNC) at two Ramsar Sites. A total of 196
local community members were trained and certified as nature guides.

Training module for Nature Guides developed under the Green Skill
Development Programme (GSDP) of MOEF&CC.

Wetlands Carbon:

a.

‘Standard Operating Procedure (SOP) for Assessment of Carbon
Stock in Wetlands’ issued.

Methodology being developed for climate co-benefit assessment for
wetlands.

Considering the high carbon storage capacity, development of Peatland
Inventory and its assessment has been initiated.

=  ANUP Newsletter (half-yearly newsletter on wetlands), a brochure on Wetlands
Conservation: Approach and initiatives, Wetlands Word Map of India and a
Video on India’s journey towards Wetlands Conservation and Management
were also released. Further, ‘Wetlands for LiIFE Forum & Film Festival,” a
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comprehensive series encompassing three regional and one national media
consultation, four workshops for media students and three regional film festivals
were organized.

* MOoEF&CC celebrated the WWD 2024 on 02.02.2024 at Sirpur Lake, Indore, a
Ramsar site of Madhya Pradesh. The event was organised by the MoEF&CC in
collaboration with the Department of Environment, Government of Madhya
Pradesh and Indore Municipal Corporation (IMC). The event witnessed
participation of 25 exhibitors and more than 2000 participants.

The Secretary General, Ramsar Convention on Wetlands visited India
to attend this event on the occasion of WWD 2024, who had also lauded the
initiatives of Govt. of India in conservation of wetlands.

Recommendations:

=  The action on 15 proposed Ramsar sites pending with Compilers (States) may be
expedited. Stage-wise pendency report should be formulated and it should be
followed up on a weekly basis for early completion of all formalities and
designation of Wetland as a Ramsar Site. Status be apprised to senior officers in
the Ministry on a regular basis.

= Under the Save Wetlands Campaign, the State/UT wise achievements should be
reflected against their targets on its portal for effective monitoring of the
campaign's progress. Additionally, a structured reporting module should be
developed with fixed and flexible formats to ensure consistent and
comprehensive tracking of activities, milestones, and outcomes across all
States/UTs.

=  Acomprehensive training and capacity-building module about the Amrit Dharohar
Initiative may be developed and be made available on the Integrated Government
Online Training (iGOT) platform. Endeavor be made to shortlist component wise
projects viz. Development of Herbarium etc. and implement the same.

Agenda Item 4: Proposals seeking permission under Rule 4(2) of the Wetlands
(Conservation & Management) Rules, 2017

a. Permission for development of tourism infrastructure at Tampara Lake, District
Ganjam, Odisha by Department of Tourism, Government of Odisha - Post-facto

The Committee was apprised of the matter pending before the Hon’ble National Green
Tribunal, Eastern Bench, Kolkata, i.e. O.A. No. 88/2023, titled as Wildlife Society of Orissa vs.
State of Odisha &Ors., w.r.t the permanent construction that has taken place within no
development zone at Tampara Lake resulting in violation/non-compliance of the applicable
Wetlands (Conservation & Management) Rules, 2017. Further, the details of designation of
Tampara Lake as Ramsar Site, eco-tourism development plan recommended by the State
Wetland Authority Odisha, approval of Ministry of Tourism under ‘Swadesh Darshan’ (central
scheme) of Government of India etc. were apprised.

The committee observed that the following decisions were taken/information sought
during the preliminary meeting convened by the Ministry under the Chairpersonship of
Additional Secretary, MoEF&CC (Vice-Chairperson of NWC) on 12.09.2024:
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DFO, Brahmapur shall submit a detailed note on the construction activities
undertaken on the forest land, status of the post facto Forest Clearance (FC) and
the requisite procedure for such violation/post facto cases.

As sought by the Joint Committee constituted by Hon'ble NGT in its report dated
22.09.2023, an Integrated Management Plan and proposed comprehensive
Environment Management Plan shall be prepared by a third party/independent
agency and submitted to DC Ganjam, who shall place it before the said Joint
Committee for its recommendations.

Ministry of Tourism to provide details highlighting the components of the project
sanctioned by them.

Department of Tourism, Government of Odisha shall submit details of various
components of the project vis-a-vis those sanctioned by Ministry of Tourism, those
sanctioned in other schemes along with their sanctioned budget, the expenditure
incurred and latest photographs of all the construction works undertaken.

D.C Ganjam shall submit the justification for issuing the show-cause notice dated
23.09.2023 to the Addl. General Manager, M/s Engineering Projects India (Ltd.)
along with its current status.

Out of the above information/documents sought, reply has been received only from

the Ministry of Tourism. Regarding the post facto FC, it was informed by the Department of
Tourism, Govt. of Odisha that an application was submitted on PARIVESH 2.0 portal for
diversion of forest-land within Tampara development vide application no. SW No.:
SW/173154/2024. Some details were sought by the Ministry and the matter is under
consideration. The MS, Odisha SWA informed that an IMP of Tampara Lake is being prepared
through WISA which is expected to be finalised within two-three months and shall be submitted
to the Ministry duly approved by the SWA.

Decision:

Approval for such construction activities cannot be granted in a routine manner
without applying the rigour of comprehensive assessment. The IMP/EMP is a pre-
requisite for considering the proposal. The said IMP/EMP of Tampara Lake should
be comprehensive and shall, inter-alia, address the impact of the construction
activities already undertaken and recommendations to minimize the adverse impacts
on the wetland ecosystem.

A copy of the FC shall be submitted along with the approved IMP.
The information w.r.t S. No. (iv) and (v) above shall also be submitted, at the earliest.

The committee also recommended that the State Government may explore targeted

skill development programs to enhance wetland conservation and management
capabilities. These programs may focus on equipping local communities with the
necessary knowledge and skills to actively contribute to the sustainable management of
wetlands and protect their ecological value.

Permission for the construction of One Underground Reservoir, Two Overhead

reservoirs and One Health Centre at Dhapamanpur Mouza in East Kolkata
Wetlands (EKW)
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The State Wetlands Authority, West Bengal vide letter dated 21.10.2024 has apprised
that East Kolkata Wetlands (EKW) is world's largest wastewater ecosystem created to sustain
successive resource recovery systems in the form of vegetable farms, fishponds and paddy
fields. Considering its ecological and social significance, UNESCO designated International
Importance to these wetlands by adding them to the Ramsar list in 2002. It is unique as itis a
livelihood-based system with more than 100 villages and approx. 1,50,000 people living within
this wetland.

Considering the human habitation within EKW, proposal of Bidhannagar Municipal
Corporation (BMC) for construction of one UGR (Underground Reservoir) with 1500 m3
capacity & two OHR (Over Head Reservoir) with 1200 m® and 550 m? capacity and one two
storey Health Centre in Dhapamanpur mouza within Ward 36 of BMC to deliver potable and
adequately treated surface water to the common citizens of BMC Ward No. 28, 35 & 36 was
considered by the State Wetlands Authority, West Bengal in its 5"meeting held on16.08.2024.
The Authority recommended the proposal. The proposed project belongs to the surface water
supply scheme under Amrut 2.0 program.

The project proponent (BMC) made a detailed presentation on the proposal.

Decision: The agenda was discussed thoroughly. The Committee noted the argument of the
EKW regarding provision for drinking water and healthcare facilities. It was observed that the
combined endeavour of the Committee should be to find sustainable solutions to peoples'
issues which address the immediate need on one hand and try to keep the impact on the
Wetland ecosystem to the minimum, on the other. It was noted that there was a water pool in
the immediate vicinity of the proposed site. On being asked if any comparative study/ cost
benefit analysis has been carried out for the proposed project on any other alternate site, it
was learnt that such an exercise is yet to be undertaken. Since no alternate site was
examined/proposed by the BMC/State Govt., it was, in the overall interest of conservation of
the sensitive Wetland ecosystem, decided that they shall explore alternate sites for the
aforesaid proposal. Further, a joint team comprising of officials from MoEF&CC, ZSI, BSI,
NEERI, WISA and SWA shall undertake a visit to the proposed sites and submit their report to
the Ministry within a month.

c. Permission for construction of VIP Road in Bhoj Wetland, Bhopal, Madhya
Pradesh.

The Environment Department, Government of Madhya Pradesh vide letters dated
11.10.2023 and 04.07.2024 (enclosures/main documents received only on 20.12.2024)
requested for the grant of NOC/Approval for the proposed extension of VIP Road in the Bhoj
Wetland, Bhopal, Madhya Pradesh. The MPSWA vide email dated 25.12.2024 apprised that
due to some exigencies, they are not able to attend the meeting and make a presentation
before the committee and requested to defer the agenda. The agenda was accordingly
deferred.

Agenda Item 5: Hon'ble Supreme Court's directions vide order dated 11.12.2024 with
reference to Rule 7(1) (a) of the Wetlands (Conservation & Management) Rules, 2017

The Hon'ble Supreme Court of India, vide Order dated 11.12.2024, directed that, each
of the State/UT Wetland Authorities shall complete ground truthing as well as the demarcation
of wetland boundaries of each of the Wetland which have been identified for their State by
Space Application Centre Atlas (SAC Atlas), 2021 as expeditiously as possible, but definitely
within a period of three months (i.e. by 10.03.2025). MoEF&CC vide O.M. dated 20.12.2024
has requested all the Chief Secretaries and the State/UT Wetland Authorities for compliance
of the said direction.
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Further, the Ministry has assigned Knowledge Partners (KPs) to each State/UT to
assist them in various aspects of wetlands conservation. It was also requested that regular
progress and compliance may be monitored by Additional Chief Secretary/Principal Secretary
of Environment/Forest Department of the State/UT for ensuring time bound compliance of the
directions. A time-bound action plan latest by 31.12.2024 and a fortnightly progress report
were also sought.

Some of the SWAs have requested to provide the shape files of the Wetland Atlas
2021 to facilitate in the above process.

Decision:

e All the States/UTs should accord 'TOP PRIORITY ' to the task and ensure meticulous
and time bound compliance of the directions of the Hon'ble Court. All the Participants
should sensitize their respective Administrative Secretaries/ HoDs of the directions and
ensure regular follow up and progress in the matter.

e MOoEF&CC to share a Google Sheet with the States/UTs for updating the status on a
day-to-day basis.

e MOoEF&CC, with the support of SAC, NCSCM and KPs to accord all possible help to
the States/UTs in the subject matter.

e A coordination exercise on a daily basis through VC be carried from 4 to 5 PM.

The meeting ended with the thanks to the Chair.

3k 3k %k 3k %k %k



15

Annexure

List of Participants for 4th Meeting of the National Wetlands Committee

(NWC)

Name/ Designation

Organization

NWC ex-officio and/or nominated members

1 Mr. Tanmay Kumar, Special Secretary MoEFCC
Mr. Rajat Agarwal, Joint Secretary, Wetlands
2 Division MoEFCC
Dr. Ramesh Motipalli, Scientist ‘F’, Wetlands
3 Division MoEFCC
Mr. Pankaj Verma, Scientist ‘E’, Wetlands
4 Division MoEFCC
Mr. Chandan Singh, Consultant, Wetlands
5 Division MoEFCC
Ms. Gauri Vashist, Legal Associate, Wetlands
6 Division MoEFCC
Mr. Umang Agnihotri, Wetlands Specialist,
7 Wetlands Division WISA, MoEFCC
Ms. Bhuyashee Rajkumari, Program Associate,
8 Wetlands Division WISA, MoEFCC
Mr. Manish Gupta, Software Developer,
9 Wetlands Division MoEFCC, NCSCM
Mr. Pramod Rao, Research Assistant, Wetlands
10 | Division MoEFCC
11 | Director, Department of Tourism Ministry of Tourism
Mr. S. K. Shrivastav, Scientist F, Department of
12 | NRCD. Ministry of Water Resources
Ministry of Social Justice &
13 | Mr. P Babu, Deputy Director, Plan Division Empowerment
14 | DoLR, MoRD Ministry of Rural Development
15 | Mr. Vishal Gandhi, Scientist E, CPCB CPCB
16 | Dr. Santosh Kumar, ZSI Kolkata ZSI
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16

Ms. Priyanka Sarkar, Consultant Grade-1(Green
Transition & Climate)

NITI Aayog

State Govt. representatives from current cohort

18 | Chief Technical Officer, East Kolkata Wetlands SWA, West Bengal
19 | Mr. Amit Kumar Lamba MS SWA, Maharashtra
20 | OIC, MPSWA SWA, Kerala
21 | CHIEF CONSERVATOR OF FOREST BIHAR SWA, Bihar
22 | Mr. Abhay Pimparkar-MS SWA, Maharashtra SWA, Maharashtra
23 | Collector, Ganjam SWA, Odisha
24 | Lakshadweep Environment and Forest UTWA, Lakshadweep
UTWA, Dadra & Nagar Haveli
25 | CCF, DNH, DD & Daman & Diu
UTWA, Dadra & Nagar Haveli
26 | DCF Daman & Diu & Daman & Diu
27 | Dr. John C. Mathew SWA, Kerala
28 | Mr. Satyendra Singh Addl PCCF Assam SWA, Assam
29 | Chief Conservator of Forest, Chandigarh UTWA, Chandigarh
30 | CECWC UTWA, Chandigarh
31 | Mr. Naresh Kumar, Addl Secy, Member Secretary | SWA, Arunachal Pradesh
32 | DIRECTOR Environment J&K UTWA, Jammu & Kashmir
33 | Director DEERS, J&K SWA, Jammu & Kashmir
34 | J&K Dr Majid SWA, Jammu & Kashmir
35 | SECCCD Uttarakhand SWA, Uttarakhand
36 | CGSWA SWA, Chhattisgarh
37 | DFO HOSHIARPUR PUNJAB SWA, Punjab
38 | Tamil Nadu State Wetland Authority SWA, TN
39 | Member Secretary, SWA, Rajasthan
40 | RS Gill PCCF & HoFF Meghalaya SWA, Meghalaya
41 | MS, Karnataka SWA, Karnataka
42 | OIC, MPSWA SWA, MP
43 | Mr. LOKENDRA THAKKAR, OIC, MPSWA SWA, MP
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44 | Divisional Wildlife Officer, Rohtak SWA, Haryana

45 | CCF Wildlife Gurugram SWA, Haryana

46 | WILDLIFE, AP SWA, AP

47 | Mr. Ravi Sharma HPSWA SWA, HP

Expert Members
Expert Member (Socio-

48 | Dr T V Ramachandra Economics)

49 | Dr Vishwanath Waikhom Expert Member (Fisheries)
Expert Member (Landscape

50 | Dr Surabhi Mehrotra Planning)

51 | PROF. SANJAY DESHMUKH Expert Member (Ecology)

Special Invitees

Ms. Suchita Awasthi, Wetlands International

Wetlands International South

52 | South Asia Asia
National Centre for
Sustainable Coastal
53 | Director, NCSCM Management
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Odisha Tourism
Paryatan Bhawan, Lewis Road

Bhubaneswar-751014 =
Fax No.+91 674 2430887 6@9I QLlieR
E-mail: info@odishatourism.gov.in agdyes Lo, M 69e,
3Z¢l ARRIR QREAYR-98. 00 Y
adye'r FQue
Government of Odisha
Tourism Department
No. kl 2S / TSM, Bhubaneswar, Dated_ 0Y rb) ~25
'Te;r-cocd SoH-002d-I1¥
From

Samarth Verma, IAS
Director Tourism
To
Additional Secretary
Ministry of Environment, Forest and Climate Change, Government of India
asag-moefcc@gov.in

Sub — Submission of Comprehensive report on the proposal for development of Tourism
Infrastructure at Tampara Lake, Ganjam, Odisha by Department of Tourism, Govt. of Odisha

Ref — Minutes of the meeting held regarding the proposal for development of tourism
Infrastructure at Tampara Lake, Ganjam, Odisha by Department of Tourism, Gov't. of Odisha
on 12th September 2024.

Sir,

With reference to the subject cited above and meeting held on 27 Dec 2024,
Department of Tourism hereby is submitting a comprehensive report on proposal of tourism
infrastructure at Tampara Lake, Ganjam, Odisha with all details sought as per meeting held
on 12 Sept 2024

The details submitted within the comprehensive report include —

Project approved under Central Scheme- Swadesh Darshan
Land Details

Environment Management Plan

Mitigation Measures and economic benefits envisaged
Applicable rules

Fact sheet with dates

NGT order details and compliances submitted

Status of execution with photographs

. Expenditure status

10. Post Facto Forest Clearance Status

11. Tampara Lake — RAMSAR site — Wetland Rules 2017 — Post Facto Approval of project

©CONDOAWN

Itis pertinent to mention that Tourism Infrastructure at Tampara is an important project
with Nature Interpretation Centre (NIC) for awareness programs on Tampara Wetland and
other aquatic flora and fauna and accommodation for facilitating researchers, scholars,
scientists, nature loving tourists etc. Apart from this, this development shall create local
employment, livelihood creation for the local SHGs and indirect jobs for tourist guides,
boatman, souvenir shops operations etc

458



19
459

In this context, it is requested to kindly provide approval of the following —

1. Post Facto Forest Clearance for the project for 0.697 Ha of land
2. Post Facto approval of National Wetland Committee against Clause 4(2) of Wetland

Rules 2017
Yours faithfully
Directo rism
Memo No. _ 1 2.& Dated_OY-~0\c2 5

Copy forwarded to Regional office, Ministry of Forest, Environment and Climate Change for
necessary information and action

Director rism
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Based on meeting held by MoEF&CC — 4th Meeting of the National Wetlands Committee
discussion held on 27 Dec 2024, Tourism Department was directed to submit a comprehensive
note on Tampara Development matter

NGT Order OA/88/2023/EZ filed by Wildlife Society of Orissa on 3 Aug 2023 stating that there
was large scale permanent construction work in Tampara lake within waterbody and its zone
of influence and some adjoining plots in the zone of influence being forest land requiring
diversion and no permanent construction to be done on forest land.

The compliances against the issues raised during the meeting held by MOEF&CC on 12" Sept
2024 are given below-

SI.

No.

Issue raised

Submitted within
Comprehensive
Note

1

Approvals/permissions granted and yet to be
granted.

Chapter no. 12,13
and 15

2

Justification for not taking prior approval from
MoEF&CC and other statutory activities.

Chapter 7

Construction activities undertaken and yet to be
undertaken.

Chapter 10 and 14

Total project cost and Expenditure incurred till
date on various activities.

Chapter 11

Sl.

No.

Decisions

Compliance in
Comprehensive Note

DFO, Brahmapur shall submit a detailed note
on the construction activities undertaken on
the forest land, status of the post facto FC
clearance and the requisite procedure for such
violation/post facto cases.

Chapter 12

As sought by the Joint Committee constituted
by Hon'ble NGT in its report dated 22.09.2023,
an Integrated Management Plan and proposed
comprehensive Environment Management
Plan shall be prepared by a third
party/independent agency and submitted to
DC Ganjam, who shall place it before the said
Joint Committee for its recommendations.

Chapter 4,5 and 6

Ministry of Tourism to provide details
highlighting the components of the project
sanctioned by them.

Chapter 1

Department of Tourism, Government of
Odisha shall submit details of various
components of the project vis-a-vis those
sanctioned by Ministry of Tourism, those
sanctioned in other schemes along with their
sanctioned budget, the expenditure incurred
and latest photographs of all the construction
works undertaken.

Chapter 2

D.C Ganjam shall submit the justification for
issuing the show-cause notice dated

DC Ganjam issued show cause
to M/s EPIL basis NGT order

O|Page
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Comprehensive note on Tampara Eco Cotta

es, District- Ganjam

Sl.

No.

Decisions

Compliance in
Comprehensive Note

23.09.2023 to the AddIl. General Manager, M/s
Engineering Projects India (Ltd.) along with its
current status.

OA/88/2023/ESZ for violation of

Forest Conservation

(Development of part project on

Forest Land)
Additionally, Tourism
Department issued show
cause to M/s EPIL and
BeDA for violation of
Forest Conservation Act
(Development of part
project on Forest Land)

Act

l|Page
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[

""""

L]
b i

£

|
W IEND o i s Y A

K

Comprehensive note on

Tampara Eco Cottages,
District- Ganjam

Department of Tourism, Govt. of Odisha

2|Page



23

Comprehensive note on Tampara Eco Cottages, District- Ganjam
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Comprehensive note on Tampara Eco Cottages, District- Ganjam

1. Introduction

The Tampara Lake is a freshwater lake situated at the right bank of the river Rushikulya beside
NH 16 near Chatrapur town in the district quarter of Ganjam District in the state of Odisha.
Berhampur is one of the major cities of Odisha is 23 km away from the site.

The lake covers an area of 300.82 Ha and is connected to the river Rushikulya. The maximum
length of the lake is 5.4 km and width is 0.65 km. There is no geological evidence to confirm its
origin. It is believed that in 1766, during battle between British East India company and French
colonist due to explosion, a depression was created and at latter stage filled with flood water
from Rushikulya river. Therefore, it would not be wrong to say that the Tampara Lake is a
manmade lake.

The Bay of Bengal is around 2 Kms from the lake and extensive sand dunes act as barriers from
incursion of sea water into this freshwater lake. The local people mainly depend on the lake for
their livelihood. Keoda flower, cashew and fish are their main sources of income.

With the objective of integrated development of tourist destinations in the State, creation of new
tourism products and to enhance private sector investments, Department of Tourism, Govt of
Odisha has developed!/ is developing Tampara Lake, the largest sweet-water lake in Odisha.

The developmental works at Tampara Lake, in the Ganjam District of Odisha is being carried
out under the aegis of the ‘Swadesh Darshan Scheme’- A Central Scheme launched by the
Ministry of Tourism, Government of India for the Integrated Development of Theme-Based
Tourist Circuits. The Detailed Project Report (DPR) of the project with a project cost of INR
33.43 Cr. was submitted by the Tourism Department of the State Government to the Central
Government on 01.03.2016 and the same was approved by the Central Government on
19.09.2016.

Department of Tourism submitted the DPR under Coastal Circuit — Swadesh Darshan (Central
Scheme) including major components as listed below to MoT for approval:

i. Jetty
ii.  Enhancement of water sports
iii. Eco Cottages
iv.  Tourist reception centre
v. Solid Waste Management
vi.  Solar street lighting
vii. STP
vii.  WTP
ix.  Rainwater harvesting
X.  Storm water drainage

Ministry of Tourism approved the project worth INR 33.43 Cr. in Sept 2016.

6|Page
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1.1  Ministry of Tourism, Administrative approval for Swadesh Darshan
/ -
/) G
Government of India
Ministry of Tourism
(Swadesh Darshan Division)
I'ransport Bhawan
1. Parliament Street
= New Delhi: 110001
File No. 5-(02)/2016-SD Dated:19.09.2016
The Pay and Accounts Officer,
Ministry of Tourism,
C-1, Hutments, Dalhousie Road.
New Delhi - 110 0011.
SUBJECT: Development of Coastal Circuit Gopalpur, Barkul, Satapada and Tamparain Odisha
under Coastal Circuit under Swadesh Darshan Scheme.
Sir,
I am directed to refer to the project proposal submitted by Director & Addll. Secretary Odisha
Tourism Development Corporation and to convey the sanction of the President of India for the
project ‘Development of Coastal Circuit Gopalpur, Barkul, Satapada and Tampara’ under Coastal
Circuit of Swadesh Darshan Scheme with Central Financial Assistance of Rs.7649.04lakh (Rupees
Seventy Six Crore Forty Nine Lakh and Four Thousand only ) and release of first installment of
Rs.1529.80 lakh (Rupees Fifteen Crore Twenty Nine Lakh and Eighty Thousand Only) (20% of
Sanctioned CFA) for the under mentioned components:
o o (Rs.inlakh)
a S.No/| Name of the component | Amount
Q.U-L" I . o . Recommd. |
i I —  — GosapuR N
Qe (L. Roads | ) 288.86 |
.—12. | Water Sports 1194.94 |
a0 ﬁw” 3. Tourist Reception Center o S B 159.62 ‘
| 4. | Sand Art Part + Marine Museum = 62675
5. | Solid Waste management - =y 7“4 30,07
6. | Solar Street Lighting - 81.00 |
. i 1 Sub Total | 2381.24 |
B. | TAMARA I
1. [Roads i , | 165.00 |
2. |Bigletty - | 300.96 |
3. WaterPark i . | 214173 |
Page1of5
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e ——
~
'4. | Enhancement of Water Sports B 18467
| 5. | Eco-Cottages - - | 235.19
6. Tourist Reception Center - - 178.13 |
7. | Solid Waste management — 24.06 |
8. Solar Street Lighting S 85.50
(9. | Solar lights small s 1 2800
I Sub Total | 3343.24 |
¢ BARKUL B il | i—
1. | Road Enhancement e i - 172.41
2. | Jetty for ferry ride 150.48
| 3. | Floating Restaurant s 432.25
4. Water Sports Enhancement 104.14 |
5. Solid Waste management - S 24.06
| 6. | Solar Street Lighting small o = 21.00
{7 Solar Street Lighting 1 67.50
| 8. | Sewerage Treatment Plant o B 15.38 /
[ — —— Sub Total 987.22
[D. | SATAPADA -
e IJe(ty for ferry ride 1 - S o 150.48
| 2. | Jetty for Speed Boats b 1550
3. | Roads 4mt. wide I 88.00
(4. | Solar Street Lighting S 45.00
S | Tourist Reception Center + Public Convenience B 127.70
| 6. Solid Waste management S 18.04
[ 7. Sewerage Treatment plant - - o 15.38
8. Solar Street | . 63.00
i ———— L Sub Total 523.10 |
[E_ | AMENITIES ——— ’
e _}_Signage__ - 50.00
| 1 - - Sub Total 50.00
| o o Total -Ato E 7284.8
- - ) - Architecture Fees (2%) 145.696 |
T ) ~ Contingencies (3%) |  218.544 |
1 ETT Grand Total | 7649.04 |
2. The sanction of the President of India is also accorded to the release of Rs.1529.80 lakh (Rupees
Fifteen Crore Twenty Nine Lakh and Eighty Thousand Only) i.e. 20% of CFA as first installment in
advance for starting the work to the Odisha Tourism Development Corporation (OTDC). The Payment
will be arranged by Drawing and Disbursing Officer of the Ministry of Tourism by presenting a bill to
Pay and Accounts Officer. Ministry of Tourism for electronic transfer of funds in favour of Orissa
Page2 of §
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(2

Pay and Accounts Officer, Ministry of Tourism for electronic transfer of funds in favour of Orissa
Tourism Development Corporation (OTDC) in the Account No. 50100181739163 of HDFC Bank, 1
Floor, Hotel Mayur Building, P.S. Road, Gangtok. Sikkim having IFSC code HDFC0001455.

3. The Odisha Tourism Development Corporation (OTDC) has certified that no utilization certificate is
pending in respect of grant in aid released by the Central Govt. in respect of all the
schemes/projects/programs of Ministry of Tourism.

4. The Odisha Tourism Development Corporation will execute the project and shall have to commence
the work immediately to ensure timely utilization of funds and to avoid escalation of cost. The project
should be commissioned within a maximum period of 24 months from the date issue of sanction and any
cost escalation on account of delay etc. would be met by the OIDC/State Government and no
reimbursement will be made by the Central Government on this account.

5. I'he State Government of Odisha shall make land for the project available free of cost and also
render all possible assistance for completion of the project on time. No portion of the sanctioned project
should be executed /implemented on land/property owned by private individual or trust.

6. The Secretary Tourism, Govt. of Odisha will be the nodal officer for implementation and
monitoring of the project. The State Government of Odisha shall set up a Monitoring Committee headed
by Pr. Secretary/Secretary (Tourism) Odisha with a Member from the Ministry of Tourism and the
Implementing agency to monitor physical and financial progress of the sanctioned project and submit the
progress report to Ministry of Tourism on quarterly basis.

7. The executing agency shall put in place the mandatory facilities for barrier free access by physically
disabled persons.

8. The Central Financial Assistance will be utilized for the purpose for which funds are released.
Odisha Tourism Development Corporation / State Government of Odisha shall not rent/lease or transfer
the property without the permission of the Ministry of Tourism Government of India.

9. The Odisha Tourism Development Corporation / State Government of Odisha would undertake
the responsibility for maintenance and management of facilities for which the funds are released and no
reimbursement on account of losses incurred, if any, would be made by the Central Government.

10.  The Odisha Tourism Development Corporation / State Government of Odisha shall follow PWD
Schedule of rates and also follow all codal formalities while exccuting the project.  The State
Government would take all necessary clearances which are required as per prevailing rules and
regulations including relating to environment, forest & pollution control before undertaking this project.

11. The second/final instalment of CFA will be released on receipt of utilization certificate of 1
instalment of central financial assistance released for the project.

Page 3 0f 5
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12. The Odisha Tourism Development Corporation / State Government of Odisha shall regularly
furnish the quarterly statement of progress of work and expenditure incurred to the Central Govt..
Ministry of Tourism. The final installment will be released in the form of reimbursement on receipt of
Utilization Certificate for the total amount of Central  financial  assistance  sanctioned  for the
project, details of contribution made by the State Government towards State component.
Completion/Commissioning Certificate to the effect that the project has been completed as per the
original plan, drawing, blue print etc., approved by the Central Government and the State Government
has followed all the codal formalities while executing the project, Management Agreement for proper
upkeep, maintenance and operation of the asset created and Undertaking that the facility and the land on
which the project has been constructed out of Central financial assistance will not be
wransferred/sold/alienated without the approval of the Ministry of Tourism. Government of India.

13. The executing agency will not keep the amount released by Central Government unutilized for more
than six months. In case the funds cannot be utilized by such time the same will have to be surrendered
to Central Government with interest or their formal approval should be taken to transfer/adjust the
amount against other Central financially assisted projects.

14.  Commercial Quotes etc. furnished along with the project proposal should not be deemed as
accepted by Government of India. The Executing Agency/State Government shall follow the codal
procedures of inviting tenders etc. while actually awarding the work for execution.

15.  The assets acquired wholly or substantially out of CFA except those declared as obsolete and
unserviceable or condemned in accordance with the procedure laid down in GFR shall not be disposed of
without obtaining the prior approval of the authority which sanctioned the Central Financial Assistance.

16. The Odisha Tourism Development Corporation will maintain subsidiary account of the Government
grant and furnish to the Accounts Officer a set of audited statement of accounts. These audited statement
of accounts should required to be furnished after utilization of the grants-in-aid or whenever called for.

17.  The accounts of all grantee Institutions or Organizations shall be open to inspection by the
sanctioning Authority and audit. both by the Comptroller and Auditor-General of India under the
provision of CAG (DPC) Act 1971 and internal audit by the Principal Accounts Office of the Ministry or
Department

18. The expenditure involved is debitaple to Demand No.88-Tourism; 3452-Tourism (Major Head). 01-
Tourist Infrastructure (Sub-Major Head), 01-101-Tourist Centres (Minor Head), 14-Swadesh Darshan -
Integrated Development of Theme-Based Tourist Circuit. 14.00.31 Grants in Aid General for the year
2016-17 (Plan).

Pagedof 5
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19. The expenditure involved is debitable to Demand No.88-Tourism; 3452-Tourism (Major Head).
O1-Tourist Infrastructure (Sub-Major Head). 01-101-Tourist Centres (Minor IHead), 14- Swadesh
Darshan - Integrated Development of Theme-Based Tourist Circuit. 14.00.31 Grants in Aid General for
the year 2016-#7 (Plan).

20.  The issues with the concurrence of the Integrated Finance vide their UO No.838 dated
16.09.2016.

21.  Itis certified that this sanction order has not been operated earlier.
22. This sanction is noted at Serial No. 19 Page no. 9 in the Register of Grants being maintained by

the Swadesh Darshan Division of Ministry of Tourism.

Yours faithfully.

Under Secretary to the Govt. o
Copy to:

I. Pr. Secretary (Tourism), Government of QOdisha

2. Director (Tourism), Government of Odisha

3. Accountant General, Government of Odisha

4. Regional Director, India tourism, Guwahati.

5. Economic Advisor. Ministry of Tourism. New Delhi.

6. Principal Director of Audit. CW&M. New Delhi.

7. Pay & Account Officer. Min. of Tourism. C-1 Hutments, Dalhousie Road, New Delhi.
8. Asst, Director (Admn. 11), Min. of Tourism, New Delhi.

9. LF.. Ministry of Tourism, New Delhi.

10. Sanction File.

(Bharti Sharma)

Assistant Director General (SD)

Page5of 5
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As stated above, the project was sub-divided into 2 parts.
e Part1 - Tampara Lake Front Development — BeDA (Completed in 2021)
o Part 2 — Eco Cottages — M/s EPIL (initiated in Feb 2022 and presently halted)

The development has been proposed for development of Nature interpretation Centre for visit
and to facilitate accommodation for researchers, scientists, Scholars, related executives and
staff apart from nature lover tourists.

Tourism Department plans to support local communities by skilling and capacity building
trainings like — Hospitality Staff, Naturalist, Tourist Guides, Taxi Operators/Unions, Boatman,
Restaurant Operators, Souvenir shop owners etc.
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Layout of Cottages
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2. Layout of Cottages

Parking
- Viewin 10 deluxe 10 Premium 3Viltas
g Staff
Cottaggs Cottagds
4\ccommod
Tourist
Reception
=t
' r r 1
7 oy — — B
hbbbeebEN444
Jetty
Jetty

A total of 23 cottages were planned to be developed within the project.

The development has been done with certain components within Central Scheme Swadesh
Darshan funds and state funds-

l4|Page
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2.1 Execution of Tampara Lakefront -Phase 1 by BeDA
(Swadesh Darshan funds) - Project Cost - INR 12.28 Cr Completed

' Brahmapur Development Authorlt
W) Near Courtpota Junction, Brahmapur, ocmnz-'muom

) hda brahmapur311@gmail com

\ W@ 0080 2202797(0),0680-2292033(F)
€4 veaw bdabrahmapur.in

To N°-—LQAE_IBaDA.Brahmapur,dalad- 24 ’ 6] } anl

The Divisional Manager (Finance)

Odisha Tourism Development Corporation Ltd.,
Lewis Road, Bhubaneswar-751014,
Odisha.

Sub:  Furnishing of Utilization Certificate of funds in prescribed format under Swadesh

Darshan for the project executed at Gopalpur and Tampara.

Ref:  Your letter No. 30691/Accts-OTDC, dated 12.07.2024.

Sir,
With reference to the subject cited above, I am to send herewith the required
information duly filled in prescribed proforma as desired by your good office vide letter under

reference for favour of kind information and necessary-action at your end.

Yours faithfully,

By

Encl: As above.

Be.D.A.B

oh

- e, L e e
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-\-\ 1
B Tampara '
|1 |Roads

; 165,00 114,39 ]
Solar Street Lighting
.—T_\ 85.50 855
s 'S:"": lights (squn] 28.00 28
¢ |Public convenience &
Tourist reception 159.62 159.62
5 |Foos court 156 62 159.62
& |0AT
192 50 192 %
7 Pathways 87.09 87.C9
& _Compound way 6629 66.29
9__{Pavement area 33.66 33.66
10 undu‘p:ng 241 a7.h}
11 [Stone embankment 4.49 443
12 {55 raiting 13.44 1144
13 lExternal gran 13 80! 13.8
14_[Street fumiture 6.40 64
15 [Water Zortung batl 408
1612 seater kyak 741
HOPE Kayais with
17
383
15 |3 seater HOPL canoe 741
Doubiie sided banara
19 s £ 20 12102%
12° fun station
20 I—— 611
21 |Golf cart (12 1eater) 4] 34
22 {GoH cant (6 weater) 2804
23 fletty 592
24 [Water et shies 64 B4
25 [Speed boat (13 seater) 10991
26 |Big Jetty 164 93 4522
27 |Parking 3900 39
Site development,
28 [promenade & 10328 13173
beautification
Tourist amenities a¢
the beach (toilet,
o utility kiosks, beach N
furniture)
30 landscaping 23 20
Sobd waste
3 * 16 98
management
32 |STP (50 KLD) 8.17
33 [Pathways 14632
Sub Total (8){ 1835.30, 1228.28|
%{’p’ s ST
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2.2 Swadesh Darshan Components within Tampara Eco Cottages

Administrative Approval - INR 10.07 Cr — Not completed (Only structures completed)

-
\'
Odisha Tourism W S % ta 92!5!‘!&
Parystan Dhawan, Lewis Haad TN L 2 -
Nhubaneswar-751014 '&,} GW' Qd‘lcﬁ‘
Pax No +971 674 2430887 N -
Pemmmil: infou odishutoaurism gov in - ICR QOR, {30 oaIg,
3Gen anwian QUEReR-98Q0RY
agdver e
Gm)cmun:m of Odisha
Tourism Department I
N"-.__[LLZS"" /ISM, Bhubaneswar, Dated ﬂi’;f ;’_L
TCT-COOD-SCH-0020-2018
To
The Managing Director,
Engineering Projects(India) Ltd., New Delhi
@ Sub:  Administrative Approval for “Development 1;7 Coastal Circuit at Tampara in
Odisha under Swadesh Darshan Schome, "
ORDER

Governor has been pleased to accord Revised Administrative Approval for
‘Development of Coastal Circuit at Tampara In Odisha under Coastal Circuit of
Swadesh Darshan Scheme” at an estimated cost of Rs. 10,07,05,220.00 (Rupees Ten
Crore Seven Lakh Five Thousand Two Hundred Twenty)only as per the break up given

below-

SL Revised Components Estimated
No. Amount in Rs

T 1] 1l
1 | Tourist Reception Centre Block
-Reception
-Cafeteria
-Restaurant
-Pantry
™ -Kitchen

-Admin Area 3,78,53,626.00
| -Sports Pool<
-Change Room cura Cloak room with showers
-Service Centre
-Toilets
elc,
2 | Site Development and Basic amenilies
| ~Security room

-Entry Gate

-Boundary Wall
-Paved Pathway
-Parking 3,45,98,066.00
-Retaining Wall
-Promenade
-Viewing Decks ele,
3 | Lendsceping , lawn & gardening-Collage Side 3,48,000.00

eana) Secretd
. Add\::::ﬁm MSM
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4 | Jelty & Gangway - Cottage Side 23,80,000.00
5 | Landscaping- Coltage Side 4,44,129.00
6 | Gazebo- Collage Side 18,60,000.00
7 | External lllumination 35,02,070.00
8 | Space Frame 11,42,000.00
8 Total 8,21,27,891.00
9 Add GST @ 12 % on S1.8 98,55,347.00
10 Add Quality Assurance @ 1 % on S1.8 8,21,279.00
11 Add GST on Quality Assurance @ 18% on S1.10 1,47,830.00
12 Add EPI Agency @ 8% on SI.8 65,70,231.00
13 Add GST on Agency Charges @ 18% on SI.12 11,82,642.00

Grand Total 10,07,05,220.00

(Rupees Ten Crore Seven Lakh Five Thousand Two Hundred Twenty)only

Out of the estimated cost of Rs. 10,07,05,220.00 (Rupees Ten Crore Seven
Lakh Five Thousand Two Hundred Twenty) only Rs.8,92,66,983.00 (Rupees
Eight Crore Ninety Two Lakh Sixty Six Thousand Nine Hundred Eighty Three)
will be met from Gowt. of India sanctioned fund of Rs.7081.66 lakh & released to
OTDC towards Central Share vide sanction order No.F No.5-(02)/2016-SD,
D1.19.09.2016, 5-(02)/2016-SD Dt.14.03.2019, 5-(02)/2016-SD Dt.23.04.2020,
5(02)/2018-SD Dt.27.07.2021 and  5-(02)/2018-SD Dt.02.03.2022  and
transferred directly to the Executing Agency i.e.to EPIL from OTDC.

The rest of the fund Rs. 1,14,38,236.00 will be debitable to demand No.- 32-
3452- Tourism-Programme Expenditure-State Sector schemes-State Sector-80-
General-104-Promotion and Publicity-1470-Tourist Information and Publicity-
11005-Advertising Sales and Publicity(voted) In B.E-2022-23,

Funds to the tune of Rs.32.58 lakh (Rupees Thirty Two Lakh Fifty Eight
Thousand) was sanctioned and placed with OTDC Ltd. towards State Share vide
this Dept. S.0 No.11954 / 30.12.2019 will be transferred to EPIL.

The Project shall be executed according to the relevant plan/drawing prepared for
the purpose and approved by the Central Govt. & State Govt.

The expenditure on the project should not exceed the provision placed at the
disposal of the executing Agency.

The executing agency i.e. MD, EPIL Lid. shall furnish the quarterly statement of
progress of work & expenditure incurred to the Central Gowvt. as well as the state
Govt.

The charge on State share contribution 1o this project is debitable to 32-5452
C.0.L.SP-SS-01-102-1468-37078-Construction of Tourist accommodation.
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9. The estimate in original duly countersigned Is returned here with for appropriate
action al his end.

Yours faithfully,

FA.cum-Joint Secretary to Gowvi.

Memo No. -(I [2 é /TSM, ‘ Date._(% . 6S-27

Copy forwarded to Finance (GS-Il) Department for information. M e
7Y

FA-cum~Joint Secretary to Govt.

Memo No. l!;az ITSM, Date._ (% ¢X-22

Copy forwarded to Under Secretary to Govt. &f India, Ministry of Tourism
(Swdesh Darshan Division ), Transport Bhawan1, Parliament Street New Delhi 110001

for information,
oV

FA-cum-Joint Secretary to Gowi.
1

Memo No. H lﬂ /TSM, Date._82~ .22

Copy forwarded to the Accountant General (Audit-1), Odisha, Bhubaneswar /Sr.
D.A.G: (Works), Odisha, Puri for information.
o

FA-cum-Joint Secretary to Govt.

MemoNo_ 419  rrsm,’ Date._0%. (S-22_

Copy forwarded to Budget Section/ Co-ordination Section of the Department for
information and necessary action. *
1/’1/

FA-cum-Joint Secretary to' Govt.

Memo No,_ Y187 /TSM, Date._02 0%, 2)

Copy forwarded to ADT, Ganjam for information and necessary acl%/
/

{&/V
@_ﬁﬁFA-cum-Jolm Secretary tc;Xs wi,
Mdmona e retary

pepartment

Tourtsm
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2.3 Development of Tampara Eco Cottages — State Funding
(Deluxe type, Premium Type and Villas) at Tampara Lake, Dist.- Ganjam (State Funding) — INR
12.85 Cr - Not completed (Only structures completed)
© GOVERNMENT OF ODISHA
TOURISM DEPARTMENT
TRk kkdkkkkk
No. (6924 [TSM Bhubancswar Dt
} ’ 02022009
TCT-COOD=SCH-01 14-2021 :
To
The Managing Director,
Engincering Projeets (1) Ltd. (EPIL), New Delhi
Sub:  Development of Tampara Eco Cottages (Deluxe Type, Premium Type and Villas) at
Tampara Lake in Ganjam District.
X ORDER p
- Governor has been pleased to accord Administrative Approval for “Development of
Wiampara Eco Cottages (Deluxe Type, Premium Type and Villas) at Tampara Lake in Ganjam
District.” at an estimated cost of Rs.12,85,00,000 (Rupees Twelve Crore Eighty Five Lakh)
only as per the break up given below:-
Sl. | Name of the Components Amount (In
No. Rs.)
1. | Service Block (Civil+PHE+Electrical) 2,16,05,697.82
2. | Deluxe Cottage— 11 Nos 2,20,62,497.50
3. | Premium Coltage - 11 Nos 2,80,60,405.74
4. | Villa-3 Nos 1,17,76,077.04
5. | Landscaping, Lawn, Gardening 14,48,002.00
6. | WTP 18.00.000.00
7. | STP 16,00,000.00
8. | DG+DG Shed 42,00,000.00
9. | Transformer 43,10,351.00
10. | Bore well, Sub immiscible Pump Sets, Control Panel, Main 16,00,000.00
ﬁ— ) Water distribution Pipeline
- 11. | Storm Water Drainage System 22.00.000.00
12. | Rain Harvesting Structure 12,00,000.00
13. | Misc. 20,00,000.00
14. | Total 10,38,63,031.11
15. | Add GST @ 12% 1,24,63,563.73
16. | Total Cost of the Project 11,63,26,594.84
17. | Contingencies @ |% on 16 (17=1% of 16) 11.63.265.95
18. | Quality assurance (@ 1% on 16 (18=1% of 16) 11,63,265.95
19. | Add EPI Agency Charges (@ 8% on 14 (19=8% of 14) 83,09,042.49
20. | Add GST on Agency Charges @ 18% on 19 (20=18% of 19) 14,95,627.65
21. | Gross Total (Sum 16 to 20) 12,84,57,797.00
22. | Say Total Amount 12,85,00,000.00 |
(Rupees Twelve Crore Eighty Five Lakh Only)
1. The estimated cost of Rupees 12,85,00,000/- will be debit-able to demand No.-32-5254-
Capital Outlay on Tourism - Programme Expenditure — State Scctor Scheme - Stqte
Sector-01-Tourist Infrastructure- 102 — Tourist Accommodation — 1468 %
Gowt.
Additional Secre
Tourtsm Depart™
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Accommodation — 37078 — Construction of Tourist Accommodation out of Progf@nme
Expenditure B.E.2021-22

. The Project will be executed according to the relevant component of work as mentioned

above.

. The expenditure on the project should not exceed the provision placed at the disposal of

the executing agency.

. The estimate in original duly countersigned is returned here with for appropriate action at

his end. ‘

. The Executing Agency will furnish their GST number, PAN Number and Bank Details

such as Account Number, IFSC Number, MICR Number etc. for sanction/ release of
funds.

. The Executing Agency is requested to furnish the monthly physical and financial

progress report along with U.C for the amount sanctioned for the purpose for the instant

work.
Yours fait %/ 1/\ o
e
b °
® FA-cum-Joint Secretary to Govt.
Memo No.___1D 20 /TSM, Datc._p_m:._wg, T
Copy forwarded to Finance (GS-II) Department for information. M ,‘)‘
(4
FA-cum-Joint Secretary to Govt.
Memo No. 163 /TSM, Date._ 02 .0 2. 2034
Copy forwarded to the Accountant General (Audit-I), Odisha, Bhubaneswar /Sr. D.A.GV
(Works), Odisha, Puri for information. = 9)1 2
a .
FA-cum-Joint Sccretary to Govt.
MemoNo.__ 622  /TSM, Date._0Q2.02-Qp2 2
Copy forwarded to Budget Section/ Accounts Section of the Department for information
s-'an(l necessary action. - )
o
FA-cum-Joint Secretary to Govt.
MemoNo.___ 1022 /TSM, i Date. 02 .03 2009
Copy forwarded to Tourist Officer, Ganjam for information and necessary action. 9.
M 1
FA-cum-Joint Secretary to Govt.
Memo No. lo?zg /TSM, Date._p 9. 09.263 9

follow-up action.

Copy forwarded to the AGM (Tech), EPIL, Bhubaneswar for information, & necessary

o

FA-cum-Joint Secretary to Govt.

%@

additional

Entire Tampara Cottages is conceptualized —

1.

N

On stilt structure, to ensure that there is no obstruction to free-flowing water of tha
lake, thus aquatic life and ecological character of the lake will not be impacted
adversely.

Temporary bunding was done during execution for development of Stilts in water.

The structures of the cottages are permanent in nature due to project presence in
cyclone impact area.
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3. Land details

— ]

o mallo: lon.chnumunm’.ﬁynhoo-lu
[ ;00011 (203073)

QFFICE OF THE TAHASILDAR, CHATRAPUR, GANIAM
IRESS

..1 l.\\‘

v BT Re( ) 4
getter Ve LT AMe — 0 el

ORELCE.QRDER

The R, Podapadar

Sub : cati )
Demareation of tand requested by Distriet Fourlst Officer, Ganfatn.
ile

You are hereby ordered to demarcation of the plot a per the Jnnd sehedt
given below which was requested by District  Tourfst Officer, Ganjam vide
Letter No. DTO/BAM/203/2022-2023. On did, 31.08.2023 to this office. be
carried out on 01.09.2023 and submit the memorandum of demarcation

for taking further action in this court.

LAND SCHEDULG
e
['Name of the RT.
|

SL No Mouza Khata PlotNo Total | Proposed | IKissant
No. Area Arca  n
Ac.
1 Humuri |5 | 42 I"100.1 | 0.550 Jalasaya-l | Abad  Ajogya
Tampara ‘ 50 Anabadi !
: (2975 | 0.460 Jalasaya-l r -do-
0
( 36.39 ’ 1.150 Jalasaya-! J -do- |
0
2 Humuni | 1 '0.360 0.360 ’Padar-ll | Duna Gsn;ru
murty . o-
Tampem j[ Duna Simadni
10322 | 0.322 | Padar-ll ~do-
0.060 | 0,060 | ADI -do-
i ; 0.158___| ADI ~do
! 0.082 | 0.082 | ADI -dlo-
7 |Humur |2 50 [0.307 | 0.307 anrsadhnm Dasar
Tampara I } ( -l Radhakrushna |
l S/o- D. Enkat
7 | | [ Swamy |
4 Humun |6 ]52 f36.39 10.060 IJnlnam'a-l Abad Ajogya
Tempasa Q Anabacli
5 Humuri | 638 IlSS? /D.MO ‘O.MO Qranya Rakhita
Jungle
f 1358 Ju.)ou 0,100 Qramyn Rakhita
Jungle
[ 1219 } 0,220 |0.220 [ Quaniyn Rukhita
Jungle
!lSSU/lﬂOB lo.om 0,076 | Gromya Rakhita
. Juogle
.
/& '1
2 >3 i
.|-,|lmsll(ln|',(.(l| :'}llllll‘ = A

g

-
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Government of Odisha =plL
District Tourist Office :-:;_‘}.}é":—;: ODIS H A
Ganjam, Berhampur-760005 &l ~*  INDIA’S BEST KEPT SECRET.
Tel — 0680 — 2950657, PIN-760005 e
Email - oritourberhampur@gmail.com
No. DTO/BAMIO7_R 7> /2022 Dtd. A8~ (/- XoR 2
From

Dr. R.K. Pattanayak, OTS

Assistant Director, Tourism
To

The Tahasildar

Chatrapur
Sub:  Demarcation of Land for Development of Eco Cottage Project of Tourism Department at

Tampara
Sir

As you are aware that Tourism Department has engaged M/s EPIL New Delhi for Development
of Eco Cottage at Tampara by constructing 23 nos. of Cottages and other allied facilities at Tampara.
The agency has already started works in full swing in the designated site. In this regard, Land Particulars
and Sketch Map in respect of the project has been issued by your good Office vide Letter No. 1687 dt.
13.04.2022.

Even though the land particulars of the site have been furnished, land has not been measured
and demarcated to ascertain the correct location and dimension of land space available for the project.
As the land has not been finalized and demarcated, the agency has informed that they are facing great
problem for construction of boundary wall and as such the local land owners are sometimes creating
problems and stopping the work.

In the above backdrop, you are kindly requested to take necessary steps to demarcate the land
patch being allotted infavour of Tourism Department for construction of Eco Cottages Project at Tampara.

Yours faithfully
~0 UN- i

Assistant Director, Tourism

MemoNo_ A 7€ /DTOBAM DL A%-[[- A02)-
Copy forwarded to the PS to Director & Addl. Secretary to Govt. for kind information of Director
: tary, Tourism.

& Addl. Secretary, Tourism % o

Assistant Director, Tourism
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Land details of the Tampara Development

3.2
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GOVERNMENT OF ODISHA
DISTRICT TOURIST OFFICE

GANJAM, BERHAMPUR - 760005
Tel - 0680 - 2950657
Emalil - oritourberhampuragmail.com

L. No.DTO/BAM/__ 220 12022-23 pate B/ 1 08- 2092

To

/L ODISHA

&'ﬁ: INDIA'S 8EST KEPT SECRET
-~

The Tahasildar, Chatrapur

Sub: Demarcation of Land for Development of Eco Cottage Project of
Tourism Department at Tampara under Swadesh Darshan Scheme.

Ref.: 1. This Office letter No.275 dated 28.11.2022,
2. Your letter No.1687 dated 13.04.2022.
3. NGT Case No.88/2023/EZ

Sir

In inviting @ kind reference to the subject cited above, I am to say that the Tourism
Department has engaged M/s EPIL New Delhi for Development of Eco Cottage at Tampara by
constructing 23 nos. of Cottages and other allied facilities at Tampara. The agency has already
started works in full swing in the designated site. In this regard, Land Particulars and Sketch
map in respect of the project has been provided by your good Office vide letter No.1687 dated
13.04.2022. In this context a NGT Case bearing No.88/2023/EZ (Copy enclosed) has been
received through Whatsapp from a mobile number by this Office for your information.

Even though the land particulars of the site have been furnished, land has not been
measured and demarcated to ascertain the correct location and dimension of land space
available for the project. As the land has not been finalized and demarcated, the agency has
informed that they are facing great problem for construction of boundary wall and as such the
local land owners are sometimes creating problems and stopping the work.

In view of the above backdrop, you are requested to take necessary steps and fix up
a date to demarcate the land patch being allotted in favour of Tourism Department for
construction of Eco Cottages Project at Tampara at an early date to avoid any litigation in
future and submit the Para Wise Comment before the Hon'ble court of NGT in time.

This may be treated as most URGENT and IMPORTANT.

Yours faithiully,
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488

Memo No._ 2%Y 1o10 Date, 2/:06%+ 2023

Copy submitted to the Collector & DM, Ganjam for favour of kind information and necessary

action. €
A
District Tourist Officer, m
Berhampur

Memo No. P8 JDTO Date. 3] 0320273

Copy submitted to the Director, Tourism Department, Odisha, Bhubaneswar for favour of kind
information and necessary action, &)

District Tourist OfficersGanj
Berhampur
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4. Environment Management Plan
The Environment Management Plan is prepared by M/s EPIL (Central PSU), M/s EPIL has
submitted the Environment Management Plan to Collector Ganjam on 1 Dec 2023

41 EMP submitted by M/s EPIL

ittt Mt (@) i, ENGINEERING PROJECTS (INDIA) LTD.

(A Government of India Unterprises)
TR SR RS N S
s (2D
aed - e S mbievrd
PRI e Date: 01.12.2023
EPI/ACO/BBSR/Tourism/Tampara/ 7 /-8 e 0L12.
" Yo,
The Collector & Dist. Magistrate, Ganjam
Cum-Chairman BeDA, Brahmapur,
Brahmapur Development Authority,
Near Ceurtpeta Junction, Brahmapur,
Odisha-760004.
Subject ~ Construction of Eco Cottages (Premium, Deluxe and Villa Type) along with

[ External Development works at Tampara Lake, Dist. Ganjam
Respected Sir;

With reference to the aforesaid project, we would like to inform you that, the
construction work at Ta;nporo Lake has been stopped since 12.08.2023. Now we are
submitting the detailed project report (DPR) for the said project along with proposed
mester plan which was approved by Tourism Department, Govt. of Odisha along with
proper justification. The Environment Management Plan along with the regulatory

compliances is attached here with.

This letter is in continuation to the earlier letter submitted (Letter no
EPI/PCO/BBSR/Tourism/223/628(A) dtd25,10,2023.

This is for your kind information and record please.

Thanking you.

\ Yours Faithfully,
T ﬁ”\\ For, Engineering Projects (India) Ltd.

7/ Vol X\ <b_:>ll (‘J
E \“ O ¥ ™ ~ )
AR o R (Debasis

e

Patra)

AGM (Tech.)
Encl. - As menticned above.

o=t 2ot 3 Trezvmm, mamy 2@ s
Project Co-ordination Office ; 2nd Floor, Plot No-471, GA Plot No-108 Surya N3 i

c y l, 801, Unit-07, Bhubaneswr-7!
o §EEG O zum.‘éz?-m.m <42 5+ 108, 3d R, Afiz-07, Y437aT-751003, AW

- 3/ Emal - epl bbsr@epi govin GO/ Tar: 67435!6027

g . . > 3 N ¥y 3 S

g G AT ST F-1, R e, 7 S 7 G o om Regsterec and Carporato Ofice : Core-3, Soopa Complex, 7 Lodh Raod, New D 110 003
B . s o m——— WARL AASE S MR e s 4 o N 000!

st
AARL SRR ST Sa hastie e —nn smm e
e e A

51003, Khordha, Odisha
. Wabsite ; www.ongineeringprjoct com
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Environment Management Plan for Tampara Eco Cottages Development

Department of Tourism has entrusted execution of Tampara eco cottages and Tourist
reception centre ot Tampara lake through M/a EPIL The development ig an integrated

development comprising of the following sub-prajects vide order ro 1029/150 did
02.02.2022 & 4175/T5M did 07 0% 2022

1

Construction of Tampara Eco Cottages (Deluxe Type, Premium Type & Villas) at-
Tampara Lake, Dist. Ganjom- INR 12,89 Cr

2. Development of Coastal Circuit at Tompara in Odisha under Swadesh Dorshon
Scheme at- Tempara Lake, Dist. Ganjam - INR 10.07 Cr

EPIL has considered the following components in the project -

1. Deluxe, premium and Villa cottages - 10no, deluxe cottages, 10 premium and 2
villas cottages development

. Landscaping. lawn and gardening - The execution of this component is yet to be
done at site

Water treatment plant

Sewerage treatmént plant

DG +» DG shed

Trensformer

Bore well, submersible pump sets, control pump

Storm water drainage system

9. Rain water harvesting system

10. Boundary wall end pathway - The pavers for the pathway have been

11. Promenade

12. Security room and main gate

13. TRC block

14, Gazebo, furniture

15. Jetty and gangway
16. Illumination

~n

SN B

Details of Management Plan for Various components proposed within the site-

* Deluxe, premium and Villa cottages - 10no, deluxe cottages, 10 premium and 2
villas cottoges development has been done on the edge of the lake. During

execution, no construction/ demolition waste has been dumped/ disposed into

the lake. The waste has been picked up from the site and has been disposed of f
away from Tampara Lake,

- MM
/‘\,3( T, Rt
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* Water treatment plant - Water treatment plant has been provided at site for

all the cottages and services block also to avoid disposal at site. The project has

- ensured that no-grey water / wastewater / sewer water is discharge in the lake

water, thus will not affect the flora ond fauna or any oquatic life-form of
Tampara lake.

+ Sewerage treatment plant - Sewerage treatment plant has been provided at site
for recycling of sewerage and wastewater disposal. The same shall be used for

landscaping within the project

» Solid waste management - The Tampara Eco-cottages projects is an eco-friendly
project and thus right from its inception / master-planning phase has inculcated
key components mentioned above like - a. Sewerage Treatment Plant: b. Woater
Treatment Plant; c. Rainwater harvesting; d. Storm Water Drainage.

» Storm water drain - storm water drain and recharge pits have been provided at
site for no disposal into the lake.

* Rain water harvesting -Rain water harvesting has been introduced in the said
project

N

It may be noted that the project was conceived to uplift the overall economic profile
of the region and inculcating the principles of "wise use” and sustainable development
the world class tourism infrastructure was conceived and proposed for development in
the DPR.

Therefore, Department of Tourism has planned for post construction measures for
operafions at site.

The salient features and benefits of the project is highlighted below:

i, Livelihood creation: The project is aimed to uplift the overall tourism profile of
the region, by offering world class luxury, comfort and other water based
recreational fourism activities. With the increase in visitors specially of Mid to
High Segment fourists in the region, the overall economic profile of the area will
be enhanced.

It is expected that the Tampara Eco-Cottages, the project will boost direct and
indirect jobs in the region. As per the report- *An Approach to the Twelfth Five
Year Plan (2012-17 by Planning Commission of India published in October 2011, it
is estimated that every investment of INR 10 Mn. in tourism sector leads to
crection of 78 jobs, which is highest in the segment, as similar investment in

manufacturing sector leads to creation of 45 jobs. (Link: Final Approach Paper
Cover.,cdr (nrcddp.org).

3 )\ A Page 2014
X ST
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Indirect Jobs: Apart from direct jobs, the project will also lead to indirect jobs
= €g. Tourist Guides, Boatman, Restaurcnt end Food Outlets development,

" Souvenir shops, parking fee collection, provision on row materials to the Eco-

cottages properties - milk, vegetables, meat end other groceries etc.

Mitigation Measures: The development of Tampara Eco cottages was
conceptualised and started prior to declarction of Tampara as Ramsar Site,
however Department of Tourism proposes including of following mitigation
measures which will add value to the project:
a. Nature Interpretation Centre - A small interpretation can be
created in TRC block, which shall have awareness and literature
materials on Tampara Wetland and other equetic flora, fauna, A/V
videos etc. for educational purposes
b. Skill Building end Trainings to local stakeholders - Department cof
Tourism will ensure skilling and ccpacity building trainings to local
stakeholders benefitting from the Tempera Eco-cotteges project
like - Hospitality Stoff, Naturalist, Tourist Guides. Texi
Operators/Unions, Boatman, Restaurent Operators, Souvenir shep
T owners etc.
¢. Fountain based Aeration through Soler Fountain - Department of
Tourism proposes to odd components like Solar Fountains in
Tampara loke ecosystem, which does the twin tesks of increesing
oxygen levels of lakes and beautification of lakes. DoT will
undertcke commissioning of such solar founteins cfter due
consultation with technical experts on same.

Innovative Design (Development on Stilts): It is pertinent to note that the
entire Tampara Eco-Cottages is conceptualised on stilt structure, to ensure thet
there is no obstruction to free-flowing water of the leke, thus aquatic life end
ecological character of the lake will not be impected cdversely.

EPIL has stopped all construction work and removed cll construction equipment frem
site till further notice and directions by District Administration end Tourism Dept, on
® receiving the NGT O 88/2023, '

S
) - Page 3 of 4
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Regulatory compliance status for Tampara Eco Cottages

1. Forest Diversion proposal has been filed by Department of Tourism on 30 Oct

2023 vide, Proposal no. FP/OR/OTHERS/450739/2023.

Considering the project importance and the benefits this project will accrue,
Department of Tourism has requested State Wetland Authority to kindly
consider recommending approval to Central Wetland Authority for Development
of Tourism Infrastructure at Tampara Lake of Chatrapur Tehsil under Ganjam
District of Odisha, as per laid provisions under Wetlands (Conservation and

Management) Rules, 2017 Clause 04 - Restrictions of activities in wetlands,
which states that,

“Provided that the Central Government may consider proposals from the State
Government or Union Territory Administration for omitting any of the activities
on the recommendation of the Authority”

A

Page 4 of 4
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The following components are proposed within the Environment Management Plan for
sustainable development of the Tampara Eco Cottages project

/'

*During execution, no construction/ demolition waste has

. been dumped/ disposed into the lake.
No construction/ _<

demolition waste . .
*The waste has been picked up from the site and has been

disposed off away from Tampara Lake.

N/

*Water treatment plant of 25 KLD has been provisioned at
site for all the cottages and services block also to avoid
disposal at site.

Water treatment _<

plant *The project has ensured that no-grey water / wastewater /

sewer water is discharged in the lake water, thus will not
affect the flora and fauna or any aquatic life-form of
Tampara lake.

-
*Sewerage treatment plant of 25 KLD has been proposed at
Sewerage treatment site for recycling of sewerage and wastewater disposal.
plant
*The same shall be used for landscaping within the project
/"

*The Tampara Eco-cottages projects is an eco-friendly
project and thus right from its inception / master-planning
phase has inculcated key components mentioned above like

Eco-friendly project < .

a. Sewerage Treatment Plant; b. Water Treatment Plant; c.

Rainwater harvesting; d. Storm Water Drainage.

d. Solid waste Management

«Storm water drain and recharge pits have been provided at

Storm water drain site for no disposal into the lake.

Rainwater

harvesting *Rainwater harvesting has been introduced in the said project

4.2 Integrated Management Plan preparation and timelines

Further M/s WISA (Wetlands International South Asia) voluntarily started preparation of
Integrated Management Plan for Tampara in 2024, post which ground survey has been
completed and draft report has been submitted to Chilika Development Authority (CDA)

The components of the integrated management plan include the following —

1. Introduction to destination — Tampara Lake, Management planning purpose and
objective, management to date, management planning approach and method
2. Description of Wetland features
a. Wetland extent, topography, geology, geomorphology and soil, climate, land use
land cover, hydrology,
b. Species and habitat — flora, fauna, planktons, macrobenthos distribution and
diversity
c. Livelihood systems — Demography, ecosystem services, community perception
on wetland values
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3. Evaluation of wetland features
a. Ecological character description
b. Threat to ecological character
¢c. Community perception on threats to wetland
d. Climate risk assessment
4. Institutions and governance
a. Existing institutional and governance arrangements
b. Regulatory framework
c. Stakeholder mapping
5. Management framework — Goals and purpose, Management objectives, Strategy, risks
and risk mitigation options

N o

Action plan

Monitoring plan

a. Institutions and governance

i.
ii.
iii.
iv.
V.

Establishment of wetland mitra network

Wetland inventory, assessment and monitoring systems
Research

Capacity development

Communication and outreach

b. Land and water management

Restoration of inundation regime
Improving water holding capacity and water quality of wetland

c. Species and habitat conservation

i.
ii.
iii.
iv.

Creation and maintenance of people’s biodiversity registers
Habitat mapping and surveillance

Managing aquatic vegetation

Zoonotic diseases surveillance

d. Nature tourism

Establishment of wetland interpretation centre at Tampara
Development of infrastructure for Ramsar site access
Sighages

e. Wetland livelihoods

i.
ii.
iii.
iv.

V.

Strengthening fisher cooperatives

Creation of a community multi stakeholder forum for conflict resolution
Rejuvenating capture fisheries

Sustainable agriculture development

Improvement of quality of life

8. Budget and planning — Financing, phasing, roles and responsibilities
9. Annexure maps

i.
ii.
iii.
iv.
V.
Vi.
Vii.
viii.

Xi.
Xii.

Water quality and ground levels

Flora -fauna study

Villages around Tampara

Community perception of wetland

Climate risk vulnerability assessment

Monitoring locations

METT of Tampara Wetland

Proposed structure of monitoring team

List of equipment for wetland monitoring and research centre
Tampara Lake Ramsar information sheet

Tampara Wetland Health card

NGT case filed on illegal construction within Tampara lake
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The final integrated management plan is expected to be finalised by Feb 2025 after vetting by
CDA. Accordingly, the same shall be submitted to the Ministry of Environment Forest and
Climate Change/National Wetland Committee. Hence, it is requested to grant time till Feb 2025

Minutes of the meeting to review status of the Integrated Management Plan (IMP)
of Six Ramsar Sites of Odisha

113125, 4:10 PM Qdisha Tourism Mail - Fwd: Minutes of the meeting to raview status of the Integrated Management Plan (IMP] of Six Ramsar Sites of...

=pla
o= ODISHA Odisha Tourism <info@odishatourism.gov.in>

%!%‘_—-" HDIA'S BEST KEPT SECRET.

Fwd: Minutes of the meeting to review status of the Integrated Management Plan
(IMP) of Six Ramsar Sites of Odisha

1 message

Ritesh Kumar <ritesh kumar@wi-sa.org> 3 January 2025 at 14:05
To: info@oadishatourism.gov.in
Ce: Harsh Ganapathi <harsh.ganapathi@wi-sa.org=>

————— Forwarded message —-—-—-

From: State Wetland Authority-Odisha <swaodisha@gmail.com=>

Date: Wed, 25 Sep 2024 at 5:56 PM

Subject: Minutes of the meeting to review status of the Integrated Managemant Plan (IMP) of Six Ramsar Sites of Odisha
To: Oczma Odisha <cczmal@gmail.com=>, chilika lake <chilika@chilika.com>, <ace@chilika.com>,

<dforajnagar1 990@gmail.com>, <hirakudwildlife 1@gmail com>, <dfosatkasiawl@yahoo.co.in>, DFO BERHAMPUR
<dfo.berhampur@odisha.gov.in>, ritesh.kumar@wi-sa.org <ritesh.kumar@wi-sa.org>, <bindiv.india@giz.de>

Madam, Sir

Please find attached herewith the minutes of the meeting to review status of the Integrated Management Plan (IMP) of
Six Ramsar Sites of Odisha, held on 24.09.2024 at 11.30 AM under the chairmanship of Director Environment-cum-
Member Secretary, State Wetland Authority, Odisha through Virtual Mode for taking further necessary action at your end.

-with regards

Shri Prem Kumar Jha, IFS

Member Secretary, State Wetlands Authaority,

Forest Environment & Climate Change Deptt. Govt. of Odisha

E 18375.pdf
— 113K

hitps:/Imail google.com/mail w2/ ?ik=5202147957 &view=p all&permthid=thread-f: 1820216 113914174801 &simpl=mag-f:1820216 113914174801 1M
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Meeting/ by email today

Government of Odisha
Forest, Environment and Climate Change Department

it

No. FE-ENV2-ENV-00022023_ | R BF5 rFesce, bt 2.5 0924

From
Sri Bijaya Kishor Bhujabala
Under Secretary to Government
To
The Additional Chief Executive, Chilika Development Authority
The DFO (WL), Mangrove WL Division, Rajnagar
The DFO (WL), Hirakud WL Division, Sambalpur
The DFO (WL), Satkosia WL Division, Angul
The DFO, Berhampur Division, Berhampur
Dr. R.N. Samal, Scientific Officer, Chilika Development Authority
Dr. Ritesh Kumar, Director, Wetland International-South Asia, New Delhi
Mr. Yaiphaba Akoijam, GIZ-India, New Delhi

Sub: Minutes of the meeting to review status of the Integrated Management Plans (IMPs) of the
six Ramsar Sites of Odisha

Sir,
| am directed to enclose a copy of the Minutes of the meeting to review status of the

Integrated Management Plans (IMPs) of six Ramsar Sites of Odisha, held on 24.09.2024 at 11.30
AM under the chairmanship of Director Environment-cum-Member Secretary, State Wetland
Authority, Odisha through Virtual Mode.
It is, therefore, requested to please take necessary action for compliance of the decisions
taken in the aforesaid meeting within the scheduled time frame.
Yours faithfully,

Under Secretary to Government
Memo No._{ .3 16 Fescc, bt__25 09-2Y
Copy forwarded to the Senior PS to Additional’ Chief Secretary to Government, FE&CC
Department for kind information of the Additional Chief Secretary to Government. w"'\

Under Secretar'y o Government
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Minutes of the meeting to review status of the Integrated Management Plan
(IMP) of six Ramsar Sites of Odisha, held on 24.09.2024 at 11.30 AM under the
chairmanship of Director Environment-cum-Member Secretary, State Wetland
Authority, Odisha through Virtual Mode.

kK

A meeting to review the status of implementation of Integrated Management Plan
(IMP) of six Ramsar Sites of Odisha, was held on 24.09.2024 at 11.30 AM under the
chairmanship of Director Environment-cum-Member Secretary, State Wetland
Authority (SWA), Odisha through Virtual Mode. The list of participants is appended at
Annexure-1.

Mr Amlan Nayak, Divisional Forest Officer, Chilika & Additional Chief Executive,
Chilika Development Authority (CDA)-cum-Site Manager Chilika Ramsar Site
welcomed all the participants and made a brief presentation on the status of IMP of
the six Ramsar Sites of Odisha namely Chilika lake, Anshupa Lake, Tampara lake,
Bhitarakanika Mangrove, Satakosia Gorge and Hirakud Reservoir and procedures
under the NPCA guidelines 2024 for the formulation/ revision of the IMPs.

The status of preparation and updating of IMP of all the six Ramsar Sites are as
follows:

* IMPs of Chilika & Anshupa have expired since March, 2024 and will be
updated within 3 months and sent to SWA for approval. WISA will extend
support for updating of IMP of Chilika. CDA will provide all the logistic
supports / relevant data to the Wetland International South Asia (WISA).

* IMP of Ansupa will be updated within 3 months by CDA.

e |Itis informed that FMP of Satakosia is required to be updated to IMP. Dr.
Ritesh, Director, WISA informed that since it is a protected area, the IMP will
be within the ambit of objectives of Sanctuary Management Plan. DFO,
Satakosia-cum-Site Manager will provide all the necessary infrastructural
support and data to WISA for preparation of IMP within 3 months.

* IMP of Hirakud Reservoir was prepared by WISA in 2018 and needs to be
revised as per the NPCA guideline, 2024 and requirements as per Ramsar
guidelines since the wetland has already been declared Ramsar site in 2021.
WISA will support for revision of IMP of Hirakud under the extant guidelines.
Dr Ritesh Kumar, Director, WISA informed that the revised IMP requires
updation of baseline data and will also include wetland management in the
protected areas along with stakeholder consultations. DFO, Hirakud was
advised to provide all support to WISA. The revised IMP may be submitted
within 3 m

IMP of Tampara Lake is under progress by WISA, and will be completed
within 3 months. The first draft plan will be ready for review by the Site
Manager and State Wetland Authority within 45 days.

e of Bhitarakanika Mangrove was prepared by GIZ,. No new IMP
requires to be prepared, only a chapter in the Wildlife Management Plan
needs to be incorporated in the IMP with special emphasis on the socio
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economic plan. The proposal is with DFO, Rajnagar for the budget
finalization. The DFO concerned urged four weeks’ time for finalizing the
budget and submitting the same to GIZ for IMP finalization. The Member
Secretary, SWA instructed the DFO cum Site Manager to include all aspects
in the plan and budget as per the NPCA guidelines 2024.

CDA in collaboration of GIZ is conducting trainings of the site managers and
stakeholders covering various rules, regulations and guidelines for the
preparation of the IMPs and the management of the wetlands. They are
immediately planning to conduct a programme in which the DFOs cum site
managers will be informed on the guidelines for the preparation of the IMPs
under NPCA 2024 guidelines. .
The Member Secretary, SWA also instructed the CDA who is the knowledge
partner for the Wetlands to conduct meetings at its level for facilitating the
preparation of the IMPs.

Director Environment -cum- Member Secretary, SWA requested all concerned
to stick to the timelines for preparation/updation of the IMPs of Ramsar sites.

The meeting ended with thanks to the chair and all participants.

R

Director Environment-cum-
Special Secretary to Govt., FE&CC Department and
- Member Secretary, State Wetland Authority, Odisha
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Annexure-1
Sl | Participants
b S P e G S i LA

1 Director Environment-cum-Special Secretary to Govt., - CHAIRMAN

" | FE&CC Department and Member Secretary, SWA
Shri Amlan Nayak,

2 Divisional Forest Officer, Chilika & - Ramsar Site Manager

" | Additional Chief Executive, (Chilika and Ansupa)
Chilika Development Authority

3 Sri Sudarshan Gopinath Yadav - Ramsar Site Manager
" | DFO (WL), Mangrove WL Division, Rajnagar (Bhitarkanika Mangroves)

4 Ms. Anshu P. Das - Ramsar Site Manager
" | DFO (WL), Hirakud WL Division, Sambalpur (Hirakud Reservoir)

5 Shri Saroj Kumar Panda - Ramsar Site Manager
" | DFO (WL), Satkosia WL Division, Angul (Satakosia Gorge)

6 Shri Sunny Khokkar - Ramsar Site Manager
" | DFO, Berhampur Division, Berhampur (Tampara)

- Dr. R.N. Samal
| Scientific Officer, Chilika Development Authority

Other Organisations

8 Dr. Ritesh Kumar
" | Director, Wetland International-South Asia, New Delhi

9 Mr. Yaiphaba Akoijam
" | GlZ-India
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Mitigation Measures and
economic benefits
envisaged
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5. Mitigation Measures and economic benefits envisaged

/"

r

<

<

r

r

*For awareness and literature materials on Tampara Wetland
and other aquatic flora, fauna, A/V videos etc. for
educational purposes

*The NIC to be used for conducting education-based
conclaves highlighting the importance of wetland/RAMSAR
sites by eminent institutions/ scientists/ researchers/
scholars

*Development of Ecotourism destination with Cottages to
facilitate accommodation for researchers, scientists,
Scholars , related executives and staff apart from
nature lover tourists

*Department of Tourism will ensure skilling and capacity
building trainings to local stakeholders empowering/
benefitting from the Tampara Eco-cottages projectin
collaboration with local skill councils. like — Hospitality Staff,
Naturalist, Tourist Guides, Taxi Operators/Unions, Boatman,
Restaurant Operators, Souvenir shop owners etc.

*Department of Tourism proposes to add components like
Solar Fountains in Tampara lake ecosystem, which does the
twin tasks of increasing oxygen levels of lakes and
beautification of lakes.

*Activating destination through Development of local
sightseeing, boating, and guided tours from Tampara Lake
to the beach to promote the destination and educate visitors
about its significance.

«Stilt structure (To ensure that there is no obstruction to free-
flowing water of the lake), thus aquatic life and ecological
character of the lake will not be impacted adversely.

*Permanent structure (Due to presence in cyclone impact
area)

503
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Economic Benefits
envisaged
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6. Economic Benefits envisaged

e

Livelihood creation <

N/

Indirect Jobs <<

*Aimed to uplift the overall tourism and economic profile of
the region

+Offering eco-friendly accommodation for researchers and
nature lovers along with water based recreational tourism
activities.

*Deployment of Self help groups from local communities for
commercial operations, branding and promotion of local
forest produce/art/craft etc. for making it a self sustainable
project.

*Apart from direct jobs, the project will also lead to indirect
jobs — eg. Tourist Guides, Boatman, Restaurant and Food
Outlets development, souvenir shops, parking fee collection
etc
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Applicable rules
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7. Applicable rules

The Wetland Rules 2017, Clause 4(2) is applicable to Tampara Lake. Tampara lake was
designated as a Ramsar Site on 13.08.2022.

It is evident from the Press Release dated 13.08.2023 of the MOEF as well as the website of
the “EIACP Programme Centre Wildlife & Protected Areas Management” of the MOEF, the
Tampara lake was declared as a RAMSAR site on 13.08.2023 after which, the 2017 Wetland
Rules became applicable to the lake.

Prior to that Ministry of Tourism had approved the Eco Cottages as one of the integral
components within Coastal Circuit development under Central Scheme Swadesh Darshan in
September 2016.

Source:

a) Press Information Bureau- hitps://pib.gov.in/PressReleasePage.aspx?PRID=1851484,
b) Government site maintained by National Informatics Centre
https://wiienvis.nic.in/Database/ramsar_wetland_sites 8224.aspx

As is evident from the NATIONAL WETLAND ATLAS: ORISSA, Sponsored by Ministry of
Environment and Forests, Government of India As a part of the project on National Wetland
Inventory and Assessment (NWIA) published in September 2010, pages 161 to 186 at
Paragraph 9.1 to 9.6 list out the IMPORTANT WETLANDS OF ORISSA. These are: 9.1 Ansupa
Lake; 9.2 Satkosia Gorge Sanctuary; 9.3 Hirakud Reservoir; 9.4 Chilika Lagoon; 9.5
Bhitarkanika Mangrove (Wildlife Sanctuary) and 9.6 Kanjia Wetland.

Tampara Lake in Ganjam has not been listed as a Wetland Site in the said atlas of 2010

#

L

Miristry of Environment, Forest and Climate Change

§ INDIA

75 Ramsar Sites in 75th Year of Independence
India adds 11 more wetlands to the list of Ramsar Sites
Pasted On: 13 AUG 2022 1:08PM by PIB Delhi

Brief of 11 wetlands designated as Ramsar sites

S.No Name of wetland Area in Ha State
Tampara Lake 300 Odisha
2. Hirakud Reservoir 63400
£ Ansupa Lake 23]
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Fact Sheet
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8. Fact sheet

S

Description

Timelines

Project approved by Ministry of Tourism under
Swadesh Darshan (Central Scheme)

19 Sept 2016

Execution Started at site

22 April 2022

Whereas Tampara lake was notified as a
Ramsar Site as per

Press Information Bureau-
https://pib.gov.in/PressReleasePage.aspx?PRID

=1851484 )

Tampara Lake in Ganjam has not been listed as
a Wetland Site in the Wetland Atlas 2010

13 Aug 2022

Execution work stopped at Site basis NGT order
OA/88/2023/EZ

2 Aug 2023

Letter sent to State Wetland Authority seeking
permission for development

17 Nov 2023

Reminder letter sent to State Wetland Authority
seeking permission for development

18 Jan 2024

State Wetland Authority Meeting held for
permission of development of Tampara Eco
Cottages under Chairmanship of Minister
DoEF&CC

9 Feb 2024

Proceedings shared by State Wetland Authority

1 March 2024

Recommendation shared by State Wetland
Authority to MOEF&CC

7 March 2024

10

Reminder letter issued to State Wetland
Authority for seeking update related to approval
from MoEF&CC

27 May 2024

11

Meeting with National Wetland Authority

27 Dec 2024

12

Comprehensive report to be submitted to
MoEF&CC

1 Jan 2025
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9. NGT order

NGT Order OA/88/2023/EZ filed by Wildlife Society of Orissa on 3 Aug 2023 stating that there
was large scale permanent construction work in Tampara lake within waterbody and its zone of
influence and some adjoining plots in the zone of influence being forest land requiring diversion
and no permanent construction to be done on forest land.

Further, the petitioner has stated further challenges regarding non implementation of Wetland
Rules 2017 and dysfunctional status of grievance committee in last 6 years.

Case Year: 2023

Sr—T | | I
y KOLKATA {EASTERNZONE oo ey 00ag Dri.ginal Application Mo. 88/2023/ | WILDUFE SOCIETY OF OAISSA REPRESENTED BY TS SECRETARY VS 1. STATE OF DMSHA R e
BENCH) HOLKATA THROUGH CHIEF SECAETARY OF ODISHA
Filing Kumber 190213300254/2023 Filing Date 03-08-2023
Faity Narme WILDLIFE SOCIETY OF ORISSA REPRESENTED BY TS SECRETARY V5 1. STATE OF ODISHA THROUGH CHIEF SECRETARY OF ODISHA
Fetitioner Advorcate(s) SANKAR PRASAD PANI Fespondent Advorste(s}
Act ENVIRONMENT (PROTECTION) ACT, 1386
Case Mumber Original Applicstion No. B8/2023 Feqistared on DB-08-2023
Last Listed 11-12-2024 Mext Hearing Date 07-01-2025
Case S1alus PENDHNG
Petitioner
1. Wildlife Society of Orissa represented by its Secretary
Respondents

1. State of Odisha through Chief Secretary of Odisha

Additional Chief Secretary Forest and Environment Department

3. Director Environment Forest Environment Climate Change Department Government
of Odisha Member Secretary State Wetland Authority Cum- Chairperson Grievance
Committee under Wetland Rules 2017 Deputy Director General of Forests (c)
Ministry of Environment Forest and Climate Change

4 Chairperson State Wetland Authority Odisha

5 District Collector Ganjam

6. Divisional Forest Officer Berhampur Forest Division

7

8

9

N

Berhampur Development Authority (BEDA) represented by Vice Chairman
Chairman Odisha Biodiversity Board
Chairperson National Wetland Committee Government of India Ministry of
Environment Forest and Climate Change Government of India

10. Addl. General Manager (t) M/s Engineering Projects (India) Ltd. (PCO Bhubaneswar)

11. Managing director Odisha Tourism Development Corporation
12. Secretary Ministry of Tourism Government of India
13. Member Secretary Central Pollution Control Board

The Hon’ble NGT, EZB, Kolkata by way of its order dated 11.08.2023 passed in the matter of
Wildlife Society of Odisha V/s State of Odisha and others (OA No. 88 of 2023) had directed for
constitution of a committee which would visit the site in question and submit its report. The
committee was to comprise of the following members.

a. Senior Scientist, MOEF&CC, Regional Office, Bhubaneswar
b. Senior Scientist, Central Pollution Control Board
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c. District Collector, Ganjam for his nominee not below the rank of Additional District
Magistrate (ADM)
d. Secretary, State Wetland Authority, or his nominee of a Senior Rank.

Pursuant, thereto, The Collector and District Magistrate, Ganjam vide Notification no. 1504
dated 05.09.2023 had constituted the said committee comprising of following members.

a) D.J. Parida, IAS, Collector and District Magistrate, Ganjam — Nodal Officer

b) Dr. K C Pal, Senior Scientist (Ecology and Environment) as representative of
Member Secretary, State Wetland Authority, Odisha — Member

c) Dr. T.H. Mahato, Senior Scientist, MOEF&CC, Regional Office, Bhubaneswar —
Member

d) Abhijit Pathak, Senior Scientist, Central Pollution Control Board — Member

e) Dr. D.K. Sahoo, Regional Officer, Odisha State Pollution Control Board — Member

f) Dr. P K Patra, Sub- Collector, Chatrapur — Member Convener

The committee, after carrying out joint site visit, interaction with concerned stakeholders

including local communities, executing agency, further discussions via VCs and meetings,
submitted the committee report for the kind perusal of the Hon’ble NGT.
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9.1 Committee Report dated 11 Aug 2023

REPORT OF COMMITTEE CONSTITUTED BY HON'BLE NGT, EASTERN
ZONE BENCH, KOLKATA IN COMPLIANCE TO THE ORDER
DTD.11.08.2023 IN 0.A NO. 88/2023 EZ- WILDLIFE SOCIETY OF
ODISHA VS. STATE OF ODISHA & OTHERS.

The Hon'ble NGT, 1EZB. Kolkata in their Order did. 11.08.2023 has constituted a committee
n O.A. No. 88/2023/E7- Wildlite Society of Orissa Vs. State of Odisha & Others to visit the site in
question and submit its report comprising the following members:

1) Senior Scientist, MolilP & CC, Regional Office, Bhubancswar.
i) Senior Scientist Central Pollution Control Board.

iii)  District Collector, Ganjam or his nominee not below the rank of Additional District
Magistrate (ADM).

iv)  Sceretary. State Wetland Authority, Odisha or his nominee of a Senior Rank.

The Collector & District Magistrate, Ganjam vide Notification No. 1054 dtd. 05.09.2023 has

constituted a committee comprising of following members to visit the site in question and submit its
report (Copy of Notification is enclosed):

Sh. D. 1. Parida, IAS, Collector & DM, Ganjam - Nodal Officer

Dr. K. C. Pal, Senior Scientist (Ecology & Member

Environment) as representative of Member

Secretary, State Wetland Authority, Odisha

3. Dr. T. H. Mahato, Senior Scientist, MoEF & CC, Member
Regional Office, Bhubaneswar

4. Sh. Abhijit Pathak, Senior Scientist Central -
Pollution Control Board :

5. Sh. D. K. Sahoo, Regional Officer, Odisha State
Pollution Control Board, Berhampur

6. Sh. P. K. Patra, Sub-Collector, Chatrapur

1.
2

Member
Member

Member Convener
g ’

An initial meeting was conducted on 20.09.2023 through virtual platfomi under the
Chairmanship of the Collector & District Magistrate, Ganjam to decide future course of action to be
taken by the committee. In this meeting all the members as per notification dtd. 05.09.2023 have
joined. In addition to this DFO, Berhampur, Member from Tourism Department, Member from
Berhampur Development Authority were also present. A defail discussion was held in the matter of
0.A. No. 88/2023/EZ- Wildlife Society of Orissa Vs. State of Odisha & Others. The members of the
committee expressed that it will take time to study the site in questign in terms of Ecological loss and
other legal aspects. It was decided in this meeting that site visit will be held’on 22.09.2023. In this
connection the Collector & District Magistrate, Ganjam has issued a _le_{ter to-all the members for site
visit on 22.09.2023, communicated vide letter no. 1112 dtd. 20.09.2023 (copy enclosed).

The committee members visited the site on 22.09.2023 and subsequent joint meeting was
held at the Sadbhabana Conference Hall of Collectorate, Ganjam, Chatrapur under the Chairmanship |
of the Collector & District Magistrate, Ganjam. Following observations have been made:

Pagelof2
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v Tt is ascertained during site visit that construetion was started at the land in question but %
the same has been suspended sinee 12/08/2023 and public notice in this regard. WaS also
displayed at the site. No construction activity was going on the day of visit. i '[:ha
members also observed that there are some permanent constructions already existing
within S0 meter of the Tampara lake, .

v During joint commitice meeting, DFO Berhampur was requested to verify the
allegations related 1o construction over forest land and submit a detailed report at the
carlicst.

v Committee members opined that there must be a conservation/integrated management
plan of Tampara Lake for maintaining its water quality and ecology.

¥ During joint committee meeting, Addl. Secy. Tourism Department / District Tourist
Officer. Ganjam, Berhampur was also requested to submit detailed project report and
propased comprehensive environmental management plan and related regulatory
compliance status for Tampara Lake site at the carliest.

Conclusion:

In view of above submission, the committee unanimously decided in the meeting dtd.
22.09.2023 1o pray before the Hon’ble NGT, EZ Bench, Kolkata to grant 10 more weeks to submit
the detail factual report in compliance to the order of Hon’ble court.

A ﬂov?/b

(Dr. K C. Pal),
Representative of Member Secretary,
State Wetland Authority, Odisha

S
(Shri. D. K. Sahoo),

Odisha State Pollution Control Board
Berhampur

Sub—Collect%r, Chatrapur

W
12-69-13
(Dr. T. H. Mahato),

MoEF & CC, Regional Office,
Bhubaneswar

'Eh
a3
(Shri. Abhijit Pathak),
Central Pollution Control Board

-

Collett :/v\,l&,vag,
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9.2 Show Cause give to M/s EPIL by Tourism Department for violation

———

o

Odisha Tourism hlitu

Paryatan Bhawan, Lewis Road T}{ ?}? gpu!%!:lmAn

Bhubaneswar-751014 B

Fax No.+91 674 2430887 egel adieR

E-mail: info@odishatourism.gov.in YLYSR QER, MOE 6T,
BE8I AaRIR QesRga-98e0eY

adic'r Salel

Government of Odisha
Tourism Department

No. —']“';’1_ 23 / TSM, Bhubancswat, l)atcd__\t-_L_D_'_u’_ﬂ# .

TCT-COOD-SCH-0020-2018

From
Balamukunda Bhuyan, OAS(SS)
Special Secretary to Govt.

To

The Additional General Manager (T)

M/s Engineering Projects (India) Ltd. (PCQ), Bhubaneswar,
Flat no. 201, Plot no. 209, Unit-7, Bamara Manor, Surya Nagar,
Bhubaneswar, Pin -751003, Odisha .

Sub - Show Cause Notice for Construction of Tampara Eco Cottages on Forest Land
(part)- Kissam -Gramya Jungle

In inviting a reference to the subject cited above, Department of Tourism had
selected M/s EPIL (CPSU) on nomination basis for development of Tampara Eco Cottages
on 2 Feb 2022 vide AA Letter no. 1029/TSM.

Whereas, as per NGT OA 88/2023/EZ, it has been mentioned that the development
has been partly executed, where it was found that certain part of the development is lying
partly on forest land (Gramya Jungle).

Whereas, Department of Tourism had initiated the Forest Diversion proposal on
Parivesh 2.0 vide Application No. SW/173154/2024, where an EDS has been raised by DFO
Berhampur that as per detailed survey report and site inspection, it has been found that
Gramya Jungle Kisam land is involved within approach road to Tampara Eco Cottages
project covering about 0.272 Ha of land.

Whereas violation has been done under the prevailing Forest Conservation Act by
your agency during execution of the project.

Therefore, you are hereby directed to submit the following within 7 days of issue of
this letter-

1, Respond to the show cause stating the reason of violation of the Forest Conservation
Act and non-confirmation of land details of the Tampara development before going
ahead with execution.
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2. Submission of Action Taken report against violation(Forest Conservation Act as deemed
proper as per prevailing Act & Rule in respect of use of village forest land), and to be
submitted for incorporation of the same into the site inspection report of the DFO for the
Diversion proposal.

Please note that in case of no response to the show cause, it will be presumed that
you have no cause to show and nothing to say in the above matter.

i Further. you are directed to be present for any personal hearing if required/ directed
;aullng :«;uch. Department of Tourism shall be compelled to take necessary action as
eemed fit.

The land schedule is attached at Annexure A, stating that there is Gramya Jungle
involved in the project.

Special Secretary to Govt

Memo No. zyl_-"i Dated _t4*(0 -a03)

Copy forwarded to PA to Collector Ganjam for necessary information and required action.

Special Secretary to Govt

MemoNo. % 529 Dated % [b -3

Copy forwarded to DFO Berhampur for necessary information and required action.

Special Secretary to Govt

Memo No. _¥ 5 2 Dated k,-(g-vd)-, .

Copy forwarded to Tourist Officer, Ganjam for necessary information and required action.

Special S%@v\
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Show cause to BeDA by Tourism Department for violation

Odisha Tourism B :!‘{; ODISHA

Paryatan Bhawan, Lewis Road %;]?F MDIAS REAY Keey SECRTY

Bhubaneswar-751014

Fax No.+91 674 2430887 @@Gﬂ odies

E-mail: info@odishatourism.gov.in Agies QOR, A@Q 601G,
BF6I AaRIQ QESAgYR-98Q0 QY

adies el

Government of Odisha
Tourism Department

No.__ 25 ) a / TSM, Bhubaneswar, Dated M*

TCT-COOD-SCH-0020-2018

From
Balamukunda Bhuyan, OAS(SS)
Special Secretary to Govt.

To

The Secretary
Berhampur Development Authority

Sub -  Show Cause Notice for Construction of Tampara Lake view project on Forest Land
(part)- Kissam -Gramya Jungle

In inviting a reference to the subject cited above, Department of Tourism had
entrusted BeDA for execution of for development of Tampara lake front within Swadesh
Darshan (Central Scheme) vide Letter no.6102 dated 26.06.2018.

Whereas, as per NGT OA 88/2023/EZ, it has been mentioned that the development
has been partly executed, where it was found that certain part of the development is lying
partly on forest land (Gramya Jungle).

Whereas, Department of Tourism had initiated the Forest Diversion proposal on
Parivesh 2.0 vide Application No. SW/173154/2024, where an EDS has been raised by DFO
Berhampur that as per detailed survey report and site inspection, it has been found that
Gramya Jungle Kisam land is involved within Tampara Lake view project (0.396 Ha),
including concrete gazebos (0.005 Ha) along with Restaurant at Tampara Lake view project
(0.024 Ha).

Whereas violation has been done under the prevailing Forest Conservation Act by
your agency during execution of the project.

Therefore, you are hereby directed to submit the following within 7 days of issue of
this letter-

1. Respond to the show cause stating the reason of violation of the Forest Conservation
Act and non-confirmation of land details of the Tampara development before going
ahead with execution.

2. Submission of Action Taken report against violation (Forest Conservation Act as deemed
proper as per prevailing Act & Rule in respect of use of village forest land), and to be
submitted for incorporation of the same into the sile inspection report of the DFO for the
Diversion proposal.
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! Please note that in case of no response to the show cause, it will be presumed that
' you have no cause to show and nothing to say in the above matter.
Further, you are directed to be present for any personal hearing if required/ directed
failing which, Department of Tourism shall be compelled to take necessary action as
deemed fit.
Special Secretary to Govt
Memo No. 7.5 20 Dated 44+/0 "1"7/“( -
Copy forwarded to PS to Collector Ganjam for necessary information and required action.
Special Secretary to Govt
Memo No. #5_9..]._ Dated _Y}:/0 - 2024 -
Copy forwarded to DFO Berhampur for necessary information and required action.
Special Secretary to Govt
Memo No. 1 52 Dated 4. jo 19094
Copy forwarded to Tourist Officer, Ganjam for necessary information and required action.
Special Secretary to
58|Page
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Affidavit filed by Tourism Department on 26 April 2024

IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

0.A. NO.88 OF 2023/EZ

Wildlife Society of Odisha Appellant
-Versus-
State of Odisha & others Respondents
INDEX
SIL No. Description of Documents Pages

1.  Affidavit on behalf of the
Respondent No.1.

2.  ANNEXURE-A/1
Copy of Press Release dated 13.08.2022
of the MOEF as published by the Press
Information Bureau.

3. ANNEXURE-B/1
Copy of list of Ramsar Sites as on
January, 2024 as maintained by the
“EIACP Programme Centre Wildlife
& Protected Areas Management” of
the MOEF.

4. ANNEXURE-C/1
Copy of forest diversion proposal dated
30.10.2023 preferred by the Tourism
Department, Government of Odisha,
before the MOEF&CC.

Place: CLITTACL By the Respondent No.1 through
Date: 5 6/0(// 2024 Aﬂ

Advocate

343
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344

IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

0.A. NO.88 OF 2023/EZ
Wildlife Society of Odisha Appellant
-Versus-
State of Odisha & others Respondents

AFFIDAVIT FILED ON BEHALF OF
RESPONDENT NO.1

I, Sri Balamukunda Bhuyan, aged about 53
years, son of Sri Dhaneswar Bhuyan at present serving
as Additional Secretary to Govt., Toursim Department,
Odisha, Bhubaneswar, Dist. Khurda, do hereby

solemnly affirm and state as follows:-

L That, I am filing this affidavit in my capacity of

being the Additional Secretary to Govt. and have been

duly authorised to sign and file the instant affidavit on

behalf of the Chief Secretary, Govt. of Odisha i.e.

Respondent No.1.

2. That, I have thoroughly gone through the
&;’\ contents of the Original Application and the Annexures z

filed therewith and have understood the contents

thereof. 1 am well acquainted with the facts and .

circumstances of the case and as such competent to

swear this affidavit.

3. That, it is respectfully submitted that the

developmental works at Tampara Lake, in the Ganajam

District of Odisha is being carried out under the aegis

|

W

AADIPTA KUMAR MOHAKT
Notary, Cuttack Town
Regd. No-ON-04/ 199%
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of the ‘Swadesh Darshan Scheme’- A Central Sector
Scheme launched by the Ministry of Tourism,
Government of India for the integrated development of
theme-based tourist circuits. The Detailed Project
Report (DPR) of the project with a project cost of INR
3343 Cr. including construction of Eco-Cottages,
tourist reception centre, jetty, rain water drainage, solid
waste management etc. was submitted by the Tourism
Department of the State Government to the Central
Government on 01.03.2016 and the same was approved
by the Central Government on 19.09.2016.
4. The developmental works at Tamapara Lake,
have been undertaken in two phases:
° Phase-1 —Tampara Lake Front Development
(Completed in 2021)
. Phase -2- Development of Eco Cottages (Work
commenced in February, 2022 and presently
halted)

The present controversy pertains to the 2" Phase

of developmental works at the Tampara lake.

5. That, it is respectfully submitted that on
26.09.2017, the Ministry of Environment and Forest &
Climate Change (“MOEF&CC”) notified the
Wetlands (Conservation and Management) Rules, 2017
(herein after referred to as the “2017 Wetland Rules”).
Under Rule 3 thereunder, the applicability of the said

Rules is confined to wetland/ wetland complexes
Y
PRADIPTA KU VRIHARTY
Notary, Cu . Towl
Regd. No-ON=04/198§

345
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346

namely:- (a) Wetlands which have been categorised as
‘wetlands of international importance’ under the
Ramsar Convention and/or (b) Wetlands as notified by
the Central Government,State Governmentand Union
Territory Administration. Under Rule 4(1) of the said
Rules, Wetlands as defined under Rule 3 are to be
conserved and managed in accordance with the
principle of ‘wise use’ as determined by the Wetlands
Authority and under 4(2) certain activities including
construction activities of permanent nature are
prohibited within the wetlands. However, under
proviso to section 4(2) of the 2017 Wetland Rules, the
Central Government is empowered to permit omission
of any prohibited activities under wetlands when such

proposals are sent by State Governments with the

recommendation of the Wetland Authority.
6. That, it is respectfully submitted that pertinently,
as is evident from the Press Release dated 13.08.202%
of the MOEF as well as the website of the “EIACP y
Programme Centre Wildlife & Protected Areas
Management” of the MOEF, the Tampara lake was
declared as a Ramsar site on 13.08.2022 after which,
the 2017 Wetland Rules became applicable to the lake.
Copy of Press Release dated 13.08.2022 of the
MOEF as published by the Press lnforrr;étion
Bureau is annexed herewith and marked as
ANNEXURE-A/1.
M

PRAUIP LA BUMAS SOHANT

rovra ok TowR
Notary, Cuttack 10
Regd. No-ON-04/199%
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Copy of list of Ramsar Sites as on January, 2024
as maintained by the “EIACP Programme
Centre  Wildlife &  Protected  Areas
Management” of the MOEF is annexed herewith
and marked as ANNEXURE-B/1.
1 That, it is respectfully submitted that notably, as
mentioned above, the developmental works at the
Tampara Lake under the aegis of the Swadesh Darshan
Scheme’ was approved by the Central Government
way back on 19.09.2016. Pursuant to the work orders
issued in favour of M/s. Engineering Projects (India)
Ltd. on 10.01.2022, the work commenced immediately
thereafter.
8. That, it is respectfully submitted that therefore,
as on date of the declaration of the Tampara Lake as a
Ramasar Site, i.e. on 13.08.2022, the developmental
works at Tampara Lake had already commenced.
9. That, it is respectfully submitted that however, in
order to comply with the 2017 Wetland Rules, the
State Government has already sent its proposal to the
State Wetland Authority which in turn has along with
its recommendation dated 09.02.2024, forwarded the
same to the Central Government. The same is pending
before the Central Government.
10. That, it is respectfully submitted that
additionally, 16.92% of land being developed in the 2™
phase, have ‘Gramya Jungle’kisam. The land schedule

of the 2™ phase of the project is as follows:

\y

PRADIPTA KUMAR VOHANT
Notary, Cuttack Tows
Regd. No-ON-04/1998

523
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5

Sk No. Village Forest Non-Forest
Name Land (Ha) Land (Ha)

I Humuri 0.697 0.353

2 Humuri 0 3.069

Tampara
Total 0.697 3.422
Grand Total 4.119

11.  That, it is respectfully submitted that with
respect to the abovementioned forest lands, the
Tourism Department, Government of Odisha has on
30.10.2023, preferred a forest diversion proposal ’

before the MOEF&CC which is at an advanced stage
(‘\

of consideration.
Copy of forest diversion proposal dated
30.10.2023  preferred by the Tourism
Department, Government of Odisha, before the
MOEF&CC is annexed herewith and marked as
ANNEXURE-C/1.

12, That, it is respectfully submitted that notably, the e
Tampara Eco-cottages projects is an eco-friendly \’C‘%—-
project and thus right from its inception i.e. the master-

planning phase, key components such as - a. Sewerage 1
Treatment Plant; b. Water Treatment Plant; c.

Rainwater harvesting; d. Storm Water Drainage, e.

Solid waste management have been contemplated and

implemented. The project has ensured that no-grey

water / waste water / sewer water is discharged in the

lake water, and thus shall not affect the flora and fauna

or any aquatic life-form of Tampara lake.

M

PRADIFIA KU THANT)

K TowN
Notary, - p
Regd. NO‘ON‘04/1995
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13.  That, it is respectfully submitted that during
execution of the cottages, no construction/ demolition
waste has been dumped/ disposed into the lake. The
waste has been picked up from the site and has been
effectively disposed of away from Tampara Lake. The
on-site Sewerage treatment plant has been provided for
recycling of sewerage and wastewater disposal.
Further, the proposed eco-cottages are being built over
stilt structures, so as to allow free flow of the water.
Temporary bunds have also been created for
development of these stilt structures and the same will
be removed expeditiously after completion of the
project.

14.  That, it is respectfully submitted that further, the
Department of Forest, Environment and Climate
Change through D.F.O., Berhampur has initiated the
preparation of the Integrated management plan for the
Tampara lake as a comprehensive strategy that aims to
address various aspects of the lake's management,
including ecological conservation, water quality,
recreational use, and sustainable development.

15.  That, the facts stated above are true to the best of
my knowledge and belief based on the available

official records.

Identified by

X/\ /
Advocate EPONENT
Sri Shakti Prasad Panda ),

PRADIF 1A RUMAN NORANY,
Notary, Cuttack Tow»
Regd. No-ON-04/128%
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VERIFICATION

I, Sri Balamukunda Bhuyan, aged about 53
years, son of Sri Dhaneswar Bhuyan at present serving
as Additional Secretary to Govt., Toursim Department,
QOdisha, Bhubaneswar, Dist. Khurda, do hereby verify
that the contents of the above affidavit are true and
correct to the best of my knowledge as derived from
official records and that nothing material has been

concealed therefrom.

Verified at (71844 on this the 26/day of April,
2024. o

- MERIFICANT | ? i s

Selemnly sworn bafare /1 /Il «yom

el . [Ganibes Ittt

.‘C‘m‘_“,'\ B0l LIGLEG = (lL 0\1 207) ‘1
‘[LJ' '20')”}

P.K. MOHANTY, itary, Cuitz zn
Regd. No-ON-04/1995
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9.5 Affidavit filed by Collector Ganjam on 30 Aug 2024

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA.
0.A NO. 88/2023/EZ

Wildlife Society of Orissa  ...... APPLICANT
-VERSUS-
STATE OF ODISHA & OTHERS.
+teee. RESPONDENTS.
AFFIDAVIT FILED BY RESPONDENT NO.5
PURSUANT TO ORDER DTD. 16.07.2024

VR

I, Sri Dibya Jyoti Parida, aged about 36 ycars,
Son of Sri Prasanna Kumar Parida, at present serving
as the Collector & District Magistrate, Ganjam
Chhatrapur, Dist.- Ganjam, do herby solemnly affirm
and state as follows:-
. ‘That 1 have been arrayed as Respondent No.5 in

\V

the aforesaid Original Application.
2. That this affidavit is being filed pursuant to kind

Divas St Paida

order dtd.16.07.2024 of this Hon’ble T'ribunal.

3. ‘That it is respectfully submitted that pursuant to
order dtd.11.08.2023 of this Hon'ble Tribunal, the
present Respondent No.5  has constituted the
Committee vide Notification No.1054 / Judl
dtd.05.09.2023.

l'orms Part of AFdartr

2l
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The Committce Members visited the site on
22.09.2023 and during course of visit, the Committee
members opined that a detail analysis on conservation /
integrated management plan of Tampara Lake for

maintaining its water quality and ecology is required.

The Committec also suggested that the Addl. !
Sccretary, Tourism Department, Govt. of Odisha / the

District Tourist Officer, Ganjam, Berhampur would

submit a detailed project report, proposed

comprehensive environmental management plan and

rclated regulatory compliance status for Tampara Lake
site at the earliest.

4.  That for kind appreciation of the Hon’ble

Tribunal, it is submitted that M/s Engincering Projects
(India) Ltd. (PCO, Bhubancswar) — Respondent No. 11
\g\) has bcen given for construction of work. But, the

construction work has been stopped vide order N0.939

T Tude' Pande

/D1d.12.08.2023 as per order of this Hon’ble Tribunal.
The fact of closure of work has also been reported by
thc Sub-Collector & SDM, Chatrapur vide letter
No.5076/Dtd.12.08.2023. Further a show cause notice
Uls. 91(1) of O.D.A Act, 1982 has also been issued to
the exccutive agency on 23.09.2023. True copics of

aforesaid orders are annexed herewith as Annexure —
RS/A, RS/B & RS/C.

orms Part of Afidat

y

Bxecutive M o
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( 5. That in compliance to the order
dated.16.07.2024, the 0.p no.5 had moved to the

Director, Tourism, Odisha, Bhubaneswar regarding

demolition of the structure as the structure has been
erected out of Govt. allocation vide J..No.1640
dated.21.08.2024. The said lctter is annexed as
Annexure — R6/3.

6.  That in response to the aforesaid letter, the ‘
Special Secretary, Tourism Department has clarificd (%
the matter with a request to appraise the fact before the g
Hon'ble  Tribunal  vide their  L.No.6617 =

date.28.08.2024. ‘The said letter
Annexurc — R7/E.

is annexed as

€
by it

i

-

That as intimated by the Special Sccretary,
Tourism Deptt., Govt. of Odisha, (1) the Tampara I.ake

D

project is funded under Central Swadesh Darshan
scheme with the approval of Ministry of "Tourism in
2016. (2) The State Wetland Authority recommended
the proposal to the Ministry of Environment, Forest
and Climate Change (MOlil-‘&CC) lor approval of the
Tampara Wetland site under the provision to Rule 4(2)
of the Wetland (Conservation & Managcment) Rulg,

2017. This proposal is currently  under  active
consideration before the National Wetland Authority

Porms Part af Afdav
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(3) It would not be fair and Just to demolish the
structure made bona fide by the Government in Public
interest and additionally, the Government may suffer
irrcparable and irrctrievable losses which may not be
rectifiable at a later stage. (4) That the alleged structure
in question is a stilt structure with a pro cnvironment
design, allowing the frec flow of lake water and

causing a very minimal or no damage to the flora and
fauna of Tampara lake.

8. That in view of the above submission it is prayed

that the Hon’ble NGT may pleasc graciously grant

12 weeks more time as the proposal pending before the

National Wetland Committee for their inputs under

proviso to Rule 4(2) of Wetlands (Conservation and

Management) Rule, 2017.

9. That the facts stated above are truc to the best of

my knowledge, belicf and based on official records,

[dentified by :

é;'ﬂ. 7 W SPE
lixecdtive G;ﬁst;‘alc 'D\\n_ )‘1&, PM\w
Chatrapur DIPONENT.,

aviemd
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VERIFICATION

L, Sri Dibya Jyoti Parida, aged about 36 years,
Son of Sri Prasanna Kumar Parida, at present serving
as the Collector & District Magistrate, Ganjam
Chhatrapur, Dist.- Ganjam do herby verify that the
contents of the above affidavit are true and correct to
the best of my knowledge as derived from official
records and that nothing material has been concealed

there from.

Verified at Cuttack on this 3% th day of
August, 2024.

Cuttack. e Tyt P

Dt. 30 -9 1oV VERIFICANT.

Forms Part

daviy
Executive &%m:“ b
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AFFIDAVIT

I, Sri Dibya Jyoti Parida, aged about 36 years,
Son of Sri Prasanna Kumar Parida, at present serving
as the Collector & District Magistrate, Ganjam

Chhatrapur, Dist.- Ganjam, do hereby solemnly affirm

and statc as follows:-

1. That I am the Respondent No.5 in this cast””
1 am well acquainted with the facts of the case
and as such competent to swear this affidavit in
my official capacity.

2. ‘That the facts stated above are true to the best of

my knowledge and bascd on official records.

Identified by :
ﬁ 0|4 e T Feiasie,
Executive Maeis h Ly
FORE TAL S
éf?’ = N

qA

(o)
g’mu A8 LI
'nm_?i'.'__;—-“

CHATRAE
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9.6 Additional affidavit filed by National Wetland Committee

453

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

Original Application No. 88/ 2023/EZ

WILDLIFE SOCIETY OF ORISSA ... Applicant(s)
Versus

STATE OF ODISHA & ORS. ... Respondent(s)

Additional Affidavit on behalf of Respondent Nos. 9 & 10 i.e., National
Wetlands Committee, MOEF&CC and Regional Office, Bhubaneswar,
MoEF&CC

I, Dr Timir Haran Mahato S/o Shri P.C Mahato, aged about 49 years,
presently working as Scientist ‘E’ at the Ministry of Environment, Forest &

Climate Change (MoEF&CC), Regional Office, A/3, Chandersekharpur,

WW%'_

Bhubaneswar — 751023, do hereby solemnly affirm and declare on oath as

under: -

1. That, | am, the above named Deponent, authorized and well

conversant with the facts and circumstances of the present case and

',/;’L{'/Y Ladanm

18 OCT 204 thus competent to swear the present Affidavit.

‘NJ\

N\©
HWRAD MA %NAYAA
NOTARY, GOVT. OF ODISH2
BANPUR & BHUBANESWAF
DIST.-KHORDHA
Regd. No.-ON-08/2005
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construction work at the site in question has been stopped since
12.08.2023. The committee further decided to seek a time of ten more
weeks to prepare a detailed factual report and submit the same before
the Hon’ble Tribunal. The site visit report dated 22.09.2023 is annexed

here as Annexure-2.

. That vide letter dated 12.07.2024, the respondent Ministry apprised its
advocate that MoEF&CC has received a proposal for Eco-tourism
Development in Tampara Lake (a Ramsar site in Odisha) by
Department of Tourism, Govt. of Odisha recommended by the State
Wetlands Authority, Odisha (SWAO) vide letter dated 07.03.2024 for
post facto approval under Rule 4 of the Wetlands (Conservation &
Management) Rules, 2017 and the same was taken on record by the
Hon'ble Tribunal vide order dated 16.07.2024. The aforesaid eco-
tourism development plan has been granted approval by Ministry of
Tourism under ‘Swadesh Darshan’ (central scheme) of Government of
India vide sanction order dated 19.09.2016 to enhance the tourism
experience of the area and ensure longer stay for tourists. It is a
convergence project between the Odisha State Tourism Department

and the Ministry of Tourism. The SWAO letter dated 07.03.2024 and

o AMN
(')
DEE AR NAYAR
:g¢ARY, - OF ODISHA
BANPUR & BHUBANES\‘WF

DIST.-KHORDHA
Regd No.-ON-D8/2005

Ml

Z. . Masan
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456

the Ministry's letter dated 12.07.2024 are annexed here as Annexure-

3 and Annexure-4 respectively.

6. That the Hon’ble Tribunal vide order dated 16.07.2024 has inter-alia

observed:

“6. Mr. Apurba Ghosh, learned Counsel appearing (in Virtual Mode)
on behalf of the Respondent Nos.9 and 10, Ministry of Environment,
Forests and Climate Change (MoEF&CC) has placed before us a
letter addressed by the Scientist — ‘F' dated 12.07.2024 to the
Counsel stating therein that the Proposal for development of tourism
infrastructure at Tampara lake has been granted approval by the
Ministry of Tourism under Swadesh Darshan (Central Scheme) of

Government of India vide Sanction Order dated 19.09.2016.

7. It is also mentioned in the letter that a modified D.P.R. (Detailed
Project Report) of Coastal Circuit in Odisha under Swadesh Darshan
scheme covering Gopalpur, Tampara, Barkul and Satapada has been
received by the MoEF&CC and the same is being placed before the
National Wetland Committee for their inputs under proviso to Rule
4(2) of Wetlands (Conservation and Management) Rules, 2017. By
this letter, Mr. Apurba Ghosh, leaned Counsel has been instructed to

seek at least 12 weeks time from this Tribunal.

o /VJ\

<\
(¥

PRADEEP R NAYAR

NOTARY, GOVT, OF ODISH:

BANPUR & BHUBANESWAF

DIST-KHORDHA

Regd No.-ON-08/2005

"7;‘;,‘,/ Leadan srabak—
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8. Time as prayed, is therefore granted.”
The said order dated 16.07.2024 is annexed here as Annexure-5.
. That vide order dated 02.09.2024, the Hon'ble tribunal directed the
Ministry to file its counter affidavit in response to Para-7 of the affidavit
filed by District Magistrate & Collector-Ganjam, within one month. The
operative portion of the aforesaid order dated 02.09.2024 is
reproduced hereunder:
“2. Affidavit dated 30.08.2024 has been filed by the Respondent
No.5, District Collector, Ganjam; the same is taken on record. Para 7
of this affidavit reads as under:
7. That as intimated by the Special Secretary, Tourism Deptt.,
Gowvt. of Odisha, (1) the Tampara Lake project is funded under
Central Swadesh Darshan scheme with the approval of Ministry %
of Tourism in 2016. (2) The State Wetland Authority ‘3
recommended the proposal to the Ministry of Environment, <
Forest and Climate Change (MOEF&CC) for approval of the é
Tampara Wetland site under the provision to Rule 4(2) of the
Wetland (Conservation & Management) Rule, 2017. This \,E‘
proposal is currently under active 2 consideration before the
AN
=
(4"
MRADEEP, R NAYAK
BANPUR & BHUBANCOWAR
DIST.-KHORDHA
Regd No.-ON-08/2008
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National Wetland Authority. (3) It would not be fair and just to

demolish the structure made bona fide by the Government in

Public interest and additionally, the Government may suffer

irreparable and irretrievable losses which may not be rectifiable

at a later stage. (4) That the alleged structure in question is a

stilt structure with a pro environment design, allowing the free

flow of lake water and causing a very minimal or no damage to

the flora and fauna of Tampara lake.

3. We direct the Ministry of Environment, Forest and Climate Change

(MOEF&CC) to file its counter-affidavit in response to the averments

of Para 7 of the affidavit of the District Collector, Ganjam. Let the

affidavit be filed within four weeks.”

The order dated 02.09.2024 has been annexed here as Annexure-6.

by District Collector, Ganjam.:

a. The Respondent Ministry conducted a meeting on 12.09.2024

with the representatives from Ministry of Tourism, Government of

India, Regional Office, MoEF&CC, Bhubaneswar, Department of

8. That in response to Para 7 of the affidavit dated 30.08.2024, as filed é

Tourism, Government of Odisha, Department of Environment, ‘-\*)

Forest & Climate Change, Government of Odisha, State

fiegd.No.-
3 OA\D.'-I 8/200%

>

W\
PRADEEP K NAYAR
NOTARY, GOVFOlf ODISH,
BANPUR & BHUBANESWAR

DIST..KHORDHA
Regd No.-ON-08/2005

77|Page




98

Comprehensive note on Tampara Eco Cottages, District- Ganjam

459

Wetlands Authority, Odisha (SWAOQ), District Magistrate &
Collector, District Ganjam, Divisional Forest Officer, Brahmapur
Forest Division and Wetlands International South Asia (WISA) for
consideration of proposal for Eco-tourism Development in
Tampara Lake by Department of Tourism, Govt. of Odisha
recommended by the SWAO vide letter dated 07.03.2024 for
post facto approval under Rule 4 of the Wetlands (Conservation
& Management) Rules, 2017. The said minutes of meeting dated
12.09.2024 are annexed here as Annexure-7.

b. The decision points and action taken status of the aforesaid MoM

dated 12.09.2024 is given below:

S.No. Decision Points Action Taken

1. |DFO, Brahmapur shall submit a |Status Report is
detailed note on the construction | still awaited.

activities undertaken on the forest
land, status of the post facto FC
clearance and the  requisite
procedure for such violation/post

facto cases.

2. | As sought by the Joint Committee | Integrated

oy adtar onehel

A\°
PRADEEP K INAYAK
NOTARY, GOVT.OF ODISH!
BANPUR & BHUBANESWAK

DIST.-KHOROHA
Regd No.-ON-08/2008

78|Page




99

Comprehensive note on Tampara Eco Cottages, District- Ganjam

460

constituted by Hon'ble NGT in its

report dated 22.09.2023, an

Integrated Management Plan and

proposed comprehensive

Environment Management Plan shall

be prepared by a third

party/independent  agency and

submitted to DC Ganjam, who shall
place it before the said Joint
Committee for its

Recommendations.

Management
Plan of Tampara
Lake is wunder

process.

Ministry of Tourism to provide details
highlighting the components of the
project

Sanctioned by them.

The detailed

report on the
components

sanctioned

under Swadesh
Darshan
Scheme has
been received

and is annexed

iy MR rehat—

R MAYAR\*

WRADEES AR I&féAP

NOTARY, GOVE OF ODISH/
BANPUR & BHUBANESWAR
DIST.-KHORDHA
Regd No.-ON-08/2008

.\O'M’\

79|Page




100

2
A

V\OTA R }

* 7/ PNAYAK\* |
@ [BANPLR & 3BSR

Comprehensive note on Tampara Eco Cottages, District- Ganjam

461

here at

Annexure-8.

4. | Department of Tourism, Government | Detailed report
of Odisha shall submit details of | is still awaited.

various components of the project
vis-a-vis those sanctioned by Ministry
of Tourism, those sanctioned in other
schemes along with their sanctioned
budget, the expenditure incurred and

latest photographs of all the

construction works undertaken.
5. |D.C Ganjam shall submit the Justification on| =
L

justification for issuing the show-|behalf of DC,
cause notice dated 23.09.2023 to the | Ganjam is still
Addl. General Manager, M/s | awaited.

Engineering Projects India (Ltd.) \§)

along with its current status. ’ ?

(F7OF ODIS)
BANPUR & BHUBANESWAR
DIST.-KHORDHA
Regd No.-ON-08/2008
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¢. Further action including placing the proposal before the National
Wetlands Committee would be taken based on the receipt of the

above said requisite information/documents.
9. That in view of the aforesaid, the Hon’ble Tribunal may pass the orders

as it deems fit.

iy Motan syt

DEPONENT

(o, firfire yow
(OR TIR™ =1 AAHATO)
aHn vITE
Wit dia
3 499

“mm,).,al Ehv ) .23 50
VERIFICATION
Verified at Bhubaneswar on the 18" of October 2024 that the contents
of the aforesaid affidavit are true and correct to the best of my
knowledge and belief and nothing material has been suppressed or

concealed therein,

-W Hatan a/&aﬂl/"'

DEPONENT
(OR. TG

m‘;s"'smEMIST'EP’

o/ Sovt,

eh, 1 g s T e
&CC

e

o Tm .A\-._

PTARN
@

\ ¥

o * /PR NAYAK\*
PRADEEP NAYA™
NOTARY, GO OF ODISi

/ g BANPUR & BBSR\ <.
BANPUR & BHUBANESWAK

RO
\ QD}SH?:/ Regd No.-ON-08/2008

DIST.-KHORDHA
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2. That in the present Application, the National Wetland Committee
through the MoEF&CC and RO, Bhubaneswar, MoEF&CC have been

arrayed as Respondent Nos. 9 and 10 respectively.

3. That, under the present application, the issue pertains to permanent
construction in the no development zone of the Tampara Lake,
accounting to violation/non-compliance of the applicable Wetlands

(Conservation & Management) Rules, 2017.

4. That the Hon'ble Tribunal vide order dated 11.08.2023 constituted a
committee to visit the site in question and submit its report comprising

the following members:

a. Senior Scientist, Regional Office, Bhubaneswar, MoEF&CC

b. Senior Scientist, Central Pollution Control Board

¢. District Collector, Ganjam or his nominee not below the rank of
Additional District magistrate (ADM).

d. Secretary, State Wetlands Authority, Odisha or his nominee of a

Senior rank.

The order dated 11.08.2023 has been annexed here as Annexure-1.

The committee members visited the site in question on 22.09.2023.

Ly Medern  prehak—

The Committee submitted the site visit report stating that the

i !

O
ARADEEP Ki A\:é

NOTARY, GOVT, OF ODISH/
BANPLUR & BHUBANESWAR
DIST.-KHORDHA
Rogd No.-ON-08/2005
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9.7 Compliance by Tourism Department

Against Additional Affidavit by filed by National Wetland Committee and MOoEF&CC Regional
office, Bhubaneswar, Department of Tourism has submitted compliance.

Odisha Tourism W ___;- 8,
Paryatan Bhawan, Lewis Road 3 3

eDisHA

oA ry

Bhubaneswar-751014 w( s 1w
Fax No.+91 674 2430887 2 . Beal adies
E-mail: info@odishatourism.gov.in LGSR QOR, MED S,

3Ge Qasia QIERFa-98 o e Y
adug'e dala
Government of Odisha
Tourism Department

No._ QA XQM\  /TsM,  Bhubaneswar, Dated )\ = \ 2 ~ 214 /
T10-TCT-COOD-SCH-0020-2018 4

From:
Dr.Rudra Narayan Das, OAS(S)
Joint Secretary to Government.
To

The Additional Secretary,
MoEF&CC, Govt. of India.

Sub: Submission of information pertaining to development of tourism
project at Tampara Lake- regarding.

= In inviting a reference to the subject cited above, I am directed to say that
a meeting was held on 12" September, 2024 under the chairmanship of Additional
Secretary, MoEF&CC, regarding the proposal for development of tourism Infrastructure
at Tampara Lake, Ganjam, Odisha by Department of Tourism. In the minutes of
meeting, it was decided that Department of Tourism, Government of Odisha shall
submit details of various components of the project vis-a-vis those sanctioned by
Ministry of Tourism, those sanctioned in other schemes along with their sanctioned
budget, the expenditure incurred and latest photographs of all the construction works
undertaken. The detailed information in this regard pertaining to this Department is
attached to this letter.
This is for your kind information and necessary action.

Yours faithfully, ph

B
Ot
Joint Secre&o Govt.
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Department of Tourism, Government of Odisha shall submit details of
various components of the project vis-a-vis those sanctioned by Ministry
of Tourism, those sanctioned in other schemes along with their
sanctioned budget, the expenditure incurred and latest photographs of all
the construction works undertaken.

1. Sanctioned Project by Ministry of Tourism

The developmental works at Tampara Lake, in the Ganjam District of Odisha is
being carried out under the aegis of the ‘Swadesh Darshan Scheme’- A Central
Scheme launched by the Ministry of Tourism, Government of India for the
Integrated Development of Theme-Based Tourist Circuits. The Detailed Project
Report (DPR) of the project with a project cost of INR 33.43 Cr. including
construction of Eco-Cottages, tourist reception centre, jetty, rainwater drainage,
solid waste management etc. was submitted by the Tourism Department of the
State Government to the Central Government on 01.03.2016 and the same was
approved by the Central Government on 19.09.2016. The Ministry of Tourism,
Administrative approval for Swadesh Darshan is attached at Annexure 1.
The Administrative Approval of Govt. of Odisha in this regard is attached at
Annexure 2.

The developmental works at Tampara Lake, have been undertaken in two
phases:

e Phase-1 — Tampara Lake Front Development (Execution Completed by
BeDA in 2021)

* Phase-2-Development of Eco Cottages (Execution of Project Initiated by
M/s EPIL in January 2022 and presently halted)

The OA/ 88/ 2023/EZ NGT order pertains to the 2" Phase of developmental
works at the Tampara lake, which was subdivided into 2 parts —

1. Development of Tampara Eco Cottages (Deluxe type, Premium Type and
Villas) at Tampara Lake, Dist- Ganjam (INR 12.85 Cr) — (Attached at
Annexure 3)

2. Development of Coastal Circuit at Tampara at Tampara Lake, Dist-
Ganjam. Under Swadesh Darshan Scheme (INR 10.07 Cr) — (Attached
at Annexure 4)
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2. Expenditure details

Administrative Total
Executing Work Order Approved | Expenditure
Sl No.
& Agency Nome of Work Number amount upto date
(In lacs) (In lacs)
Development of
Tampara Eco
Coftages (Deluxe 7370,: ;’:;;’d
1 EPIL Type, Premium ’ 1285.00 779.21
Revised 1029/TSM
Type & Villas) ot did 02.02.2022
Tampara Lake, Dist.
Ganjam.
Development of
Coastal Cercuit at
Tampara at
2 | EPL [Tampara Lake, Dist.[4175/TSM did 1007.05 (936,91
07.05.2022
Ganjam. Under
Swadesh Darshan
Scheme.

M/s EPIL has submitted the Utilisation certificate for Development of Tampara
Eco Cottages and Swadesh Darshan components. The details of UC are
attached at Annexure 5 and 6
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3. Latest Photographs of all construction works
Attached at Annexure 7
4. Additional information

Notably, as mentioned above, the developmental works at the Tampara Lake
under the aegis of the Swadesh Darshan Scheme’ was approved by the Central
Government way back on 19.09.2016. work order was issued in favour of M/s
Engineering Projects (India) Ltd. (A Central Agency) for development of Phase
2 on 10 Jan 2022 and works commenced immediately thereafter.

Notably, the Tampara Eco-cottages projects is an eco-friendly project and thus
right from its inception i.e. the master- planning phase, key components such
as

a) Sewerage Treatment Plant.

b) Water Treatment Plant.

¢) Rainwater harvesting.

d) Storm Water Drainage,

e) Solid waste management have been contemplated and implemented.

The project has ensured that no-grey water / wastewater / sewer water is
discharged in the lake water, and thus shall not affect the flora and fauna or any
aquatic life-form of Tampara lake.

During execution of the cottages, no construction/ demolition waste has been
dumped/ disposed into the lake. The waste has been picked up from the site
and has been effectively disposed of away from Tampara Lake. The on-site
Sewerage treatment plant has been provided for recycling of sewerage and
wastewater disposal. Further, the proposed eco-cottages are being built over
stilt structures, to allow free flow of the water. Temporary bunds have also been
created for development of these stilt structures and the same will be removed
expeditiously after completion of the project.
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Annexure 1 — Ministry of Tourism Administrative Approval
/ P L‘\W
Government of India
Ministry of | ourism
(Swadesh Darshan Division)
Iransport Bhawan
|. Parliament Street
- New Dethiz 110001
File No. 5-(02)22016-SD Dated: 19092016
I'he Pay and Accounts Officer,
Ministry of Tourism,
C-1. Hutments, Dalhousie Road,
New Delhi - 1100011,
SUBJECT: Development of Coastal Circuit Gopalpur, Barkul. Satapada and Tamparain Odisha
under Coastal Circuit under Swadesh Darshan Scheme
Sir,
| am directed 1o refer to the project proposal submitted by Director & Addll. Sceretary Odisha
Fourism Development Corporation and to convey the sanction of the President of India for the
project “Development of Coastal Circuit Gopalpur, Barkul, Satapada and 1ampara’ under Coastal
Circuit of Swadesh Darshan Scheme with Central Financial Assistance of Rs.7649.04lakh (Rupees
Seventy Six Crore Forty Nine Lakh and Four Thousand only ) and release of first installment of
Rs.1529.80 lakh (Rupees Fifteen Crore I'wenty Nine Lakh and Eighty Thousand Only) (20% of
Sanctioned CFA) for the under mentioned components:
— (Rs. in Lakh)
D -~ S\ No Name of the component Amount
\~ [-L'w, | , Recommd.
YT LA ) GOPALPUR | |
L) (L Roads 288.86
.2 | Water Sports 1194.94 |
4-%3. | Tourist Reception Center 159.62
2277 14 Sand An Pan + Marine Museum 62675
.3. | Selid Waste management po. 3007
, 0. | Solar Street Lighting . 8100
| | — Sub ".0}!1...* 2381.24
8. | TAMARA | - |
1. Roads 165.00
(2. Big Jeny 300.96
3. Water Park 2141.73
Fagelo!S
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4. | Enhancement of Water Sports 184.67 |
5. Eeo-Conages 235.19
(6. Tourist Reception Center Lo 17813
(7., Solid Waste management L 2406
8. | Solar Street Lighting 85.50
9. Solar lights small | 2800
‘ . Sub Total =~ 3343.24
16, | BARKUL
1. Road Enhancement | 17241
(2 Jemy for femy ride [
(3. Floating Restaurant .
4. Water Sports Enhancement
'5. | Solid Waste management L
6. | Solar Street Lighting small |
(7. Solar Street Lighting } ‘
(8 Sewerage Treatment Plant I !
. R Sub Total |
7 _SATAPADA l
b Jeuty for ferry ride . 150.48
12| Jetty for Speed Boats [ 1530
3| Roads 4mt. wide L 8800
4. Solar Swreet Lighting s | 45.00
3. Tourist Reception Center ¢ Public Convenience | 12770
(6. | Solid Waste management Lo 1804
(7., Sewerage Treatment plant | 15.38
8 Solar Street L 6300
‘ | Sub lotal ~ 523.10
i AMENITIES . |
1. |Signage ___{ 5000
- _ SubTowl | 5000
Towl Atk | 72848
Architecture Fees (2%) | 145.696
Contingencies (3%) | 218.544
" _Grand Total | 7649.04
2 I'he sanction of the President of India is also accorded 1o the release of Rs.1529.80 lakh (Rupees
Fifteen Crore 1wenty Nine Lakh and Eighty Thousand Only) ic. 20% of CFA as first installment in
advance for starting the work 1o the Odisha Tourism Development Corporation (OTDC). The Payment
will be arranged by Drawing and Disbursing Officer of the Ministry of Tourism by presenting a bill to
Puy and Accounts Officer, Ministry of Tourism for electronic transfer of funds in favour of Orissa
Page2ol S
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Pay and Accounts Officer. Ministry of Tourism for clectronic transter of Tunds i favour of Orissa
Lourism Development Corporation (O1DC) in the Account No. S0100181739163 of HDFC Bank. 1"
Floor. Hotel Mayur Building. P.S. Road, Gangtoh. Sikkim having 1FSC code HDFCOD01455.

3 The Odisha Tourism Development Corporation (O1DC) has certified that no utilization cenificate is ’
pending in respect of gramt in aid released by the Central Govt in respect of all thel
schemes projects/programs of Ministry of Tounsm

4 Ih ! il excoute theprojectand shalh baye (0 commence
the work immediately to ensure timely utilization of funds and to avoid escalation of cost. The project
should be commissioned within a maximum period of 24 months from the date issuc of sanction and any
cost escalation on account of delay ete. would be met by the O1DC/Swte Government and no
reimbursement will be made by the Central Government on this account

; “also
No portion of the sanctioned project
should be executed /implemented on land/property owned by private individual or trust.

5 Ihe State Government of Odisha

6 Ihe Sccretary Tourism, Govt. of Odisha will be the nodal officer for implementation and
monitoring of the project. The State Government of Odisha shall set up a Monitoring Commitiee headed
by Pr. Secretary/Secretary (Tourism) Odisha with a8 Member from the Ministry of Tourism and the
Implementing agency to monitor physical and fi ial progress of the sanctioned project and submit the
progress report to Ministry of Tourism on quarterly basis.

7. Ihe executing agency shall put in place the mandatory facilities for barrier free aceess by physically
disabled persons

X Ihe Central Financial Assistance will be utilized for the purpose for which funds are released.
Odisha Tourism Development Corporation / State Government of Odisha shall not rentlease or transfer
the property without the permission of the Ministry of Tourism Government of India

9 the Odisha Tourism Development Corporation / State Government of Odisha would undertake
the responsibility for maint and 2 of facilitics for which the funds are released and no
reimbursement on account of losses incurred, if any, would be made by the Central Goyernment.

10, I'he Odisha Tourism Development Carporation / State Government of Odisha shall follow PWD
Schedule of rates and also follow all codal formalities while exccuting the project.  The State
(io\cm-mcnl would take all necessary clearances which are required as per prevailing rules and

regul including relating to envi nt. forest & pollution control before undentaking this project.

£

tl The second/final instalment of CFA will be released on receipt of utilization centificate of 17
instal of i fi ial assistance released for the project

Page30fS
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\b2

12 Ihe Odisha Tourism Development Corporation  State Government of Odisha shall regularly
furnish the quarterly statement of progress of work and expenditure incurred to the Central Govt..
Ministry of Tourism. The final installment will be released in the form of reimbursement on receipt of
Unilization Centificate for the total amount of Cemiral sanctioned  for  the
details  of made by the State Government towards State component.
Completion'Commissioning  Certificate 1o the effect that the project has been completed as per the
original plan, drawing. blue print etc.. approved by the Central Government and the State Government
has followed all the codal formalities while executing the project, Management Agreement for proper
upkeep, maintenance and operation of the asset created and Undertaking that the facility and the land on
which the project has been constructed out of Central financial assistance will not be
ransferred/sold/alienated without the approval of the Ministry of Tourism. Government of India

financial  assistance

project., contribution

13 The executing agency will not keep the amount released by Central Government unutilized for more
than six months. In case the funds cannot be utilized by such time the same will have 10 be surrendered
to Central Government with interest or their formal approval should be taken 1o transfer/adjust the
amount against other Central financially assisted projects.

14 Commercial Quotes ete. fumished along with the project proposal should not be deemed as
accepted by Government of India. The Executing Agency/State Government shall follow the codal
procedures of inviting tenders ete. while actually awarding the work for execution

13 Ihe assets acquired wholly or substantially out of CFA except those declared as obsolete and
unserviceable or condemned in accordance with the procedure laid down in GER shall not be disposed of
without obtaining the prior approval of the authority which sanctioned the Central Financial Assistance

16, The Odisha Tourism Development Corporation will maintain subsidiary account of the Government
grant and furnish to the Accounts Officer a set of audited statement of accounts. These audited statement
of accounts should required to be furnished afler utilization of the grants-in-aid or whenever called for

17, The accounts of all grantee Institutions or Organizations shall be open 1o inspection by the
sanctioning Authority and audit. both by the Comptroller and Auditor-General of India under the
pravision of CAG (DPC) Act 1971 and internal audit by the Principal Accounts OfTice of the Ministry or
Department

I8 I'he expenditure involved is debitable to Demand No 88- Tourism; 3452- L ourism (Major Head). 01-
Lourist Infrastructure (Sub-Major Head), 01-101-Tourist Centres (Minor Head). 14-Swadesh Darshan
Integrated Development of Theme-Based Tourist Circuit. 14.00.31 Grants in Aid General for the vear
2016-17 (Plan).

Paged ol §
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19 Ihe expenditure involved is debitable 1o Demand No 88 Lourism: 3452-Tourism (Major Head),
O1-Tounst Infrastructure (Sub-Major Head), 01-101-Tourist Centres (Minor llcad). 14- Swadesh
Darshan  Integrated Development of Theme-Based Tourist Circuit. 14.00.31 Grants in Aid General for
the year 2016-¥7 (Plan).
20.  The issues with the concurrence of the Integrated Finance vide their UO No.838 dated
16.09.2016.
21 Itis centified that this sanction order has not been operated carlier.
22 This sanction is noted at Serial No. 19 Page no. 9 in the Register of Grants being maintained by
the Swadesh Darshan Division of Ministry of 1ourism.
Yours faithfully,
'/
Rajf\Kar)
Under Secretary 1o the Govt. of Ydia.
Copy to:
1. Pr. Secretary (Tourism), Government of Odisha
2. Director (Tourism), Government of Odisha
3. Accountant General, Government of Odisha
4. Regional Director, India tourism, Guwahati.
5. Economic Advisor. Ministry of Tourism, New Delhi.
6. Principal Director of Audit, CW&M. New Delhi
7. Pay & Account Officer. Min, of Tourism. C-1 Hutments. Dalhousie Road, New Delhi.
8. Asst. Director (Admn. 1), Min. of Tourism. New Delhi.
9. LI, Ministry of Tourism, New Delhi.
10. Sanction File.
(Bharti Sharma)
Assistant Director General (SD)
PageSol 5
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Annexure 2 — Administrative Approval of Tourism, Govt. of Odisha

Government of India
Ministry of Tourism
(Swadesh Darshan Division)
Iransport Bhawan
1, Parliament Street
New Delhi: 110001
File No. 5-(02)2016-SD Dated:19.09.2016
The Pay and Accounts Officer,
Ministry of Tourism,
C-1. Hutments, Dalhousie Road,
New Delhi - 1100011,
SUBIECT: Development of Coastal Circuit Gi palp Odisha
under Coastal Circuit under Swadesh Darshan Scheme.

. Barkul, Satapada and Tamp

Sir,

| am directed to refer 1o the project proposal submitted by Director & Addll. Secretary Odisha
Tourism Development Corporation and 1o convey the sanction of the President of India for the
project ‘Development of Coastal Circuit Gopalpur, Barkul. Satapads and Tampara® under Couastal
Circuit of Swadesh Darshan Scheme with Central Financial Assistance of Rs.7649.04lakh ( Rupees
Seventy Six Crore Forty Nine Lakh and Four Thousand only ) and release of first installment of
Rs.1529.80 lakh (Rupees Fifieen Crore Twenty Nine Lakh and Fighty Thousand Only) (20% of
Sanctioned CFA) for the under mentioned components;

__(Rs.in Lakh)

S No , Name of the component Amount

| | | Recommd.
[A | ——GOPALPUR. B
{1 |Roads - . 2BB.86
|2 Water Sports jo 1194.94 |
(3. Tourist Reception Center Lo 13962 |
(4. Sand An Part + Marine Museum | 62675
.3. | Solid Waste management : = | 3007
(6. Solar Strect Lighting 2 — 1 8L00

SO e ————— ___Sub Total 238).24

|B. | e TAMARA {—
| 1. | Roads | 165.00
(2 Biglaty 300.96 |
(3. | Water Park 2141.73 |

Pogel1ofS
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4. | Enhancement of Water Sports . 18467
5. | lw(uu_lg_ o ‘ 235.19
6. | ]ounsi Reception Center | | = 17813
| 7. | Solid Waste management — - 1 2406
8. Solar Street Lighting n . 8550
19| Salar lights small 1 2800
| ) | Sub Total | 3343, 24 *
L€, ~ BARKLUL B 1
|1 Road Enhancement B 1 X1
(2. [ Jey for ferry ride i L ——— N _ 15048
| 3. Floalingjlmmm ol 8. L I 43225 |
4. Water Sports Enhancement 104.14 |
'S, | Solid Waste management 1 2406
6. | Solar Street Lighting small [ 2100
7. | Solar S trect Lighting — owm - N l 67. 50
8. | Sewerage Treatment Plant 1538 |
, " o = ~Sub Totl l 98722 |
D[ SATAPADA I «
[} Jeuty for ferry ride e - | " 15048‘
2. Jeuy forSpeed Boats _ 1§ L1850
3. Roads 4mt. wide o ) . 8800
{4 | | Solar Street Lighting R —_ | -35 00
3. Tourist Reception Center + Public Convenience I T
| 6. | Solid Waste management =] e - 18.04 |
(7. | Sewerage Treatment plant | )
8. Solar Street o | 6300
-3 - - | ub Total $523.10
¢ !‘-_- 3 E———" 5 ___AMENITIES — =
ils!ﬂxc e -1 5000
f - == =~ e Sub Total _sg:p_qj
{ - B Total - Alol: . 72848
i | B B An.l\l(ec(ure l-ees ("'/o) I45.69(_: |
N - Contingencics (3%) | 218544
I = A Grand Total | 7649.04
2. The sanction of the President of India is also accorded to the release of Rs.1529.80 lakh (Rupccs
Fifteen Crore Twenty Nine Lakh and Eighty Thousand Only) i.c. 20% of CFA as first installment in
advance for starting the work to the Odisha Tourism Development Corporation (OTDC). The Payment
will be arranged by Drawing and Disbursing Officer of the Ministry of Tourism by presenting a bill 10
Pay and Accounts Officer, Ministry of Tourism for electronic transfer of funds in favour of Orissa
Page 20l S
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Pay and Accounts Officer, Ministry of Tourism for electronic transfer of funds in favour of Orissa
lourism Development Corporation (OTDC) in the Account No. 50100181739163 of HDFC Bank. 1°
Floor. Hotel Mayur Building. P.S. Road. Gangtok, Sikkim hay ing IFSC code HDFCODO 1455,

3. The Odisha Tourism Development Corporation (OTDC) has centified that no utilization certificate is
pending in respect of gramt in aid relcased by the Central Govt in respect of all the
schemes/projects/programs of Ministry of Tourism,

4. Ihe Odisha Tourism Development Corporation will exceute the project and shall have 10 commence
the work immediately to ensure timely wtilization of funds and to avoid escalation of cost. The project
should be commissioned within a maximum period of 24 months from the date issue of sanction and any
cost escalation on account of delay ete. would be met by the OTDC/State Government and no
reimbursement will be made by the Central Government on this account,

5. The State Government of Odisha shall make land for the project available free of cost and also
render all possible assistance for completion of the project on time. No portion of the sanctioned project
should be executed /implemented on land/property owned by private individual or trust.

0. The Secrctary Tourism, Govt. of Odisha will be the nodal officer for implementation and
monitoring of the project. The State Government of Odisha shall set up a Monitoring Committee headed
by Pr. Secretary/Secretary (Tourism) Odisha with a Member from the Ministry of Tourism and the
Implementing agency to monitor physical and financial progress of the sanctioned project and submit the
progress report 1o Ministry of Tourism on quarterly basis.

7. The executing agency shall put in place the mandatory facilities for barrier Irec access by physically
disabled persons,

] I'he Central Financial Assistance will be wiilized for the purpose for which funds are released.
Odisha Tourism Development Corporation / State Government of Odisha shall not rent/lease or transfer
the property without the permission of the Ministry of Tourism Government of India.

9. The Odisha Tourism Development Corporation / State Government of Odisha would undertake
the responsibility for maintenance and management of facilities for which the lunds are released and no
reimbursement on account of losses incurred, if any, would be made by the Central Government.

10, I'he Odisha Tourism Development Corporation / State Government of Odisha shal) follow PWD
Schedule of rates and also follow all codal formalities while exccuting the project.  The State
Government would take all necessary clearances which are required as per prevailing rules and
regulations including relating to environment, forest & pollution control before undenaking this project.

11 The second/final instalment of CFA will be released on receipt of wtilization certificate of 1"
instalment of central financial assistance released for the project

Page30f 5
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12, The Odisha Tourism Development Corporation / State Government of Odisha shall regulariy
fumish the quarterly statement of progress of work and expenditure incurred 1o the Central Govt.,
Ministry of Tourism. The final installment will be released in the form of reimbursement on receipt of
Utilization Certificate for the tots] amount of Central  financial  assistance  sanctioned  for the
project,  dewils  of  contribution made by the State Government towards State component.
Completion'Commissioning  Centificate to the effeet that the project has been completed as per the
original plan, drawing. blue print ctc., approved by the Central Government and the State Government
has followed all the codal formalities while executing the project, Management Agreement for proper
upkeep. maintenance and operation of the asset created and Undentaking that the facility and the land on
which the project has been constructed owt of Central financial assistance will not be
transferred/sold‘alienated without the approval of the Ministry of Tourism, Government of India

I3, The exccuting agency will not keep the amount released by Central Government unutilized for more
than six months. In case the funds cannot be utilized by such time the same will have to be surrendered
to Central Government with interest or their formal approval should be taken 1o transfer/adjust the
amount against other Central financially assisted projects,

4 Commerial Quotes ete. fumished along with the project proposal should not be deemed as
accepted by Government of India. The Executing Agency/State Government shall follow the codal
procedures of inviting tenders ete. while actually awarding the work for execution.

15, The assets acquired wholly or substantially out of CFA except those declared as obsolete and

unserviceable or condemned in accordance with the procedure laid down in GER shall not be disposed of

without obtaining the prior approval of the authority which sanctioned the Central Finuncial Assistance.

16, The Odisha Tourism Development Corporation will maintain subsidiury account of the Government
grant and furnish to the Accounts Officer a set of audited statement of accounts. These audited statement
of accounts should required to be fumished after utilization of the grants-in-aid or whenever called for.

17, The accounts of all grantee Institutions or Organizations shall be open to inspection by the
sanctioning Authority and audit, both by the Comptroller and Auditor-General of India under the
provision of CAG (DPC) Act 1971 and internal audit by the Principal Accounts Office of the Ministry or
Department

I8, The expenditure involved is debitable 1o Demand No.88-Tourism: 3452-Tourism (Major Head), 01-
Tourist Infrastructure (Sub-Major Head), 01-101-Tourist Centres (Minor Head), 14-Swadesh Darshan
Integrated Development of Theme-Based Tourist Circuit. 14.00.3) Grants in Aid General for the year
2016-17 (Plan).

Page g of 5
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19 The expenditure involved is debitable to Demand No 88-Tourism, 3452-Tourism (Major Head),
O1-Tourist Infrastructure (Sub-Major Head)., 01-101-Tourist Centres (Minor Head), 14- Swadesh
Darshan — Integrated Development of Theme-Based Tourist Circuit, 14.00.31 Grants in Aid General for
the year 2016-17 (Plan),
20, The issues with the concurrence of the Integrated Finance vide their UO No.R38 dated
16.09.2016.
21, Iis certified that this sanction order has not been operated carlicr.
22 This sanction is noted at Serial No. 19 Page no. 9 in the Repister of Grants being maintained by
the Swadesh Darshan Division of Ministry of 1 ourism.
Yours faithfully,
"’/"
Rajh\Kar)
Under Secretary 1o the Govt. of thdia.
Copy to:
I Pr. Secretary (Tourism), Government of Odisha
2. Director ( Fourism), Government of Odisha
3. Accountant General, Government of Odisha
4. Regionsl Director, India tourism, Guwahati.
5. Feonomic Advisor, Ministry of Tourism, New Delhi,
6. Principal Director of Audit. CW&M, New Delhi.
7. Pay & Account Officer, Min. of Tourism, C-1 Hutments, Dalhousic Road, New Delhi.
8. Asst. Director (Admn. I1), Min. of Tourism, New Delhi.
9. LF., Ministry of Tourism, New Delhi.
10. Sanction File. {
(Bharti Sharma)
Assistant Director General (SD)
PageSof 5
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Annexure 3 — Administrative Approval to M/s EPIL for Tampara Cottages

] GOVERNMENT OF ODISHA
TOURISM DEPARTMENT
Fhdkkkhkkkik
No. (024 ITSM, Bhubaneswar Dt. £0s0.d:2053
TCT-COOD-SCH-0114-2021
To
The Managing Director,

Engineering Projects (1) Ltd. (EPIL), New Delhi

Sub: Development of Tampara Eco Cottages (Deluxe Type, Premium Type and Villas) at
Tampara Lake in Ganjam District.

ORDER
Govemor has been pleased to accord Administrative Approval for “Development of
Tampara Eco Cottages (Deluxe Type, Premium Type and Villas) at Tampara Lake in Ganjam
District.” at an estimated cost of Rs. 12,850,000 (Rupees Twelve Crore Eighty Five Lakh)
only as per the break up given below -

SL | Name of the Components Amount (In
No. | - o Rs) |
1. | Service Block (Civil ' PHE Elecirival) . 2,16,05.697.82

2 | Dcluxc (‘oﬂa-; ~ 1! Nos | 2,20,62.497.50 |
(3.} Pn.-m:um (om ¢~ 11 Nos ! 2.80.60,405.74
4. [ Villa- 3 Nos L 117,76,077.04

5. Landscaping, Lawn. Gardenin: | 14,48,002.00

6. | WTP . 18,00,000.00 |
[7. | STP ) = | 16,00,000.00 |

8. DG+DG Shed = 42,00,000.00
9. Transformer 43,10,351.00

10.  Bore well, Sub immiscible Pump St Sets, Control Panel, Main 16,00,000.00

| Water distribution Pipeline e T

11, Storm Water Drainage System L 22,00,000.00
|12, Rain Harvesting Structure - ~12,00,000.00
13, | Mise. ) B | 20,00,000.00 |
14, | Towl . 10386303111
{ 135 Add GST w 12% 1,24,63.563.73
| 16. | ' Total (osl of the Project . 11,63,26,594.84
{12 | | Contingencies @ 1%on 16 (17=1%0f16) _ 11,63,265.95
|18, Quality assurance 1% on Ib(|8=l%ofl_)_' —— 11,63,265.95

19. AddE 7] Akcnq C h.nrkn (@ 8% on 14 (19=8% of 14) 83,09,042.49
1 20. | Add GST on Agency C harges @ 18% on 19 (20=18% of 19) 14,95,627.65
1 21. | Gross Total (Sum 16 16 20) el 12,84,57,797.00 |
122. | Say Total Amount 12,85,00,000.00

(Rupees Twelve Crore Eighty Five Lakh Only)

1. The estimated cost of Rupees 12,85,00,000/- will be debit-able to demand No.-32-5254-
Capital Outlay on Tourism - Programme Expenditure - State Sector Scheme - State
Sector- 01-Tourist Infrastructure- 102 — Tourist Accommodation - 1468 - Tourist
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Accommodation — 37078 - C onstruction of Tourist Accommodation out of Progﬁf

Expenditure B.E.2021-22 . |
2 ﬂ\cp?:lojecl will be executed according to the relevant component of work as mentioixﬂ(‘“ ;

above. :
3. The expenditure on the project should not exceed the provision placed at the disposal |
the executing agency. P
4. The estimate in original duly countersigned is returned here with for appropriate action a,
his end. ) . Y
5. The Executing Agency will furnish their GST number, PAN Number and Bank Details
such as Account Number, IFSC Number, MICR Number etc. for sanction/ release of
funds.
6. The Executing Agency is requested to furnish the monthly physical and financial
progress report along with U.C for the amount sanctioned for the purpose for the instant
work.

1

2

Yours faithfully, 1 %4?)/

oV
FA-cum-Joint Secretary to Govt,

MemoNo. 020 TSM, Date. y 2
Copy forwarded 10 Finance (GS-11) Department for information, ’g/( & 2V
/ o)
/ oV

Memo No. \nai  msm, - FA-cum-Joint Secretary to Govt.

Copy forwarded o the Accountan : e 2002
(Works), Odish,Pur or normatien. 1 Odisha, Bhubaneswar /5. DALG.

./ ]
// P eq?t

MemoNo._ (623  rem. FA-cum-Joint Secretary to Govt.

Copy forwarded to Budget Sect; tc"‘Q‘Q-'—QLﬁﬂﬂ 2
on/ Accoun :
and necessary action, A s Section of the Department for information

/ ~ XY

MemoNo. 1022  /TSM, - FA-cum-Joint Se’cntarc_;'tocovt.

Copy forwarded to Tourist Officer, Ganjam for inmia acti
essary won.

P e
/g Xe )
FA-cum-y e
- /TSM oint Secretary to Govt.
moNo._ 103Y . % ’
Me arded to the AGM (Tech), Eply Bhu&%rl-a‘tw 9

Copy tjorw “Swar for information, & necessary 2
follow-up action- i M% '

FA-cum-Joint Secretary to Govt.
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Annexure 4 — Administrative Approval to M/s EPIL for Swadesh Darshan
components
Odisha Tourism S ‘o— ODISHA
Paryatan Bhawan, Lewis Road 7 = INDIA'S MPST KEPT SECRET
Bhubaneswar-751014 g .
Fax No.+91 674 2430887 B&6I agyer
E-mail: info@odishatourism.gov.in ANER QOR, mED QI
aGel aaeiIa QEERER-98 0 RY
adiyer dQuel
Government of Odisha
Tourism Department 3
No.__[j_m/_/ TSM, Bhubaneswar, Dared dzf‘f S = "ZL
TCT-COOD-SCH-0020-2018
To
The Managing Director,
Engineering Projects(India) Ltd., New Delhi
Sub: Administrative Approval for “Development of Coastal Circuit at Tampara in
Odisha under Swadesh Darshan Scheme. "
ORDER
Governor has been pleased to accord Revised Administrative Approval for
“Development of Coastal Circuit at Tampara in Odisha under Coastal Circuit of
Swadesh Darshan Scheme” at an estimated cost of Rs. 10,07,05,220.00 (Rupees Ten
Crore Seven Lakh Five Thousand Two Hundred Twenty)only as per the break up given
below:-
Sl Revised Components Estimated
No. Amount in Rs
| I 1
1 | Tourist Reception Centre Block
-Reception
-Cafeteria
-Restaurant
-Pantry
-Kitchen
-Admin Area 3,78,53,626.00
-Sports Pool-
-Change Room cum Cloak room with showers
-Service Centre
-Toilets
etc.
2 | Site Development and Basic amenities
-Security room
-Entry Gate
-Boundary Wall
-Paved Pathway
-Parking 3,45,98,066.00
-Retaining Wall
-Promenade
-Viewing Decks etc.
3 | Landscaping , lawn & gardening-Cottage Side 3,48,000 .00
99 |Page
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Jetty & Gangway - Cottage Side 23,80,000.00
Landscaping- Cottage Side 4,44,129.00
Gazebo- Cottage Side 18,60,000.00
External lllumination 35,02,070.00
Space Frame 11,42,000.00
Total 8,21,27,891.00

Add GST @ 12 % on S1.8 98,55,347.00

10 Add Quality Assurance @ 1 % on S1.8 8,21,279.00
11 Add GST on Quality Assurance @ 18% on S1.10 1,47,830.00
12 Add EPI Agency @ 8% on S1.8 65,70,231.00
13 Add GST on Agency Charges @ 18% on SI.12 11,82,642.00

O N &

Grand Total 10,07,05,220.00

(Rupees Ten Crore Seven Lakh Five Thousand Two Hundred Twenty)only

2. Out of the estimated cost of Rs. 10,07,05,220.00 (Rupees Ten Crore Seven
Lakh Five Thousand Two Hundred Twenty) only Rs.8,92,66,983.00 (Rupees
Eight Crore Ninety Two Lakh Sixty Six Thousand Nine Hundred Eighty Three)
will be met from Gowt. of India sanctioned fund of Rs.7081.66 lakh & released to
OTDC towards Central Share vide sanction order No.F No.5-(02)/2016-SD,
D1.19.09.2016, 5-(02)/2016-SD Dt.14.03.2019, 5-(02)/2016-SD Dt.23.04.2020,
5-(02)/2018-SD Dt.27.07.2021 and  5-(02)/2018-SD Dt.02.03.2022  and
transferred directly to the Executing Agency i.e.to EPIL from OTDC.

3. The rest of the fund Rs. 1,14,38,236.00 will be debitable to demand No.- 32-
3452- Tourism-Programme Expenditure-State Sector schemes-State Sector-80-
General-104-Promotion and Publicity-1470-Tourist Information and Publicity-
11005-Advertising Sales and Publicity(voted) In B.E-2022-23.

4. Funds to the tune of Rs.32.58 lakh (Rupees Thity Two Lakh Fifty Eight
Thousand) was sanctioned and placed with OTDC Ltd. towards State Share vide
this Dept. S.0 No.11954 / 30.12.2019 will be transferred to EPIL.

5. The Project shall be executed according to the relevant plan/drawing prepared for
the purpose and approved by the Central Govt. & State Govt.

6. The expenditure on the project should not exceed the provision placed at the
disposal of the executing Agency.

7. The executing agency i.e. MD, EPIL Ltd. shall furnish the quarterly statement of
progress of work & expenditure incurred to the Central Gowvt. as well as the state
Govt.

8. The charge on State share contribution to this project is debitable to 32-5452
C.0.L.SP-SS-01-102-1468-37078-Construction of Tourist accommodation.
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9. The estimate in original duly countersigned is returned here with for appropriate
action at his end.
Yours faithfully,
FA-cum-Joint Secretary to Govt.
MemoNo_ U126  rrsm, Date._ 0. . 4§ 22
Copy forwarded to Finance (GS-I1) Department for information.
A/ 57
20y
FA-cum-Joint Secretary to Govt.
MemoNo.__ 1122 /Tsm, Date._ (% ¢¢-272
Copy forwarded to Under Secretary to Gowt. of India, Ministry of Tourism
(Swdesh Darshan Division ), Transport Bhawan1, Parliament Street New Delhi 110001
for information.
A
FA-cum-Joint Secretary to Gowt.
'
Memo No.__ 1198 /TSM, Date._0%~ 0% 22
Copy forwarded to the Accountant General (Audit-1), Odisha, Bhubaneswar /Sr.
D.A.G. (Works), Odisha, Puri for information.
(\«/‘)/
FA-cum-Joint Secretary to Gowt.
Memo No._ Y ‘ﬁ ITSM, Date._0%. C%-22
Copy forwarded to Budget Section/ Co-ordination Section of the Department for
information and necessary action.
FA-cum-Joint Secretary to Gowt.
MemoNo. Y[8?  rTsm, Date._02 0%.2)
Copy forwarded to ADT, Ganjam for information and necessary action
N
FA-cum-Joint Secretary to Gowvt.
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Annexure 5 — Expenditure Details : UC submitted by M/s EPIL for Cottages

Development
ENGINEERING PROJECTS (INDIA) LIMITED
(o Govl. of India Enterprise)
Bhubaneswar, Odisha
PCO/BBSR/TOURISM/Eco Coltages/

Date - 23.07.2024

Name of Work - Development of Tampara Eco Collages (Deluxe Type, Premium Type and Villas) af

Tampara Lake, Dist. Ganjom

Expenditure Stalement (Swadesh Darshan)
skno Description Amount (In Rs.)
A Administrative approved amount 12,85,00,000.00
1 /Amount received from Client did 02.02.2022 12,85,00.000.00
B i‘lold amount received from Client 12,85,00,000.00
c (g:lm :,ncn‘:’::n bj)!?l including agency charges and GST 7,79.21,508.00
D Ildonco Amount (D = B-C) 5,05,78,492.00

ek b=
Debasis Patra
AGM (Tech)

Debnsis Patra/wifas ars
AT ot VAT TR WENS (At )
Ergmacring Projects (India) Ltd.
TR R (RfEEn) fa
(A Gait of indis Enferprisa™ma WTER ® 3wH)
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Annexure 6 — Expenditure Details : UC submitted by M/s EPIL for Swadesh

Darshan Components

{ . ENGINEERING PROJECTS (INDIA) LIMITED
{a Govt, of India Enterprise)

. Bhubaneswar, Odisha
PCO/BBSR/TOURISM/SWADESH DARSHAN/

Name of Work - Development of Coastal Cireuit at Tampara, Ganjam in Odisha under Swadesh Darshan

Date - 23.07.2024

Scheme
\ Expenditure Stalement (Swadesh Darshan)
‘ Skno Description Amount (In Rs.)
Kl A Administrative approved amount 10,07,05,220.00
1 Amount recelved from Client did 10.06.2022 (from OTDC) 8,92,66,983.00
T 2 Amount recelved from Client did 10.06.2022 (from DOT) 1.14,38,236.00
3 Amount refund to the Client did 14.09.2022 (fo OTDC) (7.60,34,204.00)
4 Amount recelved from Client did 07.02.2023 92,34,285.00
5 Amount received from Client did 21.02.2023 1,26,21,074.00
é Amount received from Client did 28.03.2023 80,95,406.00
7 Amount received from Client 08.05.2023 67,65,222.00
8 Amount received from Client 20.07.2023 2,64,41,366.00
B Total amount recelved from Client (Sum 1 to 8) 8,78,28,368.00
e [Tt ey g sgerey horges ndGFT | g3 150
D Ilakncc Amount (D = B-C) (58,62,770.00)

el fuk

Debasis Patra

Debasts et ARMAEEN

AGHM (Tech Y5 TRl Tty (T
Enaginzcring Projects (india) Lid-
¢ Prafin v cie R
(A Gord. of e Enlerprisepre 0 ®

oA
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10

Status of Execution
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10. Status of execution (Work stopped at site on 2 Aug 2023)

The entire project at the Tampara Lake under the aegis of the Swadesh Darshan Scheme is
being undertaken in 2 parts - Works under the 1% part is complete and operational whereas
works under the 2" part have been initiated but have been halted.

The development of water sports, public convenience, cafeteria, watch deck, street furniture,
gazebo, board walk and open-air theatre etc. undertaken in the 1% part have been completed

by BeDA under Swadesh Darshan Scheme. The photographs of the completed part are as
follows -

Works under the 2" part, which have been initiated by Department of Tourism have commenced
in Feb 2022. The photographs of the 2" part are as follows —

Gate Parking

10 deluxe Cottages

Viewing Deck 10 Premium Cottages 3 Villas

Staff
Accommodation

Tourist Reception

@immotructures completeﬂ e . i ; ; __; _E!
bbdbiibéé u{lll T &L

r——

[, B

Jetty

August 2023
December 2024

The work at site has been stopped since Aug 2023 basis NGT Order OA/88/2023/EZ.
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11

Expenditure Status
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11.Expenditure Status

Administrative Total

sl. No, | Executing Neikiie PG Work Order Approved | Expenditure
Agency Number amount upto date
(In lacs) (In lacs)
Development of

Tampara Eco

Cottages (Deluxe ‘:370/17 o ;;'d
! EPIL  |Type, Premium . 128500  |779.21
Type & Villas) at  |ReVised 1029/TSM
did 02.02.2022

Tampara Lake, Dist.
Ganjam.

Development of
Coastal Cercuit at
Tampara at
2 EPIL Tampara Lake, Dist. £135/15M i
. 07.05.2022
Ganjam. Under
Swadesh Darshan
Scheme.

1007.05 936.91
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11.1 UC Submitted by BeDA against completion of the Tampara lakefront

' Brahmapur Development Auth
: arity { 0 2202797(0),0080-2292033(F)
,N_./ Near Courtpota Junction, Brahmapur, Odisha- 700004 ‘ : ggg brahmapur341gigmail com

€4 veaw bdnbrhmapur.in

- No.__i_OAa__IBeDA.Bruhmapur.duled- 2.9 ] o] ’ a2l

The Divislonal Manager (FInance)

Odisha Tourism Development Corporation Ltd.,

Lewis Road, Bhubaneswar-751014,
Odisha.

Sub:  Furnishing of Utilization Certificate of funds in prescribed format under Swadesh

Darshan for the project executed at Gopalpur and Tampara.

Ref:  Your letter No. 30691/Accts-OTDC, dated 12.07.2024.

Sir,
With reference to the subject cited above, I am to send herewith the required
information duly filled in prescribed proforma as desired by your good office vide letter under

reference for favour of kind information and necessary-action at your end.

Yours faithfully,
Encl: As above. '
s(ﬁtara @\
Be.D.A,B r.

fy

- L I
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B_|Tampara i
1 |Roads
; 165.00 114,39 ]
Solar §
| [ rstreetLighting 85.50 855
L3 ?l". lights (swﬂl 28.00 28
& |Public convenience &
Tourist reception 159.62 159.62
QAT 19250 1925
7 [Pathways 87.09 87.C9
g _|Compound wali 6629 66.29
9__{Pavement area 3366 33.66
10_{tandscaping 2430 a4l
11 [Stone embankment 4.49 4.49
12 155 raiting 13.44 13144
13 |External drain 13 B8O 13.8
14 [Street furniture & A0 64
15_IWater Zortung bt 408
1612 seater hyah 741
HOPT Kayais with
17
> 383
15 |3 seater HOPT canoe 741
Doubiie sided banara
19 s £40 121025
i e 611
trampoline
21 |Gol cart (12 1eater) 4).34
22 {GoH cant (6 weater) 2804
23 fetty 592
24 [Water jet shies 64 B4
25 Speedbo&lll!uamn 109 91
26 |Big Jetty 16493 4522
27 _|[Parking 39.00) 19
Site development,
28 [promenade & 10328 13173
besutification
Tourist amenities at
the beach (toilet,
b3
? utility kiosks, beach -
furniture)
30 |landscaping 23 20
Sobd waste
b3 1698
management
32 ISTP (50 KLD) 8.17
33 [Pathways 14632
Sub Total (8)] 1835.30{ 1228.28]
% 7~k Ty
B 114|Page
4




135

S5
Comprehensive note on Tampara Eco Cottages, District- Ganjam
11.2 UC submitted by M/s EPIL for Cottages Development
ENGINEERING PROJECTS (INDIA) LIMITED
(a Govt. of India Enterprise)
Bhubaneswar, Odisha
PCO/BBSR/TOURISM/Eco Cottages/ Date - 23.07.2024
Name of Work - Development of Tampara Eco Cottages (Deluxe Type, Premium Type and Villas) at
Tampara Lake, Dist. Ganjam
Expenditure Statement (Swadesh Darshan)
Sl.no Description Amount (In Rs.)
A Administrative approved amount 12,85.00,000.00
1 Amount received from Client did 02.02.2022 12,85,00,000.00
B Total amount received from Client 12,85,00,000.00
c Total Fxpendiiure incurred by EPl including agency charges and GST 7,79,21,508.00
(Detdils aliached Annexure-l)
D Balance Amount (D = B-C) 5,05,78,492.00
3 Debasis Patra
AGM (Tech)
Debnsis Patra/Q@il =
ATN{3h NeTR TTRT VRS (dEHlEl)
Engmearing Projects (India) Ltd.
TS Wy (3fean) &
(A Govi. of india Enlemprs2Re TR #1 5a9)
115|Page
4




136

PCO/BBSR/TOURISM/SWADESH DARSHAN/

Name of Work - Development of Coastal Circuit at Tampara, Ganjam in Odisha under Swadesh Darshan

Comprehensive note on Tampara Eco Cottages, District- Ganjam

UC submitted by M/s EPIL for Swadesh Darshan Components

ENGINEERING PROJECTS (INDIA) LIMITED
(a Govt, of India Enterprise)

-~

Bhubaneswar, Odisha

Scheme

Date - 23.07.2024

Expenditure Statement (Swadesh Darshan)

Skno Description Amount (InRs.)
Administrative approved amount 10,07,05,220.00
< Amount recelved from Client dtd 10.04.2022 (from OTDC) 8.,92,66,983.00

Amovunt recelved from Client ditd 10.04.2022 (from DOT)

1,14,38,236.00

Amount refund to the Client did 14.09.2022 (fo OTDC)

(7.40,34,204.00)

Amount received from Client did 07.02.2023

92,34,285.00

Amount received from Client dtd 21.02.2023

1,26,21,074.00

Amount received from Client did 28.03.2023

80,95,406.00
Amount received from Client 08.05.2023 67,65,222.00
Amount received from Client 20.07.2023 2,64,41,366.00
Total amount received from Client (Sum 1 to 8) 8,78,28,368.00
Total Expenditure incurred by EPI Including agency charges and GST 9,36,91,138.00
(Details attached Annexure-l)
Balance Amount (D = B-C) (58,62,770.00)

Delu fal

Debasis Patra

Debasis Patré\%%

AGM (Tech.YeitT a1 Yigeres (To131)
Enainzering Projects (India) Ltd-
i Prain v (gfean
(A G, of India Enterprsars T & 57

«d
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12

Forest Clearance Status
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12.Forest clearance status

An application was submitted on PARIVESH 2.0 portal for forest diversion of Forest land within
Tampara development vide application no. SW No.: SW/173154/2024.

Based on survey and detailed site visit along with DFO Berhampur and RIs, Tahsildars etc, it
has been understood that the out of the entire project area being developed in the 2" phase,
16.92% land is lying within Forest Land and the rest land is non forest land. The land schedule
of the 2" phase of the project is as follows-

Village Name Forest Land (Ha) Non-Forest land
Sl (Ha)
1 Humuri 0.697 0.353
2 Humuri 0.000 3.069
Tampara
Total 0.697 3.422
Grand Total 4.119

121  Project Site — DGPS map with Forest Land Demarcated

VILLAGE - FUMURI TAMPARA
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12.2 TOPO MAP for Tampara Project site
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LAYOUT MAP OF " DEVELOPMENT OF TOURISM INFRASTRUCTURES AT TAMPARA OF CHATRAPUR TAHASIL UNDER GANJAM DISTRICT OF ODISHA."
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12.3 Land schedule of Govt Non Forest areas

AND SCHEDULE OF GOVT.NON. FOREST AREAS COMING UNDER THE PROJECT * DEVELOPMENT OF TOURISM INFRASTRUCTURES AT TAMPARA OF
CHATRAPUR TAHASIL UNDER GANJAM DISTRICT OF ODISHA.*
TAHASIL NAME CHATRAPUR 3l

‘ | saBik(asoN | TOTAL o | REQUIRED |  REQUIRED
SiNo VILLAGE NAM | KHA 5 A
€NAME | KHATA No. | PLOT No KISSAM HAL ’ 25101980 | ¥ l (ac) a J
b =UNURI { 537 J 1185(P) DANDA { DANDA j{ 1.180 0840 0.340 -J
I | { S e vl =1 |
2 HUMUR! ‘| 537 1195(P) | DANDA DANDA D113 0.004 0002 i
— — i
7 13
3 HUMURI I’ 537 ' 1204(8) | DANDA ; DANDA ’ 0.062 0010 ooos |
% HUMURI | 537 [ 1220p) | DANDA ]I DANDA l 0410 0017 0007
l |
5 HUMURI TAMPARA [ L a1(P) I JALASAYA-| JALASAYA-I 97 200 2229 0902
p | f o =i
5| HUMURITAMPARA 5 A | ARSAYAL JALASAYA-1 100 150 1.786 0723
I 7 | wumueitampara 5 i ar | Iasaa [ JALASAYA | I 29750 2824 1183
| S— Ii_
5 | HUMURI TAMPARA lf 6 ] s1 | DANDA I DANDA " a0 0.300 0121
i e }
,
| @ | HUMURITAMPARA { j s52(p) f JALASAYA-1 J JALASAYA | 36 390 0446 0180
£ S S0 s g
‘ TOTAL AREA 265.555 8.456 3422
1

“Cartified that status of total land involved in the project(both forest & non forest) as given in the table is as per Government

records as on 25.10.1980"
: 4
B~ REVENUE INSPECTOR
Addtional f— _;""[”" PODAPADAR. ~
Tourism u

12.4 Land schedule of Govt Forest areas

LAND SCHEDULE OF FOREST AREAS COMING UNDER THE PROJECT * DEVELOPMENT OF TOURISM INFRASTRUCTURES AT-TAMPARA OF CHATRAPUR |
J TAHASIL UNDER GANIAM DISTRICT OF ODISHA.”

TAHASIL NAME-CHATRAPUR

{ - — = ——

TOTAL ROR REQUIRED

| SABIK (AS ON REQUIRED
1. No. | VILLAGE NAME | KHATANo.|  PLOT No. KISSAM HAL 25.10.1980) AREA(AC) AREA(AC) | AREA(HA)
1 HUMURI H38 1201 GRAMYA JUNGLE GRAMYA JUNGLE \ 0.085 0.085
2 HUMURI 518 1202 GRAMYA JUNGLE [ GRAMYA JUNGLE \ 0.030 \ 0.030
i HUMUR 438 1206 () GRAMYA IUNGLE GRAMYA JUNGLE J 0465 ‘ 0.425 \
4 HUMURL 538 1207 GRAMYA JUNGLE GRAMYA JUNGLE \ 0,062 \ 0.062 \
5 HUMURI 538 1210 GRAMYA JUNGLE GRAMYA JUNGLE \ 0,060 \ 0080 \ 0.024 }
6 HUMURI 538 1211 GRAMYA JUNGLE GRAMYA JUNGLE \ 0,050 \ 0.050 \ 0020 !
7 HUMURI 538 1211 GRAMYA JUNGLE GRAMYA JUNGLE \ 0.024 \ 0.024 ‘ 0.010 \
8 HUMURI 538 1215 GRAMYA JUNGLE GRAMYA JUNGLE \ 0.069 \ 0.069 \ 0.028 k
9 HUMUR! 538 1218 GRAMYA JUNGLE GRAMYA JUNGLE \ 0103 l 0103 ‘ 0,042 s
10 HUMURI 538 1219 GRAMYA JUNGLE GRAMYA JUNGLE \ 0,220 \ 0.220 \ 0083 \
1 HUMURI 538 1353 GRAMYA JUNGLE GRAMYA JUNGLE k 0.108 \ 0.108 \ 0.04a \
o — T
1 38 354 (P GRAMYA JUNGLE GRAMYA JUNGLE 0,035 0,034 0014
12 | HUMURI 5 1 l.) B G g 5 ‘ ! ‘
4 o
g&\ / EVENUE INSPEgT
Asst. Conservator of Forest F TER PODAPADA additional
Ve Berhampur Range Chatrapur Section

10 GOl
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12.5 Application form submitted on PARIVESH 2.0 Portal

PARIVESH

;M of insirenment P end o Changs

Form-A (Part-1): Diversion of Forest Land

Preject Nome: Cavaloprrant of Tauriem frostiuchie of Elngle Windew Numbar: SwIiTIsa a4

Tampam Laks of Cratrager Tahsil undse

Gonjam District of Cusha Froposal Numoes; relusfomtns/agaias/20ze
Sete: QOISHA Current Status:
Submissien Date: 2Bjuiana area | in ek beg?

Common Application Form
Project Details

1. Details of Projact

Developmant of Tourizm Infrostructure of Tampara Loke of Chotrapor Tahsil under

ke ject
1. Hame of the Projec Ganjam District of Odisha

1.2. Project Proposal For New
1.3, Project 10 (Single Window Numier) Sw/173154/2024

Tormpara lake, is o fresh water ake situated at the right bark of the river Rushikulya
besides NH 15, (Kelkata-Chennal Naticnal Highway) rear Chatropur Town the district
Heod Quarter of Goanjom District In the Stote of Cdisha Serbampur, one of the major
cities of Odisha IS 23Km oway from e site. Tha (ke covers on araa of 300Ha.onad
cennected to the iver Rushikulya, The maximum length of the lake iz E.4Kkm and width is
0.65Km. There Ie ne geclogical evidance to confirm its origin. It is baleved that 1766
during the batlle between British Eost-india Compary and French Colonist due 1o
explosion e depression wes created and ot loter stage liked with fiood water rom the
river Rushitulya to farm the loke. At tha time of flooding the flood wated entar into the
lake and enviches its bic-diversity. The laks provides water lor irrigation ond the major
source of drinking woter of nearby vilages including Chatrapur town. & plays o major
rofl for control of floods in roiy seasonin the

1.4, Description of Project

2. Details of the Company/Organization/User Agency making application

21 Lega Stotus of the Company/orgenization/User Agency stote Govenment (Deporiment/Autonomous body )

22. Kome of the Company/ Orgarization/ User agency Tourism Departrment

Registared address

23 nddrass Cdizha Tourisrm,Paryaton Bhowan Lewis Rocd Bhubaneswar-751014
2.4, vilage (Town [ Clty Bruboneswar

26 Stote ODISHA

26. District KHORDHA

27. Fin Code 7EI04

2.8. E-mail address info@odishatourisrgovin

2.5, Mobile number 8433933258

3. Details of the person making opplication

31 Nome Balmukunda Bhuyan

3.2. pesignatien Addl. Secretary 10 Sovi, Tourlsm Dept.
Comespondence oddress

3.3. Address Odizha Tourism Paryatan B Lewis Road Bhub 76014
3.4, Vilage fTown f City ERubGnaswar

3.5. Stote ODISHA

3.6. District KHORDHA

37. Fin Cods THI0S

3.8. E-mail address info@odishatourism.gov.in

3.8, Mobile number 0430933365

Project Location

4. Location of the Project or Activity

4.1, Upload KML FROJECT AREAKmMI
4.3 Whether the project|activity falling in the stote /UT tharing intemational borders MO

5. Shope of tha Projact Non - Linear

Location Details

Toposheet No statefuT District Sub District viloge Plat/survey/Khasra No.
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Toposheat No State/uT District Sub District Villoge Plot/Survey/Khasra No.
E4583 ODISHA Gargom GANJAM HUMURI
E45E3 LOISHA Ganjom CHHATRAPUR HUMURITAMPARA
Remarks
NfA

6. Land Requirement (in Ha) of the project or activity

B.l. Nature of Land involved

8.2, Non-Forest Land [A] 3,422
5.3. Forest Land [B] 0.687
5.4, Total Lond [A+8] A9

Project Activity Cost

6. Project{ Activity Cost

229205

B.=Totck Gostof the Frojectaroutsent prios vt {in cakha) Amount in Wards  Two Thousand Two Hundred Ninety Two Peint Zero Five Lakh(s) only

7. Empioyment likely to be generated

7.1 During construction phase

Parmarart smpiayment

711 No.of permanant emplayment (Mo.s) [A4] Fi]
7..2. Pariod of employment (No. of days) [B] 730
7..3. No.of man-days [X]=]a]"[8] 7300

Tampomry employment

704 porary | Cor jal employrent (M. of Men days) [¥] 70000

715, Tota [X] =1v] 77300

7.2, During operaticnal phase

Parmansrt emgiayment

7.2.1. No.of permanent employrment (No.s) [a] 10
7.2.2. Peried ef employment (No. of days) [8] 35500
7.2.3. No. of man-days [%]=[a|*[8] 35000

Tarmpomry smpaymant

7.2.4, Temporary | Contractual employment (No. of Man days) [Y] 700000
7.2.5. Total %] +|v] 1065000
Others
8. Whether Reh ation and went (R&R) Invelved? [ls]
9. Whether project area involves shifting of [road/rail| Transmission

linef/watar pipaline, etc. required?

10. Whether any alternative site(s) exomined or part thereot for the non-site-specific

ot licable os the ect or actiaity is sita speciti
Seuchniny app proj Y pectic

. Wnether there is any Government Order ar Policy/ Court order relevant or

restricting to the site? Ho
12. Whether there is any litigation pending against the project and/or land in which NO
the project is proposed to be set up?

13. Whether the proposal involves violation of Act/ RulefRegulation Netitication of G

Central/State Government?

Form-A (Part-1): Diversion of Forast Land
Project Details

1. Forest Clearance

11 State QDISHA

1. Upload a copy of note containing justification for locating the Projectin JUSTIFICATION palf

2. forest land

1.2, Project Category Cthers (please specify)
1.4. Exempted Category NA

1.5. Is Related to Encrochment? No

1.B. Whether any proposal seeking prior approval of Central Government
. i aa o . - - T R
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under the van (Sanrakshan Evam Samvardhan) adhiniyam, 1980 for
diversion of forest land required for this project has been submitted in the
past?

No

Froposed Land

2. Detoils of Forestland proposed to be diverted (Village /[ Division [ District Wise Breakup)

21. Total areq of forestiand proposed for diversion (ha.) 0.697
22, Total area of non- forestland required for this project (ha.) 3.422
2.3. Legal Status of forest land proposed for diversion
Area (ha) Legal Status of Forest Land
0897 Revenue Forest
231, Total Area (ha) 0.697
2.4. Total period for which the forestland is proposed Lo be diverted (No. 55
of years)
KML Detaile
Division Berhampur Division
No. of Patches 23
KML A9D4621_FC_KML_1708847157271 _FOREST AREA.kmMI

Location Details

Toposheet No. District Village Range Forest land proposed for diversion (ha) Non Forest Land (ha)
E4BB3 Ganjam HLUMURI Barhampur 0.897 0.383
E45B3 Ganjam HUMURITAMPARA Berhampur 0.000 2.069

Patch Details

Patchf Segment 1D

Forest Area (ha)

Non-Forest Area (ha) Remarks if any

1 0034 0
2 0oz 0
3 0172 0
4 0025 o
5 0024 i
§ 002 0
7 oq 0
8 0.028 9
g 0.042 0
10 0.089 0
n 0044 0
12 0.014 0
12 0.048 D
14 0025 0
15 0003 018
1B 0.004 il
17 0.014 1143
B o8 0.723
19 0018 0.902
20 0.03 0.007
bl 0.005 0.004
22 001 0.002
23 0.007 0.34

RrRemarks Details

Total Patch-wise Forest Land in the division (ha)
2.5. Total Forest Land Area (ha) 0.6970

e X
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3.4220

Total KML-wise Forast Land in the division (ha.)

2.7. Total Forest Land Area [ha)
2.8. Total Non Forest Land Area (ha)

2.9, Total Area (ha)

3. Component Wise Break Up

Compenent

Toursm Infrastructure

4, Total Forest Land(ha)

5, Total Non Forest Land (ha)

6. Upload map of the forest land proposed to be diverted prepared by

using DGPS or Total Station (pdf only)

Aftorestation Details

0.697

7. Details of land identified for Comp

y ion

7.1. Whether Compensatery Afforestation is applicable or not?

Others

8. Cost-Benefit analysis

8.1. Whether Cost-Benefit analysis for the Project has been maode?

9. Environmental elearance Details

91. Whether the Project requiras Clearance under the Environment

(Protection) Act 1986 (Environmental clearance)?

10. wildlife clearance Details

10.1. Whether the Project or a part thereof is located in any Protected

area or their Eco sensitive tone?

Category Specific Details

Hla

1. Copy of Additional infermation, if any

MNO. Document Name

| Undertaking_PCA

2 Undertaking _ACA

3 Undertaking _SSWLCP

4 Undertaking _NPV

a2 Undertaking _CA

+] undertaking _ANPY
7 Undertaking _CBA
8 Undertaking _RR PLAN

2 Undertaking _5PCB
0 Undertaking _EC
n Undertaking _FRA

12 Authorization

Remark

Undertaking _PCA

Undertoking _ACA

Undartoking _SSWLCP

Undertaking _NPV

Undertaking_CA

undertaking _ANPY
Undericking_CBa
Undertaking_RR PLAN

Undertaking_SPCB
Undertaking_EC
Undertaking_FRA

Authorization

0.697

3.422

4ng

Ferest Land Proposed for Diversion (ha)

Mon-forest Land (ha)

3422

0.697

3.4220

2. PROJECT SITE = DGPS MAF = signed.pdf

Ne

Hja

MNe

Ne

Document

UNDERTAKING FORPAYMENT OFCOST OFPENAL COMPENSATORY
AFFORESTATION. peif

UNDERTAKING FORPAYMENT OFCOST OF ADDL COMPENSATORY
AFFORESTATION. pdf

UNDERTAKING FOR PAYMENT OF SSWLCP.paf
UNDERTAKING FOR PAYMENT OF NET PRESENT VALUE OF FOREST AREA.pdf

UNDERTAKING FOR PAYMENT OF COST OF COMPENSATORY
AFFORESTATION.pdf

UNDERTAKING FOR PAYMENT OF ADDL NET PRESENT VALUE OF FOREST
AREApCE

UNDERTAKING FOR NON-APPUCABLE OFCOST BENEFIT ANALYSIS pdf

UNDERTAKING FOR NOM-APPLICABLE OF REHABILITATION &
RESETTLEMENT paif

UNDERTAKING FOR NON-APPLICABLE OF NOC FROM SPCB pdf
UNDERTAKING FOR NON-APPLICABLE OF ENVIRONMENT CLEARANCE. pdf
UNDERTAKING FOR FRA.pdf

SELF AUTHORISATION. pdf
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13 Location Map of CA Land Lecation Map of CA Land LOCATION MAP OF CA LAND pdf

ORSAC Approval Letter_Forest

4 ORSAC Approval Letter_Forsst Land
il = Lend

ORSAC APPROVAL LETTER.pdf

15 Land Schedule _Forest arec Land Schedule_forest area LAND SCHEDULE (FOREST AREA}.pdf

16 Land schedule _Nen Farest area Land Schedule_Non Forest area LAND SCHEDULE (NON-FOREST AREA) pdf

17 Justification Justitication JUSTIFICATION. paf

8 Certificote _No altemative Lond Certificate _No altemnative Lond CERTIFICATE FOR NO ALTERMATIVE SUITABLE NON-FOREST LAND pdi
18 Administrative Approval Administrative Approval ADMINISTRATIVE APPROVAL pdf

Certificate _Minimum use of Forest  Certificate _Minimum use of Forest

20 tand (fd CERTIFICATE FOR MINIMUM USE OF FOREST LAledf
21 Project arsa_KML Project arec_KML PRCJECT AREA.kmI

22 Forest area_ KL Forest area _KML FOREST AREA.km|

23 wildlife Map Wildlife map 4. WILDUFE SANCTUARY MAF - signed.pdf

24 ORSAC Authenticated DGPS Map ORSAC Authenticoted DGFS Map 2. PROJECT SITE - DGPS MAP - signed.pdf

25  layoutMap Layout Map 3. LAYOUT MAP OF HUMURI-TAMPARA - signed pdif
26 Tepo Map_Project area Topo Map_Project arsa 1L TOPO MAP_TAMPARA LAKE - signed.pdf
undertaking

#| hereoy give undartaking that the dato ond information given in the application ond anclosures are true to be best of my knowledge and belief and |
am aware that if any part of the data and infarmation is found to be false or misleading ot any stage, the project will be rejected and clearance given
it any to the projact will be revoked ot our risk and cost. In addition to the above, | hearby give undertaking that ne activity /construction fexpansion hos
been taken up

12. Name Balmukunda Bhuyan

13. Designation Addl. Secretary to Govt, Tourism Dept..

4. Company Tourism Department

15. Address Odisha Tourism,Paryatan Ehawan Lewis Rood Bhubaneswor-751014
16. Date 26/02(2024
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12.6 Authentication my ORSAC for the forest land

ODISHA SPACE APPLICATIONS CENTRE (ORSAC)
Department of Science & Technology, Government of Odisha

ORSAC/DGPS-FD/1081202P 1y Y 6| 0y dr. 30 -1 2024,

To

The Divisional Forest Officer,
Brahmapur Forest Division, Brahmapur, Ganjam
Email: dfobhmpr@yahoo.co.in

Sub:  Verification of DGPS Survey of forest areas proposed for diversion for development of
Tourism Infrastructure of Tampara Lake, Chatrapur in Ganjam district by Tourism
Department, Govt. of Odisha.

Ref:  Your letter no. 9666 / F.C. Act dated 26.12.2023.

Sir,

With reference to the above it is to inform you that, the DGPS Survey maps and data
showing forest arcas proposed for diversion for development of Tourism Infrastructure of
Tampara Lake, Chatrapur in Ganjam district by Tourism Department, Govt. of Odisha has been
verified by ORSAC and is certified that the map is correct at a confidence level of 95%. The
forest areas proposed for diversion comes under Revenue Forest category in Humuri village,
Chatrapur Tahsil. Ganjam district. Total forest areas proposed for diversion works out to
0.695Ha. area from the submitted .shp files and against the required area of 0.697Ha. /
1.724Ac. area as mentioned in the submitted record. Detail plot wise statistics of forest areas
proposed for diversion is attached herewith.

Thanking You.
Yours faithfully

(,5‘;;\\\”\\

(M. K. Sanabada)
Scientist ‘E*

Encl: One hard copy map

Copy to: The Additional Secretary, Tourism Department, Govt. of Odisha, Bhubaneswar for
information

Plot No.: 45/48, Jaydev Vihar, Near Gopabandhu Academy of Administration, Unit-16, Bhubaneswar-751023, Odisha, India
Tel: 491 674 2303625 / 3293545, E-mail : orsac2012@gmail.com / orsac.od@nic.in, Website : https://www.orsac.gov.in
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STATISTICS OF FOREST LAND TO BE DIVERTED FOR WIDENING AND STRENGTHING OF
ROAD FOR DEVLOPMENT OF TOURISM INFRASTRUCTURE OF TAMPARA LAKE,
CHATRAPUR, GANJAM OF FE & CC DEPARTMENT GOVT. OF ODISHA

REQUIRED | REQUIRED | MAP
SL NO. | VILLAGE NAME PLOT NO. KISAM AREA AC. | AREA HA. | AREA HA.
1 HUMURI 1202/1597 | GRAMYA JUNGLE 0.045 0.018 0.019
2 HUMURI 1202 GRAMYA JUNGLE 0.03 0.012 0.016
3 HUMURI 1201 GRAMYA JUNGLE 0.085 0.034 0.039
4 HUMURI 1203/1596 | GRAMYA JUNGLE 0.045 0.018 0.018
5 HUMURI 1206 (P) GRAMYA JUNGLE 0.425 0.172 0.172
6 HUMURI 1207 GRAMYA JUNGLE 0.062 0.025 0.026
7 HUMURI 1210 GRAMYA JUNGLE 0.06 0.024 0.023
8 HUMURI 1211 GRAMYA JUNGLE 0.05 0.02 0.022
9 HUMURI 1214 GRAMYA JUNGLE 0.024 0.01 0.008
10 HUMURI 1215 GRAMYA JUNGLE 0.069 0.028 0.025
11 HUMURI 1218 GRAMYA JUNGLE 0.103 0.042 0.04
12 HUMURI 1219 GRAMYA JUNGLE 0.22 0.089 0.084
13 HUMURI 1353 GRAMYA JUNGLE 0.108 0.044 0.041
14 HUMURI 1354 (P) GRAMYA JUNGLE 0.034 0.014 0.014
15 HUMURI 1357(P) GRAMYA JUNGLE 0.118 0.048 0.048
16 HUMURI 1358/1598(P) | GRAMYA JUNGLE 0.075 0.03 0.031
17 HUMURI 1358 (P) GRAMYA JUNGLE 0.064 0.026 0.026
18 HUMURI 1358/1599 (P) | GRAMYA JUNGLE 0.012 0.005 0.005
19 HUMURI 1359/1600 (P) | GRAMYA JUNGLE 0.025 0.01 0.01
20 HUMURI 1359/1601 (P) | GRAMYA JUNGLE 0.018 0.007 0.007
21 HUMURI 1361 (P) GRAMYA JUNGLE 0.007 0.003 0.003
22 HUMURI 1362 (P) GRAMYA JUNGLE 0.01 0.004 0.004
23 HUMURI 1368 (P) GRAMYA JUNGLE 0.035 0.014 0.014
TOTAL REVENUE FOREST AREA 1.724 0.697 0.695

AN
Ao
Shri M. K. Sanabada

Scientist, ORSAC
Bhubaneswar
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12.7 Details of construction activities undertaken on the forest land
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12.8 Status of the post facto FC clearance

©

Project Name:

State:

Submission Date:

Activity

Form-A (Part-1): Diversion of Forest Land

Developrment of Tourism Infrastructure ot
Tampara Loke of Chotrapur Tahsi under
Gonjom District of Odisha

ODISHA

26/02/2024

Single Window Number:
Proposal Number;
Current Status:

Area (inha):

Proposal History/Timeline

Comprehensive note on Tampara Eco Cottages, District- Ganjam

sw/i73154/2024

FP/OR/OTHERS/4B4148/2024

0887

Start Date - End Date

Start Date
End Date

Pending at Technical Officer - MoEFCC, HQ

02/01/2025
N/A

Processed by State Secretary for Recommendation

Start Date
End Date

FC Form-A (Part IV) by Dr Mona Sharma (State Secretary (S5)):

{(Odisha Forest Office)

Processed by Nodal Officer for Recommendation

Start Date
End Date

FC Form-A (Part Ill) by Dr.K. Murugesan IFS (Nodal Officer):(Odisha

Forest Office)

Pending at Nodal Officer due to EDS by State Secretary

Start Date
End Date

Processed by State Secretary due to EDS by IRO

Start Date
End Date

Raised EDS to Nodal Officer by Dr Mona Sharma (State Secretary

(s8)):

o1jo1/2025-02/01f2025 E)

01/01/2025
02/01/2025
View (02/01/2025)

o1 o1/ 2025-01o1 2025 G)

01/01f2028
01/01/2025
view (01/01/2025)

24f12/2024-01/01/2025 E)

24[12/2024
01/01/2025

24f12j2024-24 /122024 e

24[12/2024
24/12/2024
View (24/12/2024)
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23/12/2024-24 22024 E)

Processed by IRO Head

Start Date
End Date
Review EDS by ARTATRANA MISHRA (1RO Head):

Processed by DIGF

Start Date
End Date

Processed by Technical Officer - IRO

Start Date
End Date

Processed by State Secretary for Recommendation

Start Date
End Date

FC Form-A (Part IV) by Dr Mona Sharma (State Secretary (SS)):
(Odisha Forest Office)

Processed by Nodal Officer for Recommendation

Start Date
End Date

FC Form-A (Part Ill) by Dr.K. Murugesan IFS (Nodal Officer):(0disha
Forest Office)

Processed by DFO due to EDS by Nodal Officer

Start Date
End Date
EDS Replied by Amlan Nayak (Divisional Forest Officer (DFO)):

FC Form-A {Part II) by Amlan Nayak (Divisional Forest Officer
(DFD)):
(Berhampur Division)

Processed by Nodal Officer for Recommendation

Start Date
End Date
Raised EDS te DFO by Shri Susanta Nanda IFS (Modal Officer):

Processed by DFO for Scrutiny and Recommendation

Start Date
End Date

FC Form-A (Part II) by Amlan Nayak (Divisional Forest Officer
(DFO)):
(Berhampur Division)

23122024
24122024
View (24/12/2024)

20/2/2024-23 12 f2004 E)

20/12/2024
23/12/2024

[ 20/af2024-202/2024 MO

20/12/2024
20/12/2024

wha[2028-20/12/2024 e

17/12/2024
20/12/2024
view (20/12/2024)

D O

17122024
17/12/2024
view (17/12/2024)

29/10fz028-17/12 2024 @

29/10/2024
17/12/2024
view (17/12/2024)
view (17/12/2024)

24/10/2024-23/10/2024 E)

24/10/2024
2910/2024
view (29/10/2024)

15/10/2024-24 10 /2024 @

15/10/2024
24/10/2024
View (24/10/2024)
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Processed by UA for DFO EDS Reply &)

Start Date 24/03/2024

End Date 15/10/2024

Replied EDS by Balmukunda Bhuyan (Project Proponent): View (15/10/2024)

Processed by DFO for Scrutiny and Recommendation ©)

Start Date 26/02/2024

End Date 24/03/2024

Raise EDS to UA by Amlan Nayak (Divisional Forest Officer (DFO)): View (24/03/2024)
Submitted 26/02/2024-26/02/2024 @

Start Date 26/02/2024

End Date 26/02{2024
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12.9 Requisite procedure for such violation/post facto cases

File No.FC-7/43/2020-FC

Government of India
Ministry of Env;mnment, Forest and Climate Change

(Forest Conservation Division)
EEXEEXEXETERE XL

Indira Paryavaran Bhawan,
Aliganj, Jorbagh Road,
New Delhi-110003
Dated: March, 2022
To 22"
The Regional Officers (s),
All Integrated Regional Offices of Ministry

Sub: Processing of proposals involving ex-post facto approval under the
Forest (Conservation) Act, 1980 cases pertaining to the violation of
Forest (Conservation) Act, 1980 by the Integrated Regmnal Offices of the
Ministry - reg.

Madam/Sir,

I am directed to refer to para 1.21 of the guidelines pertaining to proposals
seeking ex-post-facto approval of the Central Government under the Forest
(Conservation) Act, 1980 and to say that recently, an apprehension was observed
among many IROs related to processing of cases involving violation of the Forest
(Conservation) Act, 1980. Some of IROs are submitting such cases to the Ministry for
approval considering them as a case of encroachment on forest land while other IROs
are submitting such cases to the Regional Empowered Committee for their ex-post
facto approval. The matter was considered by FAC in its meeting on 26.11.2021. FAC,
after thorough deliberation and discussion on the issue, observed that as per the FC
Rules 2003, cases of violation even if involve forest area of less than 40 ha, has to be
referred to Head Quarter of the Ministry. However, there is a need to bring clarity in
dealing with cases of violation under the Act.

Based on the recommendation of the FAC and approval of the same by the competent
authority in the Ministry, it is hereby clarified that proposals for use of forest
land for non-forest purposes which involve violation of Forest
(Conservation) Act, 1980 as specified in Para 1.21 (i) and (ii) are required
to be examined at the level of the Ministry. The Integrated Regional
Offices may, therefore, examine and process all such proposals as per
extant Rules and Guidelines, however, the same will be forwarded to the
Ministry with specific comments/recommendations for appropriate
decision.

This issnes with the approval of the competent authority in the Ministry.

Yours faithfully,

N
(Sandmﬂ%ﬂ'
Assistant Inspector General of Forests
Copy to: -

1. Addl. Chief Secretary/Principal Secretary of Forests, All State
Governments/UT Administrations;
2. Principal Chief Conservator of Forests, All State Governments/UT
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File No.FC-7/43/2020-FC
Administration; .
3. Nodal Officer (FCA), O/o PCCF, All State Governments/UT Administrations;
4. Monitoring Cell, FC Divition, MoEF&CC, New Delhi;
5. Guard File.
Signed by Sandeep Sharma
Date: 22-03-2022 20:12:28
Reason; Approved
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F. No. 11-42/2017 - FC .
Government of India
Ministry of Environment, Forests and Climate Change -
(Forest Conservation Division)
Indira Paryaravan Bhawan,
Aliganj, Jorbhagh Road,
New Delhi — 110003

Dated: Q#January, 2018
To
The Principal Secretary (forests)
All States/Union Territory Governments

Sub: Activities which constitutes violations of provisions of Forest Conservation
Act 1980 and rules made thereof and guidelines issued in this behalf, by user
agencies and quantum of penalty to be imposed -regarding common
guideline to be followed by FAC/REC while considering the proposal under
FC Act 1980.

Sir,

I am directed to invite your kind attention that the Forest Advisory Committee
(FAC), constituted under Section 3 of the Forest Conservation Act 1980, while discussing
proposals submitted under FC Act 1980, in its meeting held on 25.04.2017 noted with
great concern somewhat inconsistent approach adopted by different Regional Empowered
Committees of MoEF&CC and FAC itself in case of violations committed by user
agencies of forest land in contravention of the provisions of Forest Conservation Act,
1980 and consequently recommending monitory penalty such as penal CA and penal
NPV ete. in addition to mandatory compensatory levies. It was observed that the
decisions to classify certain activities undertaken by the user agencies as violation and
quantum of penalty imposed therein for the similar offence are different on different
occasions due to absence of common guidelines.

2 It was, therefore, decided by the FAC to constitute a Committee of APCCF
(central) Regional Offices, MoEF&CC and a member of the FAC to examine various
aspects and different situations and activities which will constitute violations of
provisions rules and guidelines issued under Forest Conservation act 1980 and suggest
penalty in various situations, if the activities are treated as violation and thus as offence
so as to dissuade the user agencies from committing such violations in future and
compensate the loss caused due to such violation.

3 Accordingly on the recommendation of FAC, the following Committee was
constituted vide this Ministry’s letter of even number dated 05.06.2017.

i. Dr. Tejinder Singh, APCCF, Regional Office, Bhopal; Chairman
ii. Dr. Sanjay Deshmukh, Member, FAC; Member -
iii. Sh. Kanwarjit Singh, APCCF, Regional Office, Nagpur; Member
iv. Sh. MRG Reddy, APCCF, Regional Office, Chennai; Member
47" The Committee submitted its recommendations to the Ministry on 15.05.2017 and
the same was discussed in the Ministry and the final recommendation of the Committee
was placed before the Forest Advisory Committee in its meeting dated 26.10.2017. The
recommendation of the Committee was accepted and recommended by the FAC. The
recommendations of FAC was placed before the competent authority in the Ministry. The

e
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competent authority has accepted the report of the Committee on the recommendation of
the FAC.

3. Accordingly, this Ministry has decided to adopt following guidelines while
imposing penalty in various cases, on the recommendations of FAC/REC after due
deliberation in its meeting, for use of forest land for non-forestry purposes in violation of
the provisions of the Forest (Conservation) Act 1980, Rules made thereof and guidelines
issued from time to time to implement FC Act and Rules:

A. In cases where the proposal under FC Act has not been submitted and forest
land is diverted without FC:

i,  Diversion of forest land for non-forestry purposes without the prior approval of the
competent authority in the state will be dealt under the provisions of Indian Forest
Act 1927 or State Forest Acts or any other State act dealing with such land as the
case may be. The land in question will not be considered as diverted under FCA
1980 and the status of land shall continue to be Forest. )
ii. If the permission for use of forest land for non-forestry purposes have been granted
" by the state authority without the prior approval of the central government under
section 2 of the Forest Conservation Act 1980 then action under section 3A and /or
3B of FC Act, as may be applicable shall be taken against the authority causing the
diversion. A report with full details of violation shall be submitted by the State
Government on the recommendation of the Forest Department of the State to the
Ministry of Environment, Forests & Climate Change Government of India, New
Delhi and formal enquiry shall be conducted by the Regional Office of the MoEF
- & CC.

B. In cases where the proposal under FC Act is under consideration and forest land
is diverted before grant of FC:

i. The penalty for violation shall be equal to NPV of forest land per hectare for each

" year of violation from the date of actual diversion as reported by the inspecting
officer with maximum up to five (5) times the NPV plus 12 percent simple
interest till the deposits is made.

ii. In case of public utility projects of the government the penalty shall be 20 % of
the penalty proposed in para (i) above.

jii. State government will initiate disciplinary action against the official concerned
for not being able to prevent use of forest land for non-forestry purpose without
prior approval of Government of India.

iv. User agency responsible for violation shall be prosecuted under local Act of the
state for unauthorized use of forest land without the permission of state authority.

_C. Violation /non-compliance of any conditions imposed while granting approval
: under FC Act: :

In such cases the penalty will be imposed on the recommendation of the APCCF
Regional office in whose jurisdiction the alleged violation has occurred. The
violation will be reported to REC/FAC and the committee will give time to
comply the conditions within stipulated time:

i.In case the offence is proved then the ‘penalty shall be imposed for violation
committed over forest area without approval equal to twice the normal NPV.

ii. In case of public utility projects of the government the penalty shall be 20 % of
the penalty proposed in para (i) above. T

) — e

136 |Page

596




157

Comprehensive note on Tampara Eco Cottages, District- Ganjam

L

D. Violation on-account of change of land use in the approved mining plan:

i. No penalty is to be imposed for such violation if the change is as per change in
mining plan duly approved by competent authority. User agency shall intimate
all approvals related to change in mining plan to the regional office within one
month of approval. In other cases, change in land use plan shall not be carried
out without prior approval of MoEF&CC under the provisions of FCA 1980.

ii. Any violation 6f change in land use (other than mining operations), penalty of
two times the NPV plus simple interest 12 per cent from the date of actual
violation committed will be imposed.

iii. In case the approved change in mining plan is not intimated within one month of
the approval the same fine shall be imposed as in para D(ii).

E. In cases where ‘Forest land’ has been changed to ‘non forest land’ in
government records: If the violation is not attributable to the user agency, no
penalty shall be imposed.

This issue with the approval of the Competent Authority.

Yours faithfully,

v&%ﬁ &
(Sandeep Sharma)

Assistant Inspector General of Forests

Copy to:

Prime Minister’s Office
Secretary, Ministry of Mines/Coal/Steel/Power, Government of India.
Principal Chief Conservator of Forests, All States/UTs.
_Nodal Officers, the Forest (Conservation) Act, 1980 All States/UTs.
All Regional Offices, Ministry of Environment, Forests and Climate Change.
Joint Secretary in-charge, Impact Assessment Division, MoEF&CC, New Delhi.
PS to Hon’ble Minister of Environment, Forests and Climate Change and Minister
of State for Environment, Forests and Climate Change.
Chairman, State Environment Impact Assessment Authority, All States/UTs.
9. Member Secretary, State Environment Impact Assessment Authority, All
States/UTs - ¢
10. All Directors/Assistant Inspector General of Forest in Forest Conservation
Division of MoEF&CC.
11. All  Advisors/Directors/Dy Directors in Impact Assessment Division of
MoEF&CC, )
12. Sr. Director (Technical), NIC, MoEF&CC with a request to place a copy of the
letter on website of this Ministry.
13. PPS to the Secretary for Environment, Forests and Climate Change, New Delhi.
(=14 PPS to the Director General of Forests & Special Secretary, MoEF&CC, Gol.
< 15. PPS to the Addl. Director General of Forests (Forest Conservation), MoEF&CC,
Gol.

16. PPS to the Inspector General of Forests (Forest Conservation), MoEF&CC, Gol.

17.Guard File.
| e

Assistant Inspector General of Forests

e =S8 U R

2%
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12.10 Letter sent from office of DFO, Berhampur to Collector Ganjam

To take legal action for violation of forest conservation Act for diversion of forest land of 0.697 Ha

under Tampara development

0. COURTI OFFICER, BRAF =67 DIVISION
. Jl/,\":’f‘l,:li\lg[lm BRAHMAPRUR, DIST GANIAM li'gufg 55‘“:0'3 004
Erial i 0 22081344, Call Phonn Number - 76539068594
= = dfo bethampur@oodishi nov in

Memo N"-«QQ/ 25 /a1 (Misc. Sec) 165/2024

Dated, llrnhnu'upur the /M, Mareh 2024

| hc.(‘ullcc(nr & District Magistrate
Guanjom, Chatrapur

Violation of Forest Conservation Act for Diversion of Forest Jand 0.697

Sub:
Ia. coming under the project “Development of Tourism Infrastructure
at Tampara under Ganjam District” By Tourism Department, Govt of
Odisha.

X Sub:- To take legal action against illegal construction —of infrastructure at
Tampara Lake over village Forest land measuring 0.697 Ha. in village
Humuri under Chatrapur Tahasil

Sir

In inviting a reference to the subject cited above, this is to bring to’your
kind information that, the undersigned has conducted site inspection at Tampara on
dated.05.03.2024 along with Revenue officials, Tourist officials and User Agency i.e Addl
General Manager(T), M/S Engineering Projects (India) Ltd, Bhubaneswar. It is found that, the

User Agency has developed Tourist Infrastructure at Tampara Lake without prior approval of
from the Competent Authority for Diversion of Forest land for using non forest purpose. ’I:he

detail of Khata No., Plot No, Area, Kissam etc. are mentioned below.

=
~ SL [ Village Name Khata No Plot No Area(Ha.) J
No
I 1 [Humun' 538 1201 0.034 J
[2 IHumuri 538 1202 0.012 J
B ( Humuri 538 1206(P) 0172 J
4 Humuri 538 1207 \ 00.025
[ls [I Humuri 538 1210 \ 0.024 %
/ 6 Humuri 538 1211 {0.020
/ 7 [] Humuri 538 1214 \ 0.010 J
/ 8 / Humuri 538 1215 \ 0.028
[9 [ Humuri 538 1218 [0.002
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. 7L — YO "J

| | 1353 0.044
! 1354(P) 0.014 |
! 1357(P) oo |
1358(P) 0.026 _}

1361(1) 0,003

1362(P) 0.004

1368(P) 0014

120371596 0018

120271597 0.018

1358/1598 0.030

f 538 1358/1599(P) | 0.005

E | Humuri [538 1359/1600(P) | 0.010

[= | Humuri [538 1359/1601(P) | 0.007

L24 / ITolal 0.697

In this context, it is requested to instruct the Tahasildar, Chatrapur to
take legal action as deemed proper as per prevailing Act & Rule in respect of use of village
Forest land by the User Agency ie Addl. General Manager(T), M/S Engineering Projects

(India) Ltd, Bhubaneswar and some arca by Berhampur Development Authority. The action

- 3 - L - 0 .
taken report may be intimated to this office at an carly for incorporation of the same in the Part
R —_ 4 Pt

I1 and site inspection report of the Diversion Proposal ,

Divisional t Officer
Brahmapur Division
\

Memo No&%é/md. 4% 25 @ /
Copy forwarded t6 the Addl.Secretary to Govt, TourismyBepartment,

Govt. of Odisha for favour of information and necessary action .

Divisional Fofest Officer
Brahmapur Division

Memo No%ﬂd/, W«é’x 2‘»‘% /

Copy forwarded (o the Regional Chicl -Conscrvator “of Forests,

erhampur Circle , Berhampur for favour of kind information and necessary actje

Divisional¥

Officer
Brahmapur Division

(¥ Scanned with OKEN Scanner
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h"‘""\n Ne¢ C— A A 2
Mz 22'/_’ AR oy
necessary action Copy ﬁ\r\\'a;;:lwlr;u /h(.(l" s IR Ve ".('A‘ /
. o the Uahasildar, Chatrapue o information and
Dlvlnlmngxéﬂ‘m Officer
~rahmapar Division
Mem 2 = !
: toome Mo 22 S S £ 203
neine, 3 ony o i ... o = = <i
B':ﬁm"" ng Projects (India) 1.¢q n;;d:(_l W the Additional  Genoral Mungger (1), M/S
amara Manor, Suryanagar Bh t;( CO, Bhubaneswar) Plat No., 201, Plot no. 109, Unit 7
ST Bhubaneswar- 751003 for information and neces \ry uc{im\ .
. . . I/
Divisioniit ¥ rest Officer,
Berhampur Forest Division
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12.11 Letter sent from Chief Conservator of Forest (Nodal) to ACS DoFE&CC
With recommendation of Tampara Eco Cottages forest diversion proposal

STATE FOREST HEADQUARTERS, ODISHA
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS & HOFF
PLOT NO.GD-2/12, ARANYA BHAWAN, CHANDRASEKHARPUR,
BHUBANESWAR-75 1023

E-mail-: k .ZOV.
LetierNo. %5 \"} 'R /SF (Others)-448/2024
Dated, Bhubaneswar, the \a-\h December, 2024

To
The Additional Chief Secretary to Government
Forest, Environment & Climate Change Department
Government of Odisha, Kharavel Bhawan, Bhubaneswar

Sub: Proposal for diversion of 0.697 ha forest land for Development of Tourism
Infrastructure at Tampara in Berhampur Forest Division of Ganjam District by the
Addl  Sccretary to Government, Tourism Department, Govt. of Odisha.
( Proposal No. FP/OR/Others/464149/2024, S.W No. SW/173154/2024)

Sir, *

A proposal for diversion of 0.697 ha forest land (Revenue Forest land) for Development of
Tourism infrastructure at Tampara in Bethampur Forest Division of Ganjam District by the Addl.
Sceretary to  Government, Tourism Department, Govt. of Odisha (Proposal No.
FP/OR/Others/464149/2024, S.W No. SW/173154/2024) has been duly processed and recommended
by the Divisional Forest Officer, Berhampur Forest Division and Regional Chief Conservator of
Forests, Berhampur Circle and is sent herewith in duplicate for consideration of the Government and
onward transmission to Government of India, Ministry of Environment, Forest & Climate Change,
Regional office, Bhubaneswar for approval under Section-2 (ii) of Van (Sarankshan Evam
Samvardhan) Adhiniyam, 1980,

1. Bricf Description:

As reported by the DFO, Berhampur Forest Division the Tampara Lake, is a fresh water lake
situated at the right bank of the river Rushikulya beside N.H. 16, (Kolkata-Chennai National
Highway) ncar Chatrapur Town, the district Head Quarter of Ganjam District and is 23 K.M from
Berhampur city. The lake covers an area of 300 Ha and connected to the river Rushikulya. The
maximum length of the lake is 5.4 Km and width is 0.65 Km. There is no geological evidence to
confirm its origin.

The lake provides water for irrigation and serves as the major source of drinking water of
nearby villages including Chatrapur town. It plays a major role for control of floods in rainy season
in the locality. The beach of Bay of Bengal is around 2km from the lake and extensive sand dunes are

acting as barriers from incursion of sea water into this fresh water lake. These sand dunes are covered
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with extensive cashew and casuarina plantations.

The flora of the region includes both terrestrial and aquatic vegetations. The terrestrial
vegetation are found at the periphery of the lake whercas aquatic vegetations are found inside the
lake. The extensive plantation of Keoda, Cashew and Casuarinas are seen at the peripheral areas. The
aquatic vegelation within the lake supports the aquatic fauna of the lake. There are 46 species of fish
and 60 species of birds found in the lake. '

The lake has been designated as a protected Ramsar site in 2021 due to its bio-diversity. Now,
the lake is used by Indian Army for their water activities training centrc. The Dept. of Tourism &
Cultural Affairs, Govt. of Odisha is planning to develop the site as an Eco-tourism site by developing
facilities for water sports within the lake, trekking to the virgin beach of Bay of Bengal through sand
dunes covered with dense cashew and casuarinas plantation, and other peripheral facilities for tourists'
stay.

The project cost of the instant project "Development of Tourism Infrastructures At Tampara
of Chatrapur Tahasil under Ganjam District of Odisha is" Rs. 2292.05 Lakhs and the project finds place
in Survey of India Topo-shect No. E45B3 in 1:50,000 scale.

As reported by the DFO, Berhampur Forest Division in Part-ll and Site Inspection Report (Page
No. 11-14 /DP &15-16 /DP), the proposed arca docs not form part of any National Park/ Wildlife
Sanctuary/ Biosphere Reserve/ Tiger Reserve/ Elephant Corridor etc. and also the applied area is not
a part of any Eco-Sensitive Zone of any Protected Area. No archaeological monument/ heritage site/
defense establishment etc. are located in the applied area. The project will generate regular
cmployment to 10 persons and temporary employment of 40 persons (Page No. 9/DP). There will be

no displacement of human habitation due to this project.

2. Justification for locating the project in the forest area:

Tampara wetland near Chatrapur town in Ganjam district, will get a facelift following the
State Government's decision to develop the mini lake as a tourist attraction.

Various development departments/ agencies including tourism, water resources, works and
World Bank funded Integrated Coastal Zone Management Project (ICZMP) would participate in the
development of the 5.8 km-long, 670 meter-wide wellan-d, situated about 4 km away from the
National Highway.

To develop the spot with the involvement of various departments as a major tourism center
will boost the tourism industry in the district. The district administration has also decided to bring the
wetland and its adjoining area under the proposed master plan of the Berhampur Development
Authority (BDA) to regulate the construction work.

The wetland is a major boating destination for tourists. Facilities like parking, eco- park,

Jetties, floating restaurants, cottages, tented accommodation and boating are heing planned for the
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lake, which runs up to Rushikulya river near Ganjam town.
Hence, minimum bare requirement of forest area over 0.697 ha. has been taken into
consideration for diversion in this project.
3. Maps: -
The User Agency has furnished the following maps, duly authenticated by all concerned.
SL No. Particulars . Scale Plate No.
1 The map in 1:50,000 scale on the Survey of India Topo 1:50,000 | Plate -1
Sheet No.E45B3, showing the proposed project area
for diversion.
2 ORSAC vetted DGPS Surveyed cadastral map of 1:1,980 | Plate-II
village Humuri under Chatrapur Tahasil of Ganjam
District showing forest patches proposed for diversion.
3. Lay out plan of the project site for development of 1:4,000 Plate-III
tourism infrastructure.
4. Map showing distance of different National Park, 1:1000,000 Plate -IV
Wildlife Sanctuary, Tiger / Elephant Corridor from the
Project area.
4: Forest land:

As reported by the DFO, Berhampur Forest Division in his Part-IT and Site Inspection Report
at Page No. 11-14/DP & Page No. 15-16/DP, total Forest land involved in the project is over 0.697
ha (Revenue Forest land) in Humuri village under Chatrapur Tahasil of Ganjam District. The land
schedule of the Forest land involved in the project is furnished below, which has been duly
authenticated both by the DFO, Berhampur Forest Division and the Tahasildar concerned enclosed at
Page No. 32-35/DP are as follows: -

Revenue Forest Non Forest
SL Total Arca
N Villiige Naisie Land (Ha) Land (Ha) (Ha)
1. Humuri 0.697 0.353 1.05
2. Humuri Tampara 0 3.069 3.069
Total 0.697 3.422 4.119

The DGPS map of the proposed diversion of Forest Land of the project duly authenticated by
the ORSAC and countersigned by DFO, Berhampur Forest Division and Tahasildar concemed is
enclosed as Plate-II/DP. The KML and Shape File in CD form are also appended to the diversion
Proposal.

Further, the status of land involved in the project as on 25.10.1980 of Chatrapur Tehsil is
enclosed at Page No. 33 & 35/DP. The certificate fumnished by the user agency regarding minimum
use of forest land has been enclosed at Page No- 37/DP.

5. Flora & Fauna:
In the Part-II and Site Inspection report of DFO, Berhampur Forest Division enclosed at
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page No. 11-14/DP and page No. 15-16/DP the forest land proposed for diversion has been put
under Eco-value class-III with density of vegetation is less than 0.1. The prevailing vegetation
found in the proposed area comprises of Palm (Arecaceac), Coconut (Cocosnucifera), Kadam
(Neolamarckia cadamba), Pista Badam (Pistacia vera) etc. The birds found in the proposed area
comprises Aythya farina, Haliacetus leucogaster, Mycteria leucocephala, Nettarufina, Stema
aurantia, Tadorna ferruginea. '

There is no specific habitat of wild animals in the applied areas. There is also no movement
of Scheduled-I animal. The proposed forest area does not form a part of any National Park, Wildlife
Sanctuary, Biosphere Reserve, Tiger Reserve, Elephant Corridor etc under Berhampur Forest
Division. No archaeological/ heritage sites/ defence establishment or any other important monuments
are located in the proposed forest area for diversion. The requirement of forest land for this project as
indicated by the user agency is unavoidable and the barest minimum which is enclosed at page No.
37/DP.

6. Tree cnumeration:

" As reported by the DFO, Berhampur Forest Division in his Part-I and Site Inspection Report
at page No. 11-14/DP and page No. 15-16/DP, the total number of trees enumerated over the entire
land is 118 nos. out of which tree enumerated over forest land is 82 nos. and over non-forest land is
36 nos. Total tree enumeration has been furnished in the DP at page No. 53-58/DP with Species wise
and girth class wise under Chatrapur Tehsil duly authenticated by the revenue and forest officials.

7. Compensatory Afforestation:

As reported by the DFO, Berhampur Forest Division, the forest land applied for diversion
under Scction-2 of Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 is 0.697 ha. Therefore,
as per provision under rule- 13 (5) of Van (Sanrakshan Evam Samvardhan) Rules, 2023, specified
number of trees as may be specified in the order for diversion of forest land, shall be levied from the
uscr agency towards Compensatory Afforestation. The user agency has furnished an undertaking in
this regards which is enclosed at Page No. 44/DP.

8. Cost benefit analysis:

Being a non-linear project having involvement of forest land only over 0.697 ha arca which
is less than 20.00 ha, the cost benefit analysis report is not required for this project as per Gol, MoEF&
CC Guidelines dated 01.08.2017.

9. Environmental Clearance:

The proposed project does not require Environment Clearance under EIA Notification 2006

and also NOC from the State Pollution Control Board, Odisha, Bhubaneswar is not required for this

project.
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10. Rehabilitation & Resettlement Plan:

The project does not warrant displacement of any human habitation and therefore resettlement

and rchabilitation plan is not required for this project.
11. NPV (Net Present Value):

The User Agency has furnished an undertaking to pay the NPV of the forest land proposed to
be diverted as per demand of concemed DFO i.e. Berhampur Forest Division which is enclosed at
Page No. 42/DP. Further, the user agency has also furnished an undertaking to pay the additional
amount of NPV if so, determined as per decision of the Hon’ble Supreme Court of India which is
enclosed at Page No. 43/DP.

12. DGPS Map:

Ministry of Environment and Forests, Gol in their letter No. F. No.11-9/98 dated 08.07.2011
have issued guidelines that all application seeking prior approval of the Central Govt. under the Forest
(Conscrvation) Act, 1980 for diversion of forest land for non-forest purpose, must be accompanied
with Geo-referenced boundary in shape file. Further, in the guideline, it is said that to ensure accurate
delineation of the forest area to be diverted, the application should also contain authenticated copy of
digital map along with hard copy. Accordingly, the User Agency has submitted the required digitized
map duly authenticated by ORSAC and countersigned by DFO, Berhampur Forest Division, which
are enclosed to the diversion proposal as Plate No. II/DP along with Shape file and KML file.

13. Violation:

As reported by the DFO, Berhampur Forest Division in his Part-II and Site Inspection Report
at page No. 11-14/DP and page No. 15-16/DP, violation has been committed by the User Agency
under Van (Sarankshan Evam Samvardhan) Adhiniyam, 1980 for which show cause notice issued by
the Special Scerctary to Givt., Tourism Department to the Secretary, BeDA and the AGM(T), M/s
EPIL(PCO), Bhubaneswar which are enclosed at Page No. 17 & 18/ DP.

14. Certificate under Forest Right Act, 2006:

The User Agency has furnished an undertaking to obtain the FRA Certificate if required, from
the Collector, Ganjam District under Forest Right Act, 2006 over 0.697 ha of forest land coming
under this project which is enclosed at Page No. 49/DP.

15. Others:
Part-II and Site Inspection Report of DFO, Berhampur Forest Division is enclosed at page

No. 11-14/DP and page No. 15-16/DP respectively. The Division Profile of Berhampur Forest
Division is enclosed at Page No. 59/DP. The District Profile of Ganjam District is enclosed at Page
No. 60/DP. The State Profile has been furnished at Page No. 61/DP.
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16. Recommendation:
In view of the above, the proposal for diversion of 0.697 ha forest land (Revenue Forest land) for

Development of Tourism infrastructure at Tampara in Berhampur Forest Division of Ganjam District
by the Addl. Secretary to Government, Tourism Department, Govt. of Odisha (Proposal No.
FP/OR/Others/464149/2024, SW No. SW/173154/2024) is sent herewith in duplicate for
consideration of the Government and onward transmission to Government of India, Ministry of
Environment, Forest & Climate Change, Regional Office, Bhubaneswar for approval under Section-
2 (ii) of Van (Sarankshan Evam Samvardhan) Adhiniyam, 1980.

Yours faithful

Encl:- Diversion Proposal L

in duplicate(2 Scts)
Additional Prificipal Chief Conservator of Forests

Forest Diversion & Nodal Officer, F.C. Act

Memo No. 25\13 Date, Y% 1B UD\OQL\
Copy forwarded to the Regional Chief Conservator of Forests, Berhampur Circle with
reference to his Memo No.4475 dated 28.11.2024 for information and necessary action.

Chief Conservator of Forests (Nodal)

Memo No. 251\1 L\ Date. YR 1R ‘BD'D\\«\
Copy forwarded to the Divisional Forest Officer, Berhampur Forest Division for information
& necessary action with reference to Memo No.4476 dated 28.11.2024 of RCCF, Bhubaneswar Circle

to his address.

Aee 12l 12 |2

Chief Conservator of Forests (Nodal)
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12.12 Letter sent from DoFE&CC to MoEF&CC

PART-IV

(To be filled in by the Secretary in charge of Forest Department or any other
authorized officer of the State Government not below the rank of an Under
Secretary)

m ion of rnment
(Adverse comments made by any officer or authority in Part-B or Part-C or Part-D
above should be specifically commented upon)

The proposal for diversion of 0.697 ha forest land (Revenue Forest
land) for Development of Tourism infrastructure at Tampara in
Berhampur Forest Division of Ganjam District by the Addl. Secretary
to Government, Tourism Department, Govt. of Odisha under Section-
2 (1) (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam,
1980 is recommended.

gy
Signature
Name & Designation
(Official Seal)
(Lingaraj Otta)
Date: 20.12.2024

O8D-cum-Special
Place: Bhubaneswar Foreat, Eny. wa s
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By speed Post/e-mail
. GOVERNMENT OF ODISHA

FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

No.FE-DIV-FLD-0089-2024- &5 5 IFE&CC, Date __ 20 11224

10F (Cons)-64/2024
From

Shni Lingaraj Otta,

OSD-cum-Special Secretary to Government
To

The Assistant Inspactor General of Forests,

Govt. of India, MoEF&CC (F.C Division),

Indira Paryavaran Bhawan, Jor Bagh Road,

Alighanj, New Delhi-110003,

Sub:  Proposal for diversion of 0,697 ha forest land for Development of Tourism

Infrastructure at Tampara in Berhampur Forest Division of Ganjam District by the

Addl. Secrotary to Governmont, Touriem Department, Gout. of Odisha.

(Proposal No.FP/OR/Others/464149/2024, S, W No.SW/173154/2024
Sir,

| am directed to send herewith a proposal for diversion 0.697 ha forest land
(Revenue Forest land) for Develooment of Tourism infrastructure at Tampara in
Berhampur Forest Division of Ganjam District by the Addl. Secretary to Government,
Tourism Depariment, Govt. of Odisha as received from the Addl. Principal Chief
Conservator of Forests (FD&NO, FC Act), Olo the PCCF & HoFF, Odisha for
consideration and approval of Govl. of India, Ministry of Environment, Forests and Climate
Change, New Delhi under Section-2 (1) (i} of Van (Sarankshan Evam Samvarchan)
Adhiniyam, 1980.

1. BnetUescription:

As reported by the DFO, Berhampur Forest Divisicn, the Tampara Lake is a fresh
water lake situated at the right bank of the river Rushikulya beside N.H, 16, (Kolkata-
Chennai National Highway) near Chatrapur Town, the district Head Quarter of Ganjam
District and is 23 K.M from Berhampur city. The lake covers an arca of 300 Ha and
connected to the river Rushikulya. The maximum length of the lake is 5.4 Km and width is
0.65 Km. There is no geological evidence to confirm ite origin,

The lake provides water for irrigation and serves as the major source of drinking
water of nearby villages including Chatrapur town. it plays a major role for control of ficods
in rainy seasen in the locality, The beach of Bay of Bengal is around 2km from the lake
and extensive sand dunes are acting as barriers from incursion of sea water into this fresh
water lake. These sand dunes are covered with extensive cashew and casuarina
plantations.

The flora of the region includes both terrestrial and aquatic vegstations. The
terrestrial vegetation is found over the periphery of the lake whereas aquatic vegetation is
found inside the lake. The extensive plantation of Keoda, Cashew and Casuarinas are
seen at the peripheral areas. The aquatic vegetation within the lake supports the aquatic
fauna of the lake. There are 49 species of fish and 60 species of birds found In the lake.

The lake has been designated as a protected Ramsar site in 2021 due to its bio-
diversity. Now, the lake is used by Indian Army for their water activities training centre, The

sds b

*E-DIV-FLD-0089-2024/01/2024

148 |Page




169

Comprehensive note on Tampara Eco Cottages, District- Ganjam
Deptt. of Tourism & Cultural Affairs, Govt. of Odisha is planning to develop the site as an
Eco-tourism site by developing facilities for water sports within the lake, trekking to the
virgin beach of Bay of Bengal through sand dunes covered with dense cashew and
casuarinas plantation, and other peripheral facilities for tourists’ stay.

The project cost of the instant project “Development of Tourism Infrastructures Al
Tampara of Chatrapur Tahasil under Ganjam District of Odisha is" Rs.2202.05 Lakhs and
the project finds place in Survey of India Topo-sheet No. E45B3 in 1:50,000 scale.

As reported by the DFO, Berhampur Forest Division in Part-ll and Site Inspection
Report (Page No.11-14/DP & No.15-16/DP), the proposed area does not form part of any
National Park/ Wildlife Sanctuary/ Biosphere Reserve/ Tiger Reserve/ Elephant Corridor
etc. and also the applied area is not a part of any Eco-Sensitive Zone of any Protected
Area, No archaeological monument/ heritage site/ defence establishment etc. are located
in the applied area. The project will generate regular employment to 10 persons and
temporary employment of 40 persons (Page No.9/DP). There will be no displacement of
human habnatlon due to this progect

Tampara wetland near Chatrapur wwn in Ganjam Dlstnct will get a facelift foliowing
the State Government's decision to develop the mini lake as a tourist attraction.

Various development departments/ agencies including tourism, water resources,
works and World Bank funded Integrated Coastali Zone Management Project (ICZMP)
would participate in the development of the 5.8 km-long, 670 meter-wide wetland, situated
about 4 km away from the National Highway.

To develop the spot with the involvement of various departments as a major tourism
center will boost the tourism Industry in the district. The district administration has also
decided to bring the wetland and its adjoining area under the proposed master plan of the
Berhampur Development Authority (BDA) to regulate the construction work.

The wetland is a major boating destination for tourists. Facilities like parking, eco-
park, jetties, floating restaurants, cottages, tented accommodation and boating are being
planned for the lake, which runs up to Rushikulya river near Ganjam town.

Hence, minimum bare requirement of forest area over 0.697 ha has been taken into
consideration for diversion in this project.

3.  Mapsi
The Addl. PCCF (FD&NO, FCA), Olo the PCCF & HoFF, Odisha has intimated that
the User Agency has furnished the following maps, duly authenticated by all concemed.
Sl Particulars Scale Plate No.
No.
1 The map in 1:50,000 scale on the Survey of India | 1:50,000 Plate -
Topo Sheet No.E45B3, showing the proposed
project area for diversion.
2, ORSAC vetted DGPS Surveyed cadastral map of | 1:1,880 Plate-ll
vilage Humuri under Chatrapur Tahasil of
Ganjam District showing forest patches proposed
for diversion.
3 Lay out pian of the project site for development of | 1:4,000 Plate-1ll
tourism infrastructure.
4. Map showing distance of different National Park, | 1:1000,000 | Plate -IV
Wildlife Sanctuary, Tiger / Elephant Corridor from
the Project area.

&
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4.  Forestland:
As reported by the DFO, Bernampur Forest Division In his Part-ll and Site
_Inspection Report at Page No.11-14/DP & No.15-16/DP respectively, total Forest land
involved In the project 1S over 0.697 ha (Revenue Furesl faud) in Humun village under
Chatrapur Tahasil of Ganjam District. The land schedule of the Forest land involved in the
project is fumished below, which has been duly authenticated both by the DFO,
Berhampur Forest Division and the concerned Tahasiidar (Page No.32-35/DP)are as
follows:

Si. Village Name Revenue Forest| Non Forest Land| Total Area
No. Land (Ha) (Ha) (Ha)
1. Humuri 0.697 0.353 1.05
2. Humuil Taimpaia 0 0.009 3.069
Totai 0.697 3.422 4,119

The DGPS map of the proposed diversion of Forest Land of the project duly
authenticated by the ORSAC and countersigned by DFO, Berhampur Forest Division and
Tahasildar concerned is encloacd aa Plate No.WWDP. The KML and Shape File in CD form
are also appended to the diversion Proposal.

Further, the status of land involved in the project as on 25.10.1980 of Chatrapur
Tahasil is enclosed at Page No.33 & 35/DP. The certificate furished by the user agency
regarding minimum use of forest land has been enclosed at Page No.37/DP.

5. FElora & Fauna;

The Addl. PCCF (FD&NO, FCA), O/o the PCCF & HoFF, Odisha has intimated that the
DFQ, Berhampur Forest Division in Part-ll and Site Inspection Report at Page No.11-
14/DP and No.15-16/DP respectively, has reported that the forest land proposed for
diversion has been put under Eco-value class-lll with density of vegetation is less than
0.1. The prevailing vegetation found in the proposed area comprises of Palm (Arecaceae).
Coconut {Cocosnucifera), Kadam (Neolamarckia cadamba), Pista Badam (Pistacia vera)
elc. The birds found in the proposed area comprises Aythya farina, Haliaeetus
leucogaster, Mycteria leucocephala, Nettarufina, Sterna aurantia, Tadorna ferruginea.

There is no specific habitat of wild animals in the applied areas. There is also no
muvenenl uf Suheduled-l animal. The piupused fursst arsa doss nut form a pert of any
National Park, Wildiife Sanctuary, Biosphere Reserve, Tiger Reserve, Elephant Corridor
etc under Barhampur Foresi Division. No archaeologicall heritage sites/ defence
establishment or any other important monuments are located in the proposed forest area
for divarcinn The raquirement nf fareet land for this penject ac indicatad hy the ncar
agency is unavoidable and the barest minimum which is enclosed at Page No.37/DP,

6. Tree Enumeration:

The Addl. PCCF {FD&NO, FCA), Ole the PCCF & HoFF, Odisha has intimated that
as reported by the DFQO, Berhampur Forest Division in his Part-ll and Site Inspection
Report at Page No.11-14/DP and No.15-16/DP respectively, the total number of trees
enumerated over the entire fand is 118 nos. Out of which tree enumerated over forest land
is 82 nos. and over non-forest land is 36 nos. Total tree enumeration has been fumished
in the DP at Page No.53-58/DP with Species wise and girth class wise under Chatrapur
lahasit duly authenticated by the revenue and forest officials.

7. Compensatory Afforestation:

As reported by the DFO, Berhampur Forest Division, the forest land applied for
diversion under Section-2 (1) (i) of Van (Sanrakshan Evam Samvardhan) Adhiniyam,
1980 is 0.897 ha. Therefore, as per provision under rule- 13 (5) of Van (Sanrakshan

&
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Evam Samwvardhan) Rules, 2023, specified number of trees as may be specified in the
arder for diversion of forest land, shall be levied from the user agency towards
Compensatory Afforestation. The user agency has fumished an undertaking in this
regards which Is enclosed al Page No.44/DP, -
8.  Cost Benefit Analysis:

The Addl. PCCF (FD&NO, FCA), O/c the PCCF & HoFF, Odisha has intimated that
being a non-linear project having involvement of forest land only over 0.657 ha area which
ic lose than 20,00 ha, the coet benofit analyeie report is net requirad for this projoct ac per
Gol, MoEF&CC Guidelines dated 01.08.2017.

9.  Environmental Clearance:

The Addl. PCCF (FD&NO, FCA), O/o the PCCF & HoFF, Odisha has intimated that
the oroposed proiect does not require Environmental Clearance under EIA Notification
20086 and also NOC from the State Pollution Controf Board, Odisha, Bhubaneswar is not
requlred for thus proyect

The Addi PCCF (FD&NO FCA) O!o the PCCF & HoFF, Odisha has intimated that
the project does not warrant displacement of any human habitation and therefore,
resettiement and rehabilitation plan is not required for this project.

11.  Net Present Value (NPV),

The User Agency has furnished an undertaking to pay the NPV of the forest land
propused W be diverled as per Jemad of DFO, Bethampur Fuiest Division which is
enclosed at Page No.42/DP, Further, the user agency has also furnished an undertaking
to pay the additional amount of NPV if so, determined as per decision of the Hon'ble
Supreme Court of India which is enclosed at Page No.43/DP.

12. DGPS Map:

Ministry of Environment and Forests, Gol in their letter F. No.11-8/98 dated
NR N7 2011 hava issuad guidelines that all application seaking prior approval of the Central
Govt, under the Forest (Conservation) Act, 1980 for diversion of forest land for non-forest
purpose, must be accompanied with Geo-referenced boundary in shape file. Further, in
the guideline, it is said that to ensure accurate delineation of the forest area to be diverted,
the application should also contain authenticated copy of digital map along with hard copy.
Accordingly, the User Agency has submitted the required digitized map duly authenticated
by ORSAC and countersigned by DFO, Berhampur Forest Division, which are enclosed fo
the diversion proposal as Plate No.I/DP along with Shape file and KML file.

13.  Violation;

Ine Additional PUUHFD &NU, FC ACH,U/0 the PCCF&HOFF, Odisha has staled
that, as reportad by the DFO, Bernampur Forest Division in Part-ll and Site Inspection
Regort at Page No.11-14/DP and No.15-16/DP respectively, violation has been committed
by the User Agency under Van (Sanrankshan Evam Samvardhan) Adhiniyam, 1980 for
which show cause nolice hoas been issuad by tho Spocial Secretary to Gout., Touriem
Department to the Secretary, Berhampur Development A uthority and the Additional
Manager (T), M/s Enginaering Projects (India} Ltd. (PCO). Bhubaneswar, which are
enclosed at Page No.20 & 17/DP respectively.

14 Cerificate under Forest Riaht Act. 2006:

The User Agency has submitted an undertaking duly counter signed by DFO,
Berhampur Forest Division to fumish Forest Right Act Certificate before the final approval
which is enclosed at Page No.49/DP.

15.  Others:

&
.
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Part-Hl and Site Inspection Report of DFO, Berhampur Forest Division are enclosed
at Page No.11-14/DP and No.15-16/DP respectively. The Part-lll of Addl. PCCF (FD&NO,
FCA) is enclosed at Page No.24/DP. Division Profile of Berhampur Forest Division is
enclosed at Page No.59/DP. The District Profile of Ganjam District is enclosed at Page
No.60/DP. The State Profile has been furnished at Page No. 61/DP.

The Addl. Principal Chief Conservator of Forests (FD&NO, FC Act), Olo the PCCF
& HoFF, Odisha has recommended the proposal.

In view of the above, Govi. of India, MoEF&CC, New Delhi is requested to
consider the proposal for diversion of 0.697 ha forest land (Revenue Forest land) for
Development of Tourism infrastructure at Tampara in Berhampur Forest Division of
Ganjam District by the Addl. Secretary to Government, Tourism Department, Govt. of
Odisha under Section-2 (1) (i) of Van (Sarankshan Evam Samvardhan) Adhiniyam, 1980
and convey their approval in favour of the User Agency subject to the following conditions.

+ Forest land proposed for diversion shall not be used for any purpose other than that
has been proposed.

« The User Agency shall pay towarde cost of felling, logging and transportation of
enumerated trees before commencement of work.

» Trees should be felled only when it is absolutely necessary and In a phased manner
and under the supervision of DFO, Berhampur Forest Division.

» The User Agency shall obtain Clearance from the State Wetland Development
Authority.

» The User Agency shall submit FRA certificate under FRA, 2006.

» Action as deemed proper may be taken for violation of Van (Sanrakshan Evam
Samvardhan) Adinivam. 1980.

Yours faithfully,
Encls.: DP in 1 volume. et ptind 02y
OSD-cum-Special Secretary to Government

Memo No._ a9 580 | FE&CC, Date _Q_L[g_.ay

Copy forwarded to the Deputy Director General of Forests (C), Govi. of India,
MoEF&CC, Regional Office, A/3, Chandrasekharpur, Bhubaneswar-23 for information and
necessary action,

é‘{o{l"!“ “)
OSD-cum-Special Secretary to Government

MemoNo._ 2555/ (FE&CC, Date_ 20./2: 2%

Copy forwarded to the Additional Secretary to Government, Tourism Department
for information and necessary action.
d- P.\.)M‘ﬁ
0S0-cum-Special Secretary to Government

MemoNo.__AS55 €2 IFESCC, Date 2042 ,_?.y

Copy forwarded to the Principal Chief Conservator of Forests & HoFF, Odisha/
Principal Chief Conservator of Forests (Wildlife) & Chief Wildlife Warden, Odisha/ Addl.
Principal Chief Conservator of Forests (FD&NO, FC Act), Ofc PCCF & HoFF, Odisha with
reference 1o letter No.25172, did.12.12.2024 for information and necessary action.

T
0OSD-cum-Special Secretary to Government

“E-DIV-FLD-0089-2024/01/2024
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MemoNo, 25593 [FERCC, Date {0 12-2Y

Copy forwarded to the Revenue & Disaster Management Depariment/Water
Resources Department/ Director, Env.-cum-Special Secretary to Gowvt.,, FE&CC
Depariment/ Collector, Ganjam for information and necessary action.

B pin)norn
OSD-cum-Special Secretary to Government
MemoNo._ 245 55Y IFEACC, Date 2—0,-/2°§/

Copy forwarded to the Regional Chief Conservator of Forests, Berhampur Circle/
Divisional Forest Officer, Berhampur Forest Division for information and necessary action,

&y bintne s
0SD-cum-Special Secretary to Government
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Tampara lake = RAMSAR
Site- Wetland Rules 2017
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13. Tampara Lake - RAMSAR site - Wetland rules 2017 — Clause 4(2)

Odisha Tourism R 2 _ ODIS

Paryatan Bhawan, Lewis Road [ FEERS Fﬁ;r}}\ INDIA'S BEST KEPT SECRET

Bhubaneswar-751014 . le =

Fax No.+91 674 2430887 K = ) 6@e1 adien

E-mail: info@odishatourism.gov.in S adier QOR, AR 6919,
e@el aaRIa QEERER-98R 0 R Y

adies Saue

Government of Odisha
Tourism Department

No._ | 0966 /TS, Bhubaneswar,  Dated I'§ =l 22

TET-L00b- SCH - 0020~ 2018

From
Sachin R Jadhay, IAS
Director Tourism
To
Dr. K. Murugesan, IFS,
Director, Environment-cum-Special Secretary, FE & CC Dept. & Member State
Wetland Management Authority, Govt. of Odisha

Sub: Seeking permission for Development of Tourism Infrastructure at Tampara Lake of
Chatrapur Tahsil under Ganjam District of Odisha,

Sir,

In inviting a reference to the above cited subject, | am to inform you that Department
of Tourism submitted the DPR for Development of Tourism Infrastructure at Tampara Lake of
Chatrapur Tahsil under Ganjam District of Odisha to the Ministry of Tourism, Govt of India
under coastal Circuit-Swadesh Darshan (Central Scheme) on dated 01.03.2016. While
Ministry of Tourism approved the project worth 33.43 Cr. On dated 19.09.2016(Approved DPR
Enclosed in Annexure |). Tampara Lake was declared as Ramsar site on dated 13.08.2022,

As per laid provisions under Wetlands (Conservation and Management) Rules, 2017
Clause 04 - Restrictions of activities in wetlands, which states that, “Provided that the Central
Government may consider proposals from the State Government or Union Territory
Administration for omitting any of the activities on the recommendation of the Authority”

We understand that, for any construction in Ramsar site we need permission from
State Wetland Authority, Odisha. At the time of Project approval by Ministry of Tourism, Govt
of India, the Tampara Lake was neither declared as Ramsar Site nor was notified under
National ATLAS on Wetlands, 2010.

It may be noted that the project was conceived to uplift the overall economic profile of
the region and inculcating the principles of "wise use” and sustainable development the world
class tourism infrastructure was conceived and proposed for development in the DPR.

The salient features and benefits of the project is highlighted befow

i Livelihood creation: The project is aimed to uplift the overall tourism profile of the
region, by offering world class luxury, comfort and other water based recreational

The project was approved in 2016 and execution was initiated in April 2022. However, Tampara
lake has been declared as a RAMSAR site on 13 Aug 2022.

An application was submitted to State Wetland Authority for post facto approval of the project,
where presentation on components with mitigation measures etc was presented before Minister
DoFE&CC, where the proceedings stated that State Wetland Authority shall recommend the
proposal for post facto approval of the project from MoEF&CC
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tourism activities. With the increase in visitors specially of Mid to High Segment
tourists in the region, the overall economic profile of the area will be enhanced.

It is expected that the Tampara Eco-Cottages, the project will boost direct and
indirect jobs in the region. As per the report- “An Approach to the Twelfth Five Year
Plan (2012-17 by Planning Commission of India published in October 2011. it is
estimated that every investment of INR 10 Mn. in tourism sector leads to creation
of 78 jobs, which is highest in the segment, as similar investment in manufacturing
sector leads to creation of 45 jobs. (Link: Final Approach Paper Cover.cdr
{(nrcddp.org)).

The total investment in Tampara Eco-Cottages, the project is INR 39.43 Crores.

Indirect Jobs: Apart from direct jobs, the project will also lead to indirect jobs - eg.
Tourist Guides, Boatman, Restaurant and Food Outlets development, souvenir
shops, parking fee collection, provision on raw materials to the Eco-coltages
properties — milk, vegetables, meat and other groceries etc.

Solid-Waste Disposal: The Tampara Eco-cottages projects is an eco-friendly
project and thus right from its inception / master-planning phase has inculcated key
components like — a. Sewerage Treatment Plant; b. Water Treatment Plant; ¢.
Rainwater harvesting; d. Storm Water Drainage.

The project has ensured that no-grey water / wastewater / sewer water is discharge
in the lake water, thus will not affect the flora and fauna or any aquatic life-form of
Tampara lake.

Mitigation Measures: The development of Tampara Eco cottages was
conceptualised and started prior to declaration of Tampara as Ramsar Site.
however Department of Tourism proposes including of following mitigation
measures which will add value to the project:
a  Nature Interpretation Centre — A small interpretation can be created
in TRC block, which shall have awareness and literature materials on
Tampara Wetland and other aquatic flora, fauna, A/V videos etc. for
educational purposes
b. Skill Building and Trainings to local stakeholders — Department of
Tourism will ensure skilling and capacity building trainings to local
stakeholders benefitting from the Tampara Eco-cottages project like
— Hospitality Staff, Naturalist, Tourist Guides, Taxi Operators/Unions,
Boatman, Restaurant Operators, Souvenir shop owners etc.
¢. Fountain based Aeration through Solar Fountain — Department of
Tourism proposes to add components like Solar Fountains in
Tampara lake ecosystem, which does the twin tasks of increasing
oxygen levels of lakes and beautification of lakes. DoT will undertake
commissioning of such solar fountains after due consultation with
technical experts on same.

Innovative Design (Development on Stilts): It is pertinent to note that the entire
Tampara Eco-Cottages is conceptualised on stilt structure, to ensure that there is
no obstruction to free-flowing water of the lake. thus aquatic life and ecological
character of the lake will not be impacted adversely.

Considering the project importance and the benefits this project will accrue, this
department requests you to kindly consider recommending approval to Central Wetland
Authority for Development of Tourism Infrastructure at Tampara Lake of Chatrapur Tahsil
under Ganjam District of Odisha, as per laid provisions under Wetlands (Conservation and
Management) Rules, 2017 Clause 04 — Restrictions of activities in wetlands, which states that,
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“Provided that the Central Government may consider proposals from the State Government
or Union Territory Administration for omitting any of the activities on the recommendation of
the Authority"

This is for your information & necessary action at your end.

Meeting / URGE!
Government of Odisha
Forest, Environment and Climate Change Department

e

No. FE-ENV2-ENV-0001-2018 39 ﬁ E JFE&CC, Dt. O 03 2”

From
Dr. K. Murugesan, [FS
Director, Environment-cum-
Special Secretary to Government

To
The Additi ief to Govern nt, FE &. C ent
The Additional Chief S 0

Chief S Government. Tourlsrn ent
The Additional Chief Secreta a & a

wef Executxv lisha S A ) lmh Bhubaneswar
The ife Wi disha

u Pa andsca lanning
Sn Sma Kumar Mohang, Member Expert, Flshem SWA
Dr. P. Kumar, Member Expert, Hydrology, SWA
Dr. P.C. Panda, Member Expert, Wetland Ecology, SWA
Prof. Sudhakar Panda, Member Expert, Socio-economic Studies, SWA

Sub:  Minutes of the 3" meeting of the State Wetlands Authority constituted as per Rule 5 of the Wetlands

(Conservation & Management) Rules, 2017
Sir,

1 am directed to enclose a copy of the minutes of the 3™ meeting of the State Wetlands Authority
held on 09.02.2024 at 07.15 PM in the 1* Floor Conference Hall of the Lokaseva Bhavan under the
Chairmanship of the Hon’ble Minister, Forest, Environment and Climate Change.

It is, therefore, requested to kindly take necessary action for compliance of the decisions taken in the
aforesaid meeting.

Yours faithfully,
s P10

0 o= 0
Director, Environment-cum-
”r ial S y to Go

MemoNo.__ 3Y p@FEacc,pe___ Al 0.3:2Y
Copy forwarded to PS to the Hon’ble Minister, Forest, Environment and Climate Change for kind
information of the Honble Minister, Forest, Environment and Climate Change.
(P o ’O@J
Diredlor, Environment-cum-
Special Secretary to Government
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13.1 Proceedings of the meeting held at State Wetland Authority
For post facto approval of Tampara Eco Cottages

Minutes of the 37 meeting of the State Wetlands Authority held on 09.02.2024 under
the chairmanship of Hon’ble Minister, Forest, Environment & Climate Change

ki

The 3rd Meeting of the State Wetlands Authority constituted under Rule 5 of Wetlands
(Conservation & Management) Rules, 2017 was held under the Chairmanship of Hon'ble
Minister, Forest, Environment & Climate Change -cum- Chairman, State Wetland
Authority, Odisha on 09.02.2024 at 7.15 PM in the 15t Floor Conference Hall of Revenue &

Disaster Management Department, Loka Seva Bhawan.

Initiating the discussion, the Member Secretary, State Wetland Authority & Director,
Environment -cum-Special Secretary, Forest, Environment & Climate Change Department
welcomed all the participants, briefed the agenda for the meeting and presented the
proposals. The list of the participants is attached at Annexure - A

After a threadbare discussion, following decisions were made.

3 Development of Tourism | Department of [The Authority after due
infrastructure at Tampara Lake of | Tourism, deliberations and discussions
Chhatrapur Tahasil, Ganjam with | Government |decided to recommend the
a financial outlay of INR 33.43 Cr. | of Odisha proposal to MOEF&CC for
(Post-facto). obtaining post-facto approval

under proviso to Rule 4(2) oJ
the Wetlands (Conservation
and Management) Rules,2017.

The site visit report of DFO,
Berhampur indicates thatsome
stilt structures (concrete Piles)
built under the Tourism cottages
are present at site. Also some stilt
structures (concrete Piles) have
not been completed due to ban
on works by Hon'ble NGT.

The Collector & D.M., Ganjam
has submitted the site visit report
dated 22.09.2023 of the
committee constituted by Hon'ble
NGT which clearly mentions
permanent construction within 50
meters of the Tampara Lake.
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13.2 Recommendation sent by State Wetland Authority to MOEF&CC

State Wetland Authority vide letter no. 3467 dated 1 March 2024 has recommended to the
MoEF&CC to accord post facto approval as per Rule 4(2) of the Wetlands (Conservation and

Management) Rules 2017.
u‘t@e«t [By ervwimb
Government of Odisha

Forest, Environment and Climate Change Department

ek dedk

No. FE-ENV2-ENV-0006-2023__ 39 5] srescc,pt. 67-03+2Y

From
Dr. K. Murugesan, IFS
Director, Environment-cum-
Special Secretary to Government and
Member Secretary, State Wetlands Authority

To
Sri Sujit Kumar Bajpayee,
Joint Secretary to Government
Ministry of Environment, Forests & Climate Change
Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj, New Delhi-110003

Sub: Recommendation of the proposal for Development of Tourism infrastructure at Tampara Lake,
Ganjam by Department of Tourism, Government of Odisha under Rule 5(4) read with proviso
to Rule 4(2) of Wetlands (Conservation and Management) Rules, 2017 - regarding

o With reference to the above cited subject, | am directed to inform you that the Director Tourism,

Department of Tourism, Government of Odisha has submitted a representation on 17.11.2023 for

seeking permission for Development of Tourism infrastructure at Tampara Lake, Ganjam. (Copy
\ enclosed as Annexure-l)

The Director Tourism, Department of Tourism informed that the Department of Tourism had
submitted the DPR amounting to Rs.33.43 Cr. for Development of Tourism infrastructure at Tampara
Lake of Chhatrapur Tahasil, Ganjam to the Ministry of Tourism (MoT), Government of India under
Coastal Circuit-Swadesh Darshan (Central Scheme) on 01.03.2016 which was later approved by the

I said Ministry on 19.09.2016. (Copy of DPR enclosed as Annexure-ll). As per the said proposal, the
aforesaid project was conceived to uplift the overall economic profile of the region and the world-class
tourism infrastructure was conceived and proposed for development in the DPR inculcating the
principles of 'wise use' and sustainable development.

It is pertinent to mention here that, an O.A. No 88/2023/EZ has been filed by Wildlife Society of

Odisha against State of Odisha and others before the Hon'ble National Green Tribunal, Eastern Zone

Bench, Kolkata challenging the illegal and indiscriminate permanent construction on the zone of

influence, water area of the Tampara Lake by reclaiming land from the Wetland by dumping soil into

the Lake and Hon'ble Tribunal has directed the Collector & DM, Ganjam that no illegal constructions

are made and no part of the Tampara Lake is encroached or allowed to be encroached and to

constitute a committee which shall visit the site in question and the opposite parties to file affidavits

\ on the basis of the site visit report. (Copy of the order dated 11.08.2023 of the Hon’ble NGT
enclosed as Annexure-lil).

In compliance to the direction dated 11.08.2023 of the Hon'ble Tribunal, the Collector & DM,
Ganjam has constituted a committee vide their Notifization dated 05.09.2023 which visited the site on
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22.09.2023 and submitted the findings to SWA which reported permanent constructions occurs within
50 meters of the Tampara Lake. (Copy of the site visit report dated 22.09.2023 enclosed as
Annexure-V)

Subsequently, the aforesaid DPR of Tourism Department was forwarded to the Divisional Forest
Officer, Berhampur Forest Division and Site Manager, Tampara Wetland for scrutiny of the same
under Wetlands (Conservation and Management) Rules, 2017 to render his considered views on this
matter. The DFO, Berhampur Forest Division has furished his views on the DPR for “Development
of Tourism Infrastructure at Tampara Lake, Ganjam vide his Letter No. 244/4F-1189/2023 dated os™
January, 2024 and subsequent site visit report vide Letter No. 1076/4F-1189/2023 dated 08"
February, 2024. It is revealed from the aforesaid si. visit report that some stilt structures (concrete
Piles) built under the Tourism cottages are present at site and some stilt structures (concrete Piles)
have not been completed due to ban on works by Hon'ble NGT. However, as regards to solid waste
management plant and zero grey water treatment plant, no works have been taken up in the existing
site at Tampara Lake of Ganjam District. (A Copy each of the Letters dated 06.02.2024 and
08.02.2024 enclosed as Annexure-V & Vi).

This matter was placed before the 3™ meeting of State Wetlands Authority, Odisha held on
09.02.2024 and the Authority after due deliberations and discussions decided to recommend the
proposal to MOEF&CC for obtaining post-facto appra-al on the aforesaid project at Tampara Wetland
site under proviso to Rule 4(2) of the Wetlands (Conservation and Management) Rules, 2017. (Copy
of the Minutes is enclosed as Annexure-Vil)

It is, therefore, requested to kindly consider tﬁe matter for grant of post-facto approval on the

aforesaid project.
Yours faithfully,
IR e
Encl: As above T\
G Director, Environment-cum-

Special Secretary to Government
and Member Secretary, State Wetlands Authority

MemoNo,_ 2952 iFe&cc, bt 0703

A
Copy forwarded to the Director, Tourism, Depaannt of Tourism with reference to their Letter
No. 10966 dated 17.11.2023 for information and necessary action.

-ale
“Director, gnvironment-cum-
Special Secretary to Government
and Member Secretary, State Wetlands Authority

Mot 245 .S Fescc.ot 07 - 03
Copy forwarded to the Collector & DM, Ganjam for information and necessary action.

Lo

QL %\_‘_;7,4—7 5) wA
Director, Environment-cum-
Special Secretary to Government
and Member Secretary, State Wetlands Authority
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13.3 MoM of the meeting held by MOEF&CC on 12 Sept 2024

Minutes of the meeting held regarding the proposal for development of tourism
Infrastructure at Tampara Lake, Ganjam, Odisha by Department of Tourism,
Gov’t. of Odisha on 12" September, 2024.

A virtual meeting was held on 12" September, 2024 under the chairmanship of
Additional Secretary, MoEF&CC, with the representatives from Ministry of Tourism,
Government of India, Integrated Regional Office, MoEF&CC, Bhubaneshwar, Department of
Tourism, Government of Odisha, Department of Environment, Forest & Climate Change,
Government of Odisha, State Wetlands Authority, Odisha (SWAO), District Magistrate &
Collector, District Ganjam, Divisional Forest Officer, Brahmapur Forest Division and Wetlands
International South Asia (WISA) for consideration of proposal for Eco-tourism Development in
Tampara Lake (a Ramsar site in Odisha) by Department of Tourism, Govt. of Odisha
recommended by the SWAQ vide letter dated 07.03.2024 for post facto approval under Rule
4 of the Wetlands (Conservation & Management) Rules, 2017. The list of participants is
annexed as Annexure-1.

The chair welcomed the participants followed by presentation made by Scientist 'F'
(Wetlands Division), MoEF&CC apprising the participants about the matter pending before the
Hon'ble National Green Tribunal, Eastern Bench, at Kolkata, i.e., O.A. No. 88/2023, titled as
Wildlife Society of Orissa vs. State of Odisha & Ors. The issue that arose in the aforesaid
matter is that permanent construction has been done within no development zone at Tampara
Lake, accounting for violation/non-compliance of the applicable Wetlands (Conservation &
Management) Rules, 2017. Further, the details of designation of Tampara Lake as Ramsar
Site and eco-tourism development plan recommended by the SWAO were presented. The
following queries were also raised:

Approvals/permissions granted and yet to be granted.

Justification for not taking prior approval from MoEF&CC and other statutory activities.
Construction activities undertaken and yet to be undertaken.

Total project cost and Expenditure incurred till date on various activities.

Subsequently, Director, Department of Tourism, Government of Odisha has made a
presentation on the proposal. It was inter-alia, apprised that the project in question has been
granted approval by Ministry of Tourism under ‘Swadesh Darshan’(central scheme) of
Government of India vide sanction order dated 19.09.2016 to enhance the tourism experience
of the area and ensure longer stay for tourists. It is a convergence project between the Odisha
State Tourism Department and the Ministry of Tourism. The total project cost is Rs. 33.43
Crores, which includes the construction of eco-cottages, tourist reception centre, jetty, etc. The
development work has been taken up in two phases, i.e., Phase 1; Tampara lake front
development and Phase 2; Development of Eco-Cottages. It has been informed that the NGT
matter (OA No. 88/2023) is against Phase-2, i.e., Development of Eco-Cottages. The queries
raised by the ministry were also addressed.

a. Approvals/permissions granted and yet to be granted with justification:

Details Dates

Project approved by Ministry of Tourism under Swadesh Darshan. 19.09.2016
Project entrusted with M/s EPIL 02.02.2022
Execution initiated at site by M/s EPIL April, 2022
O.A. No. 88/2023 filed by Wildlife Society of Orissa 02.08.2023
(Construction work at site stopped)
Forest Diversion application generated online- 30.10.2023
FP/OR/OTHERS/450739/2023

(Total area-4.119 Acre, Forest Land-0.697 Acre)
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Letter sent to State Wetland Authority seeking permission for| 17.11.2023
development (Since structures apart from jetty are lying within 50 m
rom the water edge)

« [twas informed that the Forest Clearance is under process and will be granted within
three months.

« Permission for construction under Rule 4 of the Wetlands (Conservation &
management) Rules, 2017 is required, therefore, the Department of Tourism, Govt. of
Odisha has requested the SWAO to recommend the Eco-Tourism development
proposal for post-facto approval from the Ministry of Environment, Forest & Climate
Change (MoEF&CC) as the project is conceived keeping in mind the principles of
‘wise-use’ of wetlands under Rule 4 of the aforementioned Wetlands Rules, 2017.

b. Construction activities undertaken and yet to be undertaken:

» Deluxe cottages-10
v 4 Cottages-RCC and brick work.

v 6 Cottages-RCC work and brick work yet to be completed.
v Finishing work yet to be undertaken

« Premium Cottages-10
v 6 Cottages-RCC work completed
v 4 Cottages- Plinth work completed
v" Finishing work yet to be undertake

« Villa Cottages
v Foundation work complete
v" Finishing work yet to be undertake

» Tourist Reception Centre
v" RCC and Brick work completed
v Finishing work yet to be undertake

s Other Components
v Staff accommodation RCC and Brick work completed
v"Landscaping, illumination, and Jetty work yet to be undertaken

c. Expenditure incurred till date:
S.No. Details Amount in INR Cr.
1. Total Cost of Project 22.92
2. Expenditure done till date 17.16 (75%)
3. Balance 5.76 (25%)
Further, during the discussion, DFO, Brahmapur informed that the forest land involved
in the project is 0.697 Ha wherein, permanent structures have been constructed, which is a
violation of the Forest Conservation Act.
In view of the above, the following decisions were made:

1. DFO, Brahmapur shall submit a detailed note on the construction activities undertaken
on the forest land, status of the post facto FC clearance and the requisite procedure
for such violation/post facto cases.
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As sought by the Joint Committee constituted by Hon'ble NGT in its report dated
22.09.2023, an Integrated Management Plan and proposed comprehensive
Environment Management Plan shall be prepared by a third party/independent agency
and submitted to DC Ganjam, who shall place it before the said Joint Committee for its
recommendations.

Ministry of Tourism to provide details highlighting the components of the project
sanctioned by them.

Department of Tourism, Government of Odisha shall submit details of various
components of the project vis-a-vis those sanctioned by Ministry of Tourism, those
sanctioned in other schemes along with their sanctioned budget, the expenditure
incurred and latest photographs of all the construction works undertaken.

D.C Ganjam shall submit the justification for issuing the show-cause notice dated
23.09.2023 to the Addl. General Manager, M/s Engineering Projects India (Ltd.) along
with its current status.

The meeting ended with thanks to all the participants.

WEANN

Annexure-1

LIST OF PARTICIPANTS

-No. Name Designation Organization

1. |Dr. Amandeep Garg Additional Secretary  |[MoEF&CC, Gol

2. [Dr. Ramesh Motipalli Sclentist 'F' MoEF&CC (Wetlands Division)

3. [Mr. Pankaj Verma Scientist 'E’ MoEF&CC (Wetlands Division)

4. |Dr. BD Shangningam Anal Scientist ‘B’ MoEF&CC (Wetlands Division)

5. |Mr. Chandan Singh Consultant MoEF&CC (Wetlands Division)

6. [Ms. Gauri Vashist Legal Associate MoEF&CC (Wetlands Division)

7. [Mr. Manish Gupta Software Developer  |MoEF&CC (Wetlands Division-|
NCSCM)

8. |Dr. Timir Haran Mahato Scientist 'E’ IRO, MoEF&CC,
Bhubaneshwar

. |Mr. Ajeet Tyagi Additional Director Ministry of Tourism, GOI

10. |Mr. Samarth Verma Director Department  of  Tourism,

Government of Odisha

Mr. Ananta Vijaya Patnaik Special Secretary FE&CC Dept., Government ofl

Odisha
12. |Dr. Anand Sasmal Senlor Scientist FE&CC Dept., Government o
Odisha
13. |Mr. Sunny Khokhar Divisional ForestfFE&CC Dept., Government of|
Dfficer, Odisha
Brahmapur Forest
Division
Mr. Dibya Jyoti Parida Collector & District|Govt. of Odisha
Magistrate, Ganjam
Ms. Suchita Awasthi National Project|etiands International South
Coordinator Asia
Ms. Bhuyashee Rajkumari Programme Associate |Wetlands International South
jAsia
17. |Mr. Suddhabrata Chakraborty [Junior Forestry  and|GIZ India
Biodiversity Advisor
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14

Latest Photographs of all
construction Works at
Tampara
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14.Latest Photographs of all construction works
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15.Approvals yet to be granted

Department of Tourism requests MOEF&CC to kindly give approval to the following —

1. Post Facto Forest Clearance for the project for 0.697 Ha of land

2. Post Facto approval of National Wetland Committee against Clause 4(2) of Wetland

Rules 2017
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